Second Series, Vol. XXXII, No. 4 Thursday, August 6, 1959
Sravana 15, 1881 (Saka)

LOK SABHA
DEBATES

Second Series

Yolume XXXII, 1959/1881 (Saka)

[August 3 to 14, 1959/Sravana 12 10 23, 1881 (Saka ]

EIGHTH SESSION, 1959/1881 (Saka)

(Vol. XXX1I contains Nos. 1 to 10)

LOK SABHA SECRETARIAT
NEW DELHI

163 LED—-9



CONTENTS

[SzconD Saazes, Vor. XXXII, AUGUST 3 TO 14; 1959/SpAvANA 12 TO 23, 1983 (SAxa))

No. 1.—~Monday, August 3, 1959 Sravana 12, 1881 (Saku)--
Sworn . . .
‘Deal Angwers to Quuum-
Stasred Questions Non, 10 3, 45, 4, 5,710 12, 43 and 13 10 15,
Written Answers to Questions —
Starred Questions Nos. o, 1610 42, 44, 46, 47
Unstarred Questions Nos. 1 to 47and 48to 75
Motions for Adjournment—
1. Kenla . i . . .
2. Supplv of sugar . . .
Papers laid op the Table " 5 5
President’s Assent to Bills . ) .
Parlismentry Commirtees—Summary of work . . ) .
Reports of Jomt Committee on :
(1) Banking Companies (Amendment) Bill
(2) State Bank of India (Submdiary Banks) Bill
(3) Statc Bank of India (Amendment) Bill
Evidence on Bills laid on the Table
Correction of Answer to Starred Question No, 1945
Statement Re . Indo-Pakestan Canal Waters Dispute
Election to Comnmttee—
Commuttee on Offices of Profit

Extenson of Time for Preventation of Reports of Joint bmttﬂn on :

(t) Companies (Amendment) Biil
(2) Arms Bill
Bills introduced :—
(r) Rajasthan and Madhys Pradesh (Transfer of Ternitories) Bill
{2) Wakf (Amendment) Bill
(3) Public Wakfs (Extension of Limutation) Bnll
Road Transport Corporations (Amendment) Bill
Motion to consider . .
Clauses 1 to 13
Mation to pass
Employment Exchanges Cnmpulm Notification athc.._.,) Bill—
Magion to consider . . .
Busingss Advisory Committee —
Thirty-ninth Report
Daily Digest .

No. 2.—Twesday, the gth August, 1959'13th Sravana, 1881 (Saka)—
Oral Answess to Questions—
Siarred Questions Nos. 48 to 60, 62, 63 and 86
Written Anewers to Questions—
Stapred Questions Nos. 61, 64 to 85,87 ¢0 103 .

Cnrmvs

1—39

45—61
62107
107

. 108—17
- 117—aI1
nl—.’-ﬂ. 49
136

137

137
137

137

. 137-38
IH

142—46

T46-47
147

148

148

149
149226
149—226

261—74

275—1313

31340



Unsturred Questions Nos. 76 to 158 .
Correction of Answers to Questions
Papers laid on the Table .
Correction of Angwer to Starred Question No, 1770
Swutement r¢. Consultative Committees for Zonal Ralways
Business Advisory Commuttee—
Thrty-unth Report . .
Employment Exchanges (Conpulsory Notufication of Vacancies) Bill
Mounon to consider
Clauses 2 to 108nd 1
Monion to pass
Indian Electnicity (Amendment) Bill—
Motion to consider, as reported by Joint Commuttee
Daly Digest

No 3.—Waednesday, August 5, 1959!Sravana 14, 1881 (Saka)—
Oral Answers to Questions—
Starred Queations Nos 104 to 109 and 111 to 120
Whitten Answers to Questions—
Stagred Questions Nos 121 to 154
Unstarred Questions Nos 159to 169, 171 to 248 and 250 to 257
Re Motion for Adjournment
Papers Iud on the Table
Opinrons on Ball
Statement Re  Crash of Dakota of Kalinga Airhines
Commuttee on Private Members' Bills and Resolutions—Forty-sixth Report
Correction of asnwer to starred gquestion No 1193
Indun Blectnonty (Amendment) Bilt
Motion to consider, as reported by Joint Commuttee
Clauscs 2 to 41 and 1
Motion to pass
Dowry Prohibution Bill—
Motion to refer to Joint Commuttee
Half-an-hour Discussion re  Bolant Ores Pnivate Lid
Dauly Dngest

No 4 —Thursday, August 6, 1959 Sravana 1§, 1881 (Saka)—
Oral Answers to Questionsg—

Starred Quesuona Nos 155, 156, 158 to 165, 192 and 166 to 178
Wnitten Anwsers to Questions—

Starred Questions Nos 187, 171 to 191 and 193 t0 200
Unstarred Questions Nos 258 to 336

Motion for Adjournment—- '
Indutn Traders in Tibet

Re: Motion of Privilege

Papers Iud on the Table

Calling Attention to Matter of Urgent Public Importance—

ndo-Pakusten financial talks

Intemational Monetary Pund and Bank (Amendment) Bill—

Introduced

683—737
738—68
768

768—802

8a3—18
819—30

831—69

869—5S
885—930

930—34
934—36
936-3

937—4°



Motiort to refec to Joint Committee . . 9401021
Motion re : Report of the Life Insurance c:orpnmm of lndh 102172
M Dllnt . A . . 107780

No. $.— Priday, Avgust 7, 1959/ Sravana 16, 1881 (Saku) -

Orsl Answers to Questions—

Starced Quetions Nos. 201 to zo05 and 207 to 219 . . . 1081==I11Q
Written Answers to Questions—

Stagred Questions Nos. 220 to 240 T19—31

Unstarred Questions Nos. 337 to 421 1131—87
Modons for Adjournment—

1. Armrest of Scheduled Castes and Scheduled Tribes persons in West Khan-

desh | . 1187—S89

2. Situstion m Pondicherry . . 118903
Re: Mouon of Privilege . . . . . . . 1193—~1227
Papers laid on the Table . : . = . 113830
Business of the House . . . . . . 1230-31
Qil and Natural Gas Commussion Bill - Introduced . 1231
Pharmacy (Amendment) Ball-

Motion to conswler Rajya Sabha Amendments . 1231—62
Public Wakfs (Extcasion of Limitation) Ball -

Muotion to eonuder . . 1262-63

Clauses 1 to 4 1263

Motion to pass 1263

Commuttee on Private Membery' Bills and Resolu.ions—
Forty-sixth Report 126465

Resolution re: Eaciusion of English in the Eighth Schedule of the Cnnmmmm—
Withdrawn

. 1266—1332
Resolution re: Natonahsation of Banks 1333-34
Daily Digest a . 133S—42
No. 6 —Monday, August 10, 1959 Sravara 19, 1881 (ﬁm,—-
Oral Answers to Questions—

Starred Quesnons Nos. 241, 242, 244 10 250, 252 to 264 and 256t0258 . 1343—79
Written Answers to Questions—

Starred Questions Nos. 243, 255. 259 to 28§

. . . 137997
Unstarred Questions Nos 422 to 448 and 450 to §14 . . . . . 1397—1458
Papcrsiud on the Table ' 1459—63
Arms Bill—
(1) Report of Joint Committee 1464
(r) Evidence tendered before Joint Committce 1464
Statement re: Durgapur Steel Plam 1464—66
Statement re: Situstion in Pondicherry . . . . . . 1466-67
Election to Committee—
Central Advisory Committce for National Cadet Corps . . . 1467-68
Business of the House . . . 1468
Motion re: Report of Road Transport Reormmuon Commulee . . 1469—1604
Business Advisory Committee—
Fortieth Report 160506
Daily Digest - .

. . «  1607—16



v

No. y~Twssday, Angust 11, 1959/ Sravena 20, 1881 (Sakg)y—

Starred Questiong Nos. 386-297, 300, 301 and 304
Written Answers to Questions—

Starred Questions Nos. 298, 299, 302, 303 md 305 10 333

Unstarred Questions Nos. 515 to 596, 598 and sg9 . .
Motion for Adjournment—

Flood havoc in Howrah and Hooghly districts : .
Papers Isid on the Table . i . . -
Releuse of « Member .

Petition Re : Welfare of Schodulad Cutﬂ and Sdlednled Tribca
Calling Attention to Matter of Urgent Pnbllclmpumnoe-.

Indisn Nationals in Tibet . . . .
Business of the House " . : | .
Business Advisory Committee —

Portieth Report . . . . . .
Wakf (Amendment) Bill . . . : . i .

Clauses 2to4and 1

Motion to pass .
Rajasthan and Madhys Pndah (T rmsfer of Temttmn) l!ill-—

Motion to consider— .

Clauses 2 to 17 and 1 and First llld Smﬂd Schedlllﬂ

Motion to pass . :

State Bank of India (Ammdmenﬂ Bnll--
Mbation to consider as reported by Joint Committee
Clanses 2to10and 1 . . .
Motion to pass . . .
State Bank of India (Suhndury Banlu, B1Il-—
Motion to consider as reported by ]oml Commuttes
Daily Digest s . .

No, 8, ~Wednsday, August 12, 1959/Sravana 21, 1381 { Saka)—
Ol Ans wers to Questiohs—
Starred Questions Nos. 334 to 348, 347, 349 and 351
Shert Notice Question No. 1 . i . .
W ritten Answers to Questions—
Starred Questions Nos, 346, 348, 350 and 352 to 380
Unstarred Questions Nos. 800 to 707 - .
Motions for Adjournment—
1. Price of rice in West Bengal - . . . .
2. Baton-charging by Ceylonese Police - ' i .
Papers laid on the Table

Andhra Pradesh and Madras (Alteration of Boundum) Bﬂl—lnnoduoed

Suate Bank of India (Subsidiary Banks) Bill . e .
Motion to consider, as reported by Joint Committee .
Clsuses 2 to 65 and 1 . . ;

Motion to pass . " . . . .
mcmwu(mm;umnm . . .
Motion 10 consider, uumnedby}nht&mwﬂtm :
Clauses 210 36 and 1 ¥ . . . .

Motion to pass . . - . . . . .

161736

163678
1678~ 17230

172033
1733~23
172324

1734

3173427
1727-28

1728
1729—30
L1729—47
1748—30

170
1750—87
1750—86

1787

1787

17871808

. 1787—1804

1804
1808

180§~—50
1851—58

1359—97

. 1897—1900

1600—19
191932

198284
1984~—93
1994-95
1995

. 19952037

19953033
2005—23
203327
02,~98
202791



Off and Natursl Gas Commission Bill—

Motion to consider . ' . . . . . . : . 2008—3114
Dajly Digest . s ) . . . . . . . . ar1§=22
No. g—i‘«hﬂ fav, Auguer 11, 1959!Sravana 22, 1881 (Saka)—

Oral Answers to Questions—
of Staered Questions Nos. 381 to 387, 389 10 393, 395 snd 396 . . . . 2123-62
Written Answers to Questions—

Starred Questions Nos, 388, 394 and 397 t0 433 . . i . . 216285

Unstarred Questions Nos, 708 to 804 . . : . a . . 2185—2242
Maotions for Adjournment—

(1) Reported Chincse Statement re: liberation of Ladskh, Sikkim and Bhutan . 224%—47

(3) Alieged contamination of impoﬂ.ed whest . ... 224749
Pupers laid on the Table . : . . " ) . : 2249-50
Demands for Excess Gra 1ts . 2250

. Petirion Re. Andhra Pradesh and Madm (Altemim of Bwndmes} Bnll . 2251
Oil and Natiral Gas Commission Bill—

Motion to consider . . . 228§1—2319

ation Re : Report of Nnumal Loul D.\ elopmem Cormnmm . . . 2319—70

aily Digest . . . . . " . . . 2371—78

No. ro.—-Friday, Aueust 14, 19%59!Sravana 21, 188r (Saka)—
Oral Answers to Questions—

Starred Questions Nos. 434 10 439, 442 10 446, 448 10 450 and 452 10 454 . 23792416
Written Answers to Quesions—

Starred Questions Nos. 440, 441, 447, 451 and 455 10 490 ; . . . 2416—40

Unstarred Questions Nos, 80 to 882 and 884 to 889 . . . 244184
Motion for Adjournment—

Reported Statement by the Prime Minwter of Ceylon re : baton-charging of
ceriain Indisn nationals by Ceylonese Police . . i .

2484—87

Papers haid on the Table 2487-88

Business of the House . . . 4%

Statement re: accident to K-Ilu-l}elm-ﬁmh Mnl . 2490
falling Attention to Matter of Urgent Public Importance—

Indian Army's assistance during Kashmur floods 2491—08
Motion re: Rise in Sugar Prices 24962584
Bills introduced—

un
(1) The mmm ities (Relmmus Prmmmn) Btll, :959, I:y Shri 2585
(2) The Displaced Persons (Cmpmauon und Rchnbaumnn} Ammdmm
Bill, 1959 (Amendment of section 24) by Shri Ajit Singh Sarhadi 2385-86
(3) The Representation of the People (Amendment) Bill, :959 (Amendment
ofmmu.&z,tsmdus—;\mdomiuwnolmm andaquystm
Ajit Singh Sarbadi 2586
) n:l Pmcedure A.nmn.(!tnent mn (Amgndm
« l&%;‘ bg(r:'g!l!“n Ajit Singh S:crhldl ) !959 o “ 2586

The U Dellymdl’:unm ol'Coml ion Bill, 1 Shn
’]I vhn Sinhs PlIOD i Il!, 959 b}f 2587



vi
(6, The Cathalic Cluusch Premiess and Ecclesioutic Onder (Resuiction  of

Activity) Bill, fhsp by ShriT. B. VitaslReo . 2587y
(7) The B sgi tlgle‘ R n&?mm ; t) Biil, 1959 {Imniu: or 28
Sikh Gurudwarms Bill—
Motion for extension of time for eliciting opinion . . . : . 3588-39
Equal Remuneration Bill—
Motion to circulate . i 258999
Code of Criminal Procedure (Amcndmen:) liII smmmon of -enhm 107, :og .
and 110 and amendment of section 161) by Shri Jagdish Awasthi
Motion to comsider— . . . . . 25092858

Consolidated Contents [August 3 to 14, 1959[Snﬂm 12 to 23, 1881 (sm)]

—

i
N.B~Th + above a name of & Member on Questions, which were orally
— , indicates that the Question was actually asked ::n the floor of

Houlchy that Member.



LOK SABHA DEBATES

831
LOK SABHA
Thursday, August 6, 1050/Sravana 15,
1881 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mrn SeEaxer in the Chawr]

ORAL ANSWERS TO QUESTIONS

Indian Trade Delegation to East
European Countries

4
"Shri A. M. Tarig:
Shri Ram Krishan Gupta:
Shri Shree Narayan Das:
Shri Radha Raman:
Shri Ansar Harvani:
fhrl Pangarkar:
Shri Raghunath Singh:
Shri Sarju Pandey:
*155 3 Shri Damani:
Shri Vajpayee.
Shri Achar:
Shri Pahadia:
Shri Hem Barua
Shri P G. Deb:
[ 5bri P C Borooah-

Will the Minister of Commerce and
Industry be pleased to state

(a) whether 1t 15 a fact that an
Indian Trade Delegation wisited some
of the East European countries dur-
ing May and June, 1859, and

(b) if so, the purpose and the
achievermnents of the wisit®?

The Deputy Minister of Commerce
2nd Industry (8hri Satish Chandra):
{a) Yes, Sir

{b) The main purpose of the Dele-
gation was to negotiate a fresh Trade
Agreement with Rumania and mod:-
fications of the existing Trade Agree-
ments with Bulgaria, Yugoslavia,
Czechoslovakia and Hungary Copies
of the Trade Agreement and Proto-

144 LSD—1

= = i —— T —

832

cols to the Trade Agreements con-
cluded by the Delegation are placed

on the Table of the House [See Ap-
pendix I annexure No 49]
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Shii Shree Narayap Das:  With
regard to the agreement entered into
with some of these countries may I
know whether this Delagation sub-
mitted any report giving the details
as to the advantage that this country
will get from trade with these coun-
tries?

Mr. Speaker: Why not the hon.
Member look at the copies of the
agreements?

Shri Satish Chandra: If the hon
Member will look into the copes of
the Agreements which I have placed
on the Table of the House, he will
know the arrangements that have
been made. The conclusions of these
negotiations are incorporated in these
Agreements or the Protocols to the
Agreements

Shri Damani: May 1 know whether
the Delegation has suggested any
measures for increasing the export
of textile goods to these countries
and 1f so the nature and extent of
these?

Mr. Speaker: Why does not the
hon. Member look into the agree-
ments?

Shri Satish Chandra: These tran-
sactions are negotiated from time to
time. If the hon. Member looks into
the schedules attached to each
Agreement he will find that textiles
are included

Shri Achar: May 1 know whether
these countries are interested in get-
ting iron ore and if so which of these
countries?

Mr. Speaker: Why not the hon.
Member look into the schedules of
these agreements?
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Shri Bam Krishan Gapta: May !
know whether negotiations with other
countries which the Delegation visit-
od sre also going on?

Shri Satish Chandra;: The negotia-
tions have been completed with ail
the countries which this Delegation
visited,
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Shri Hem Barua: May I know whe-
ther it 15 a fact that 1t was pointed
out to this Delegation by the Yugosla-
vian Government that Yugoslavian
sales to India during the last year
were 5 umes more than India’s sale
to Yugoslavia? If so, what steps
have Government taken or propose
to take to do away with this im-
balance during the current year?

Shri Satish Chandra: From the
date on which new arrangements
have been entered into with Yugo-
slavia, there would be balanced trade,
and we will export as much as we
import

Bhri P. C. Borooah: In the talks
with the Trade Delegation have they
offered any terms for supplying
machinery to India for the develop-
ment of Indian industries?

Shri Satish Chandra: Machines are
to be imported from Yugoslavia on a
barter basis.
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Bhed Tysgi: Abbut the tew flm I
understand that Bast Germany had a
grouse agaunst us because in spite of
the fact thet an agresment had been
arnived at between the Government
of India and the East German Gov-
ernment for the setting up of a manu-
fectuning plant for raw films 1n
Indla, the Government of Indis was
not proceeding with it They were
waiting for our Government to take
some steps What 15 happenung to
that agreement?

The Minister of Industry (Shri
Mannbhal 8hah): As it 15, the matter
does not arise out of this question
As 1 had occasion to explain to the
House, we went on negotiating with
East Germany for three years on the
raw film project We found that the
terms were unacceptable and then we
started negotiations with other coun
tries also

8hri Joachim Alva: According to
the latest Llyod's register of world
trade and shipping India has attain-
ed the 14th place m trade and ship-
Ping whilst smaller countries lhike
Swedeén and even Switzerland have
Jumped over us I want to know why
we are not expanding our trade with
the Eastern bloc of countries 1n
order to have a place higher than the
14th 1n world shipping and trade

Mr Speaker: This 1s a general
Question But the question tabled
relates only to trade with the East
European countries which the Delegu-
tion visited

Shri Joachim Alva: Why are we
having the 14th place? Our trade has
only 154 per cent of the world trade
I mention this to

Mr. Speaker: The hon Minuster will
explore all possibilities, but this does
not arise out of the present question

8hri Jeachim Alva: Sir, the hon
Munister is willing to answer, he 1s
getiing up

Mr. Speaker: If he can answer, he
may do so

ERAVANA 15, 1881 (SAKA)
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Shet Sutish Chandva: This questién
should bé addressed to the
Minister of Transport and und-
cations But a provision has been
made n the Agreemenis that the coa-
tracting countries will try to use as
much of ther own shipping as
posgible

Shri Tangamani: Arising out of the
reply to the supplementary question
may I know whether Government is
negotiating with the other countries
for the setting up of a raw film plant,
and if so, which are these countries
and whether the raw film plant will
be set up during the Second Five Year
Plan”
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indian Pilots and Instructors for Iraq

+
Shri Radha Raman:
Shri D. C. Sharma:
*156,{ Shri Raghunath Singh:
Shri Shivananjappa:
Shri Sarju Pandey:
Shri S. A. Mehai:

Will the Prime Minmister be pleased
lo state

(a) whether any delegation repie-
scnting Iraqi Armed forces and Ciwil
Avation officials wvisited Indsa for
negotiating recruitment of Indiam
Pilots and Instructors;
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{b) whether they have arrived at
any arrangsment mn this respect with
the Government of India, and

(c) if 30, what is the nature of the
agreement arrived at?

Sadath All Xhan): (a) Two delega-

of Iraqa Air Force officials
and the other of Civil Aviation offi-
cials, visited India 1n the latter half
of May 1950 in connection with the
recruutment of Air Force Instructors
and Civil Aviation personnel for Irag

{b) mnd (¢) As requested by the
Government of Iraq, the Govern-
ment of India have agreed to make
avallable the services of 3 Air Force
Instructors, 6 Civihan Pilots and 12
Civilien servicing personnel The per-
sonnel will be on contract with the
Government of Irag for an initial
penod of two years

Shri Radha Raman' May I know
whether Government have made any
assessment of their own needs of
pilots and instructors, particularly in
view of the Second and Third Five
Year Plan projects in the country?®

The Prime Minister and Minister of
External Affairs (8hri Jawaharial
Nehru): Yes, the Ministry of Defence
and the Air Force are constantly
thinking of that

Shri Radha Raman. I wish to en-
qure whether in view of the grow-
mg needs of the country 1t 18 possi-
ble for the Indian Government to
lend 1its pilots and mstructors to any
other country If so, what aie the
considerations that Government have”

8hri Jawaharial Nehru- All these
matters are considered In the balance
1t was considered desirable to lend
their services

Bbri Raghunath Singh: May I know
whether the Government of Iraq 1s
satisfied with the work of our engi-
neers and pilots?
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Shri Sadath AH Kian: 1 balieve
that the Prime Minister of Iraq him-
self has expressed his
tion of the services of our pilots and
ground engineers

Shri Jalpal Bingh: I notice that we
have not supplied any civilian pilot
wnstructors May [ know whether any
demand was made for civihan pilot
instructors also”

Shri Sadath All Khan: We have
supplied both air force and civilian
mstructors.

Shri Jaipal Singh: In the reply only
air-force nstructors had been men-
tioned

Mr, SBpeaker: He has now referred
to the civilian instructors

Shr1 Jaipal Singh. In view of the
tremendous dearth of civilan pilot
instructors m the country and also
the demands comung from outside as
well, has the Government any positive
and concrete steps to increase the
quantum that will be available for
mnternal requirements as well as for
the prospective demands which may
be made from outside® At prosent
we are yn great short supply

Shri Jawaharial Nehru This matter
was referred by us, that 1s, the Ex-
ternal Affairs Ministry to the Mins-
try of Communications and the civil
aviation authorities and they agreed
to supply some I am sorry I cannot
answer the hon Member’s question as
we did not go into that matter They
have said that they are prepared to
supply some for some period In the
previous answer the information
given was three air-force instructors,
six civihan pilots and twelve civilian
servicang personnel

Shri Jaipal Singh: Civihan pilots
and not cmwvilian pilot instructors
There 1s a difference there Therefoce,
pilot instructors have not probably
been sent

Mr Speaker: Next question
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Vinistion of Indian Tersilory .by a
Pakistanl Alroraft

*158. Shri Ram Krishan Gapia:
Will the Prime Minlster be pleased to
state:

(a) whether the Government have
received any reply from the Pakistan
Government with regard to the pro-
test lodged for the violation of Indian
territory near Hussar, by a Pakistan|
aireraft on the 20th April 1939; and

(b) 1t so, nature of the reply re-
ceived?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(e) and (b). No reply has been re-
ceived from the Pakistan Govern-
ment to our protest sent to them on
April 25th, A remunder was sent on
the 16th July

Shri Ram Krishan Gupts: May 1
know whether any other incident of
violation of Indian termtory had
occurred after this incident'

Shrimati Lakshmi Menon: There
have been many air violations by
Pakistan.

Shri Ram Krishan Gupta: In view
of the unfriendly attitude of the
Pakistan Government, what other
steps have been proposed to be taken

by the Government of India m this
matter?

Shrimati Lakshmi Menon: We have
lodged many protests I do not think
the Government of India 1s planning
to take any other steps

Shrimati Mafids Ahmed: Apart
from lodging protests, May I know
Sir, whether warning signals were
given to the aircraft and 1if so, what
immediate measures were taken for
disregarding the warning mgnals?

lrss
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and goes. It is only when there is
previous notice that warning signals
are given. Bometimes they are given.
1 do pot know whether they have
been given in any particular case.
The House may remember that the
Pakistan Government had once pro-
tested because one of our aircruft
went up to chase the other that had
come over; 1t chased it out. That
happened Normally it is not easy
to give warning signals; there s no
tume for it

for that*,. . . (Interruptions,)
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Sari Tyagi: Was 1t a military air-
craft or a civillan aiwrcraft?

Bhri Jawaharlal Nehra: 1 imagine
these are mostly miltary arcraft

Shr! Hem Barua: Excepting the
pamnting out of the number of
occasions that Pakistan had wiolated
our aw spaege to re-inforce our argu-
ment aganst the Canberra incident,
may I know whether the Government
has taken it up very seriously with
the Pakistan Government and if so,
what is the form that the seriousness
of our Government has taken except
the formal protests?

Mr, Speaker. It 1s the same ques-
tion excepting the word ‘serious’, but
for that I do not find any difference
(Interruptions ) Order, order The
hon Members want to know whether
we have received any reply to any
of these protests which have been
lodged”

Shri Jawaharial Nehru* Sometimes
the reply comes denying 1it, 1t 1s
usually there

Shri Hem Barua: This incident of
violaton of air-space 1s put in as an
argyment against the Canberra in-
cadent I just want to know whether
thyese violations were treated in an
wolated way and protests were made
m isolated cases, apart from putting
them together as our Defence Min-
uter did when he argued aganst the
Canberra incldent®

Mr. Spesker: For everyone there
13 & protesi; that 1» what the hon
lady Minister sgid
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99 Shet B, O. .JH'
Shel Bubadh Hamila:

Will the Minister of Labour aad
Ewplicymest be plensed 0 state

(a) the number of Teacher-Ad-
ministrators who have completed
their traning so far,

(b) how the selectian of these tea-
chers for traiming was made, and

(c) whether all the Teacher-Ad-
ministrators who were trained last
year have been posted by now?

The Deputy Minister of Labewr
(Shei Abid All): (a) 87

(b) By competition and also nom-
nation by the All India Organisateen
of Workers

(¢) Yes Nominees of the All India
Workers' Organisations have however
gone back to their respective Or-
gamsationg after traming

Shri B. C Majhi Where 1s the
ctentre for the training of teacher ad-
ministrators and what 15 the duration
of the tramning period?

Shri Abid All: Six months

Mr Speaker Where 15 the centre?

Shri Abid All: Bombay

Shri Muhammed Elias: How many
teachers are being trained and how
long will 1t take to complete their
traimning?

next month

Shri K. N. Pandey: May I know
when the next baich u gang % be
trained and whether they are going
to be trained wn Bombay ar Calcutie?
Ilow many tramnees are gaing to b
taken 1n?
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Shel Abid Al: The durstion is mx
wouths and the nemt basth will be
teained in Calcutta. The number will
be about 45

Sbri Subodh Biamsds: How many
candidates are recriyted from outside
the market? May I know whether
these candmiates are recruited direct-
v or through competitive examina-
tions?

Shri Abid Ali: 43 were taken on
the basis of selection and 15 were
from trade union eorganisations

8hri Dige: May I know the num-
ber of Scheduled Castes and Schedul-
ed Trnibes candidates selected for the
traiming?

Shri Abid Ali. I want notice
Shri Tangamani: May I know

Mir. Speaker: We go to the next
question, I have allowed a number
of questions

Shri Tangamani: That 1s a different
question

Mr Speaker: I cannot allow any
number of questions on each guestion

Bhri Tangamani: It relates to this
question

Mr BSpeaker. The hon Member
must resume his seat There 18 no
meaning in gomng on interrupting like
that I have allowed a number of
questions Next question

Demands of Demestic Servaats
+.

Bhri Vajpayee:
Shri Harish Chandra Mathur:
Shri D C. Shearma:
*168.{ Shri N. B Munissmy:
Sbri Khushwaqt Rai:
| Shri Panigrahi:

Wil the Minister of Labour and
Employment be pleased to refer to
the statement made by him on the
26th March, 1959 and state how Gov-
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regulating the conditions of their work
and empioyment?

The Deputy Minister of Labeur
(Bhri Abid Al): The matter was
dwecussed at the meeting of the In-
formal Consultative Committee held
on 29-4-1950 The consensus of
epinion among the Commitiee mem-
bers was that it was not practioable
to have any law to regulate the
working conditions of domestic
workers The Indian Labour Con-
ference which considered the ques-
tion last week was also of the same
view The conference approved a
pilot scheme for setting up a special
employment office 1n Delhi for the
benefit of Domestic Servants with a
Welfare Officer aitached to it Steps
are being taken to implement thus re-
commendation

SBhr1 Vajpayee: May I know if this
question of framing a law to govern
the service conditions of domestic
servants has been referred for the
opinion of the States, and, if 80, how
many States arc in favour of such a
central legislation?

Shri Abid Al: Except the State
of Assam, all State Governments are
against 1t

Shri Vajpayee: May [ know if em-
ployment officers will be appointed 1a
other places also”

Shri Abid All: No, Sir, not at
present

Shri S M. Banerjee: The hon
Deputy Minister just now stated that
this was discussed at a meeting of
the Informal Consultative Committee
May I know whether certain recom-
mendations made by the Infermal
Consultative Committee were dus-
cussed at the 17th Laboyr Conference;
and, if so, what smmum steps have
been taken to mitigate the hapdships
of the domestic servants?

Shri Abid Ali: The views exprpmed
at the meeting of the Informal Com-
sultative Committee were plaged



oft e g wré wai- woft fiafree
angw A woamay feare & xfea ¥
witew & o waes F frofe Feray wmar
o1 1 # g A g g fe s

Shri Panigrahi: May I know what
would be the cost of mawntaining or
putting up this separate pilot projecl
mn Delhi?

Shri Abid Aliz The cost has not
been calculated as yet

Shri Panigrahi: May I know whe-
ther this pilot project which has beea
decaded upon by the 17th Indian
Labour Conference will be establish-
ed very soon?

Shri Abia Al: Yes, very soon

Shri Trididb Kumar Chandhuri: May
1 know what would be the broad
features of this pilot project?

Shri Abid Ali: To deal with repis-
tration and placement of domestic
workers,—at the time of regstration
the domestic workers will be asked
to give names of two responsible
persons resident in Delhi—to keep a
register of employers who need
domestic workers and go on.

to the reply given to Starred Ques-
tion No 1132 on the 11th March,
1859 and state:

(a) whether the Film Institute has
since been set up,

(b) whether 1t has started func-
tioning; and

(c) the total capacity of admission
to this Institute?

The Parliamentary Secretary to the
Minister of Information and Broad-
casting (Shri A, C. Joshi): (a) to (c).
The Film Institute has not yet been
established for want of suitable ac-
commodation and equipment. Details
cf the courses and admussions will be
finally worked out after the arrange-

ments for the Institute have been
made

Shri Barman: May I know whether
budget allotment has been made in
the year for the purpose of this film
wnstitute and for the film production
bureau; and, if €0, what are the
nature of difficulties in finding out
proper accommodation and starting
the institute?
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diffieulty of finding socommodation s
the same as it is for many other estab.
lishments. We are trying to get
accommodation in Bombay, but the
Tequisite area 1s not yet available
‘The greatest difficulty which has crop-
ped up in the way of establishing the
institute 13 the want of equipment At
first it was thought that we will be
able to get in the local market suffi-
clent equipment to start the work
That equipment i1s not available as
most of the dealers would hke to
have foreign exchange guarantee {o
be given before they part with the
equipment that they have The ques-
tion of foreign exchange, therefore, 1s
holding up the work of the institute
more than the question of accommo
dation, which I hope will be settled
soon

Shri 8. C Samanta: May I know
whether the details of the scheme
have been worked out and whether 1t
has been worked out In accordance
with a Bill that was introduced in this
House?

Dr Keskar: A draft outline of .he
work of the institute has been pre-
pared, and 1t 1s proposed to discuss
it with the representatives off the
trade also before it is finalised, then
only further steps will be taken

Shri Barman: May I know the capa-
city of the institute, when 1t will be
functioning, as regards the admission
of students, and whether it 1s con-
templated to spread out this adm's-
ston over all parts of the country so
that there may be an all round deve-
lopment regarding thi film industry?

Dr. Keakar: Admussion will be on
an all-India basis, this much I can
assure the hon Member Regarding
the capacity, we are going to take
up the work of the institute and deve-
lop 1t step by step For example, we
propose to have direction and pro-
duction, film making, technical aspect
of motion picture photography, sound
recording and sound engineering to
begin with Other aspects of film
technique will be taken up later As
we propose to have it step by step,
it will be difficult for me fo say what

will be the overall capacity of ihe
matitute.

Shri C. K. Bhattacharya: Will the
hon Minster kindly state whether
attempt has been made to find accom-
modation for this institute in any
other place in India, particularly
Calcutta?

Dr Keskar: It 13 not our intention
to locate the imnstitute at any place in
India We preferably would like to
have i1t i1n Bombay because the insii-
tute can then have the benefit from
the studios and the equpment that
we have of the Government of India's
Film Division

Shyl Subodh Hansds: May I know
whether only tramming will be 1mpert-
ed in the institute or whether re-
search work also will be done there?

Dr, Keskar: No Sir, it 1s only for
trainng

Shri Shree Narayan Dsa: May I
know what 1s the amount of foreign
exchange that will be required, and
whether it will be from soft currency
area or hard currency area?

Dr Keskar. As far as the question
of soft or hard currency area 1s con-
cerned, we have to buy from wher-
ever we can get the equipment For
the moment we would require eduip-
ment worth about Rs 3 lakhs to
Rs 4 lakhs Ultumately we might
want Rs 8 lakhs to Rs 9 lakhs worth
of equipment, but we can begin with
equpment worth about Rs 2 lakhs to
Rs 3 lakhs

National Industrial Development
Corporation

I
E

EEEEE
1
£
t

5

-
-

Will the Minister of Commeree and
Industry be pleased to state.

(a) whether the National IndustriaX
Development Corporation has mmade
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amy ptogress in finalising the propesal
for the manufacture of the imterme-
diates vequured by the drugs and dye-
stuff industries;

(b) if so, the Qetails thereo? and
where these projects will be located;
and

(c) the steps taken to implement
the schemas?

The Minister of Industry (8hri
Manohkai 8hah): (a) to (¢) Negoha-
tions are still in progress with the
foreign collaborator and have not con-
cluded

Shri Subedh Hansda: What are the
intersaediates that are proposed to be
manufactured in that?

Shrl Manubhai Shah  There will
be 88 intermediates covering dyestuffs
drugs and plastics

Shei 5. C Ssgmanta: May I know
which countries are being contacted

for thus purpose”

Shri Manubhal Shah. Particularly
West Germany—the firms of Bayer
Badische and Hoest

Shri Subodh Hansda May I know
whether any forelgn assistance has
been asked for, if so, in what form?

Shri Manubhal Shah' The mawn as-
sistance 1s 1n the nature of technical
knowhow and technical collaboration
and a certain portwon of the credit to
cover the import of the machinery and

capital goods

Shri Morarka: May [ know what
will be the nature of the manager:al
set up wiach 13 contemplated under
the NIDC for this particular institu-
tion?

Shri Mannbhaf Shak: I would not
anticipate anything, but of couise 1t
will B¢ on the pattern of the other
public sector projects Perhapn 1t
u;auhntbenubndxmoftbemthc
1
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the
requests from the Punjab, other
States also have asked for the loca-
tion of these different projects in
their area

Shrimati Benu OChakeavartty: Re-
garchng the guestiom of the interme-
diates to be manufactured with the
help and collaboration of West Ger-
many, may I know what 18 the amount
of financial collaboration ‘which has
been sought for and how far the pro-
ject has progressed?

Shri Mamubhai Shah: The total
foreign exchange component, between
the traditional items of equipment and
the specialities, 1 estimated at about
Rs 6 crores

Transler of Refugee Colonles to
DMC.

+
[ Shri Vajpayee.
-1" l Ellﬂ m:
Shri Ram Krighan Gupta:
Shri Ajit Singh Barhadi:

Will the Minuster of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Starred
Question No 518 on the 23rd Febru-
ary, 1959 and state

(a) whether the proposal for the
transfer of the civic services in  the
displaced persons’ colonies in Delhi to
the Dell: Municipal Corporation has
since been finsined,

(b) if so, the progress made so far
in thie regard;
(c) whether any decision has been

taken in respect of the tranafer of
the Defence Colony; and
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14) 1f so, the desision taksn?

The Depuly Minister of Rehabilita-
tiom (Shri P. 8. Naskar): (a) Yes.

() In most of the colonies the
Defhi Municipal Corporation have
since taken over the maintenance of
the services. About B85 per cent of
the work has been transferred

{c) Yes

(d) Water Supply and sewage sys-
tamn in the Colony were transferred
ta the New Dellu Mumcipal Commut-
tee 1n 1958 and 1958 respectively As
the Colony mow falls in the jurisdic-
tion of Delhi Municipal Corporation,
the rest of the services will be trans-
ferred to the Corporation as soon as
they are ready to take them over

8hri Vajpayee: May I know if 1t 1s
a fact that the Central Government
are not wiling to pay the Corpora-
tion the whole amount of Rs 23 lakhs
sanctioned for this purpose and, 1if
80, may I know why the Government
are nsisting on paying the amount
in several instalments®

Shri P. 8, Naskar: It 1s not a fact
that the Central Government dors
not want to pay the money It is
not Rs 23 lakhs but Rs 21 lakhs
Only there is a difference of opinion
about the mode of payment The
Ministry of Works, Housing and Supply
suggested that the mode of payment
may be like payment of deposits and
that imitially Rs 1 lakh may be given
to the Corporation But the Corpura-
tion insisted that they should have 50
per cent of the Rs 21 lakhs 1m-
mediately The matter hus been
referred to the Finance Minsstry for
a2 final decision

Shri Ajit Bingh Sarhadl: Is it not
a fact that severai laealities lack full
amenities and therefore the Corpora-
f1on is not taking them up? 1Is it not
a fact that they say thmt full ameni-
ties are to be prowvided first and then
their administration would be taken
over by them?

Shei B 5 Naskar: In my origmal
answer I said that 86 per cent of the
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worlk has alresdy Seen taken over
by the Corporation.

Shel Ajit Singh Sarbadl: Is it not
a fact that the dispute s about the
amenities, that the localities hawve not
been provided with complete meni-
tiee and that the Rahabilitstion
Minstry has not provided them?®

Shri P. 5. Naskar: Whatever resi-
dual work 1s left there, the Dellm

Municipal Corporation hee decided
to take them over

oY wiww v . W oR O
oo ¥ war s fin fesad dey oY
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Shri Vajpayee: May I know the
number of refugee colonies that may
stll remain with the Central Gov-
ernment after this transfer?

Shri P. 8. Naskar: I requre n.ohc:.
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Shri P. 5. Naskar: There was a
question on the 3rd August, 1059 about
the development work in the differ-
ent colonies in Delhi, and we have
Imid a statement giving the present
position and the progress, with the
remarks column showing when the

work 13 expected to be completed
Claims of Displaced Contractors

*164 Shri Aji Singh Sarhadi: Will
the Minister of Rehabilitation and
Minorily Affnirs be pleased to state
whether there has been any progress
in the agreement with Pakisten sbout
the recovery of the pre-partition de-
pesits of contrecters held up in that
counicy?
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The Deputy Minister of Eehablida- Shri F. 8. Nasthar: I do not  know
ﬁ-‘tlh-ll‘.l.mn‘!udanu -mmcumguoﬁmnﬁ
progress has been made. Out of 2,208 whatever work is being now,
claims registered with the Central is under the Indo-Paldstan Agree-
Clalms Organisation, 747 claims have ment. We have had several meetings,
been settied. after that Agreement, to dispose of
Shat ARt . May I all these claims.
know the total amount of the register- Sardar Igbal Singh: There may be
ed claims and the amount that las an Agreement, but I want to know
been paid? whether it is a fact that there were
some claims, that some work has
pa:iﬂnnri; 21.:&. Nm'wl?mm been done and receipt hes been re-
to the affect
bt Phed d of security deposit ceived by the comtractors
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that these security deposits are
supported by documentary evi-
in the possession of the con-
and, if so, may 1 know the
the delay in the payment
of the amount, that is, 50

T
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P. 8. Naskar: We are negotiat-
ith the Pakistan Government for
ting the residuary work there.
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Shr 8. C. Samanta: Is it not a fact
that just after partition a Partition
Couneil was formed with members of
both the countries and which dealt
with this question, and may 1 know
who is dealing with these cases now?

the claims, whatever applications for
claims we have received, we have
forwarded them to the Pakistan Gov-
ernment.

and all the evidence for claims, and
why the claims were still rejected by
the Pakistan Government and why
the Government of India have
accepted that position.

Shri P. S. Naskar: I would only
request the hon. Member that if he
has any such claims with him, he
could forward them to us, and we
will certainly look into the matter.

Sardar Igbal Singh: Those claims
are with the Ministry.

Mr. Speaker: Next question.

Tukergram

*185. Shrl Bhivananjappa: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
Pekistan Government are realising re-
venue from the villagers of Tuker-
gram on the Cachar-Sylhet border;
and
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Pakistan at any official or diplomatic
level and, if so, with what result?

Shrimati Lakshmi Menon: The ans-
wer to part (b) of the main question
18, “Does not arise”

Shri 8 M. Banerjee: In reply to a
simalar guestion the other day, the
Deputy Minister replied that the Chief
Secretaries of Assam and Palastan
were to meet to discuss this occupied
terntory of Tukergram 1 want to
know when this meeting 15 gomng to
take place and whether 1t 18 going to
take place mn Assam

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): I am not guite sure, but I do
not think a date has been fixed The
1dea 1s that it should be held fairly
early

Shri Hem Barua: May I know whe-
ther this new development in Tuker-
gram, that 1s, the collection of Chauki-
dar: tax, 15 rather a mulestone In
Pakistan’s claim that Tukergram he-
longs to Pakistan, and all the more
so after i1t 18 let out in Karach: that
the Nehru-Noon agreement has lost
its sanctity with Gen Ayub’s Govern-
ment and, if so, what pomtive steps
dn the Government propose to take to
speed up the recovery of Tukergram?

Shri Jawabarlal Nehru: The steps
can either be diplomatic or military
As I smud on a previous occasion, in
regard to Tukergram parficularly, and
generally, our policy 15 to avoid any
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large-scale mulitary steps, not on any
particular ground of, 1f I may use the
word, ‘non-violence’, but because one
has to think of all the consequences
of military steps Normally we want
to avord mihitary steps Even now, as
the House knows, there have been re-
cently totally unjustified firmgs on the
frontier there near Dawki and other
places, without the shghtest justifica-
tion. They have gone on, stopped, and
gone on, at the present moment they
have stopped All I can say Is, we
are completely alive to the situation
and alert, and 1f necessity arises, we
should take action

Shri Hem Barua: My question 18
about a particular pont, it was let
out 1n Karachi, as I saxd on a previous
occasion also, that the WNehru-Noon
agreement does not hold any force
with the Pakistan Government, be-
cause of the reference of the tranafer
of Cooch-Behar enclaves and the
Berubar: Union to the SBupreme Court
and all that I just wanted to know
whether this Tukergram problem 1s
connected with this also

Shri Jawaharial Nehrn: I do not
remember that particular phrase used
on behalf of Pakistan to which the
hon Member refers But this has
nothing to do with it This  not
part of any agreement Tukergram
15 a village of two parts, one on this
side of the mver and the other on
the other side, on the west, across the
river, about 200 acres on what mught
be called the Pakistan mde of the
river Pakistan occupied that, al-
though ever since partition and inde-
pendence, 1t has been under the
occupation of India A little more
than a year ago they occupied it
There 1s absolutely no justification for
it all It was pointed out at the
time of the Prime Minisfers’ meeting
—1t did not form part of our discus-
slon—and 1t was admutted by the
other Prime Mimster But he rais-
ed another question about the Patharia
Forest and said, “You are occupying
some land on the Pathara Forest; if
you walk out of that, we walk out of
Tukergram” He wanted to make
some sort of a bargain We said, “We



any asgreement, though it was admit-
ted by the Prime Minister of Pakistan
then that that wag part of India

Shri Hem Barua: I want to know
why Tukergram was allowed to be
held to ransom by Pakistan for the
solution of the Pathara problem. Ori-
ginally it was not associated like that.
Only when Mr. Noon came and met
our Prime Minister, a new situation
developed.

Shri Jawaharial Nebru: I do not
think 1t is quite correct to say that
we linked it up. It was stated by the
other Prime Minister; it 1s not & qu~s-
tion of our linking it up We go on
claiming it separately, but we agreed
to take up the other question also

Shri Hem Barua: Tukergram was a
separate and jsolated problem alfoge-
ther, but it was ultimately linked with
Patharia I fail to understand this.

Mr. Speaker: The hon Prime Minis-
ter has answered that he did not
bring it up, but the other gentleman
wanted both to be settled .. ..

Shyl Hem Barua: We are a party
to that

Mr Speaker: We are arguing that
matter.

Shri 8. M. Banerjee: Question 192
may be clubbed with this, since some
relating to Pathara
answered by the
It is & very umport-
ant question.

Shei Awsar: In view of the hon.
Prime Minister’s reply, can it be sald
that the Nehru-Noon agreement is
valid yet?
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not enly Tukergram, but & fow
areas which are intagral parts of
India are in illegal possession of Pak-
istan. If it is so, what measures have
been taken to repel such encroach-
ment upon our territory?

8hri Jawaharlal Nehru: According lo
the editorial in a paper issued in
Assam, some areas unnamed are in
occupation of Pakistan How can 1
answer that question®

Mr. Speaker: The hon. Lady Member
will send 1t on to the hon Prime
Minister.

Shrimati Mafide Ahfeed: These
areas are Faizali Tilla, Ilisstilla and
Tengarkandi in North Cachar Hill
District

Mr Speaker: Will the hon Prime
Minister answer question 182 also”

Shri Jawabarial Nehra: Certainly,
Sir, if you wish

Counstruction of Bunkers by Pakistani
Troops in Patharia Ressrve Forest

<+
[ Shrimati Renu Chakra-
vartty:
Shri 8. M. Banerjee:
Bhri Jagdish Awasthi:
*192. / Bhri Sarju Pandey:
Shri Bibhutl Mishra:
Shri Raghunath Singh:
Shri Asear:
Shril Vajpayee:
[ Shri Hem Raj:
Will the Prime Minister be pleased
to state:

(a) whether 1t is a fact that there
was continuous machine gun firing by
the Pakistani troops on the Indian
border post at Hartakitilla in the
Patharia Forest and Karimganj areas
on the 13th and 13th June, 1959;

(b) if go, the extent of loss in life
and property;




8359 Oral Answers

(¢) whether it is also a fact that
trenches and bunkers are being con-
structed by the Pakistan Army Per-
sonnel in Sutan-Kanchi. 8 miles from
Karimganj and that the Indian High
Commissioner in Pakistan himseif saw
them during his recent visit to the
border arca; and

(d) if so, whether any protest has
been lodged with the Government of
Pukistan against the violation of Ceaze
Fire Agreement?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) On the 12th June 1959, Pakistani
forces opened machine-gun fire on
Hartakitilla. On the 13th Junc
Pakistani forces fired one round with
vifle on Hartakitilla.

ib) Nil.

(¢) The High Comnussioner visited
this border in May, 1959. He has not
reported that he saw anyv  bunkers
peing constructed by Pakistanis  at
Sutan Kanchi,

(d) Yes, Sir. The seriousness of the
situation caused by the aggressive
activities of the Pakistan Armed
Forces in the Patharia Reserve Foresi
has been repeatedly brought to the
notice of the Government of Pakistan,
both at the State and  the Central
level.

Shrimati Renu Chakravartty: May
I know whether since then there has
been any further recurrence of firing
on this particular area?

Shrimati Lakshmi
when?

Menon: Since

Shrimati Renu Chakravartty: Since
13th Junec.

The Prime Minister and Minister of
External Affairs (Shri  Jawaharlal
Nehru): I would not like to say defi-
nitely; I may not be correct. There has
been a good deal of firing  round
about, but whether there has  been
firing at that particular place. I do not
at present know.

SRAVANA 15, 1881 (SAKA)

Oral Answers 8€0

Shri S, M. Banerjee: The hon
Deputy Minister stateqg that the High
Commissioner visited those areas and
found there were no bunkers or
irenches.

Shrimati Lakshmi Menon: [ did not
say there were no bunkers. 1 said, in
his report he did not mention about
it.

Shri S. M. Banerjee: Since he has
not mentioned it, shall we take il that
he did not see any bunkers? If he
has not seen any, may 1 know why
this report was not contradicted? It
has created a stir all over the coun-
trv. 1 want to know whether the
Press report is a fact or not. After
all. this has been going on.

Shri Jawaharlal Nehru: Bunkers
are very temporary things which can
be made. removed,  filled up  and
opened.  Even if bunkers are there,
they can be hidden. Many things can
happen. All that has been stated in
the answer is that the bunkers werce
not obvious to the High Commissioner
who went there.

Shri Assar: May I know whether
our High Commissioner visited Tuker-
gram after occupation by Pakistan?

Shri Jawaharlal Nehru: 1 do not
think so.

Shri P. C, Borooah: The hon. Prime
Minister stated that bunkers are of a
temporary nature. May I know if the
bunkers on the Pakistan side are
made of cement, mortar and  other
things?

Shri Jawaharlal Nehru: low do I
know? Some may be, some may not
be: there are all tvpes of bunkers.

Shrimati Lakshmi Menon: A ques-
tion was asked whether there has
been any firing since June in  thce
Patharia Forest. I have got some in-
formation. There has been firing in
the Patharia area on the 3rd, 4th, 14th
and 19th Julv.
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Shri C. K. Bhattacharya: The hon.
Prime Minister just now stated that
the Pakistan Prime Minister approach-
ed this question of Patharia and
Tukergram in a spirit of bargain. Can
we not show that two can play at a
game?

Mr. Speaker: These are suggestions
for action. Next question.

Shri Tyagi: That is not a good
game.

- Plant for Caustic Soda in Andhra
Pradesh

+

+166 J Shri Nagi Reddy:
"\ Shri T. B. Vittal Rao:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the proposal of the
Andhra Sugars Ltd., Tanuku to estab-

lish a plant for caustic soda has been
finalised;

(b) whether negotiations are under
way with any foreign country for
machinery and technical know-how;
and

(c) whether any Foreign Exchange
has been released therefor?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir. The
scheme has been approved by Govern-
‘ment.

(b) and (e). Yes, Sir. The firm’s
‘proposal to import plant and
machinery from the German Demo-
cratic Republic against rupee pay-
ments has also been agreed to.

Shri Nagi Reddy: What is the pro-
posed estimated capacity of this plant?
May I also know the expenditure
involved?

Shri Manubhai Shah: The expen-
diture will be about Rs, 60 lakhs and
the capacity is about 4,000 tons a year

of Caustic Soda.
-
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Shri Nagi Reddy: May I know
whether the plant is proposed to be
established within the Second Plan
period?

Shri Manubhai Shah: Yes sir. By
that time all the equipments will be
received. Whether it will go into
actual production by the end of the
Second Plan is a matter of conjecture,
but certainly it will go into production
in the early part of the Third Plan.

Shri T. B, Vittal Rao: QOut of this
Rs. 60 lakhs may I know the foreign
exchange component?

Shri Manubhai Shah: Rs. 38 lakhs
will be the foreign exchange compo-
nent out of Rs, 60 lakhs.

Cement Factory in Bombay State

*167. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a
cement factory will be set up in
Bombay State during 1959-60.

(b) if so, whether the details of the
project have been worked out; and

(c) the total amount to be spent on
setting up the factory?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c¢). If the
Honourable Member kindly furnishes
information as to which scheme he
wants to know about, I will be able
to supply him the same.

Shri Pangarkar: May I know whe-
ther any private concerns from
Bombay State have applied to Govern-
ment for licences to start a cement
factory in the State and, if so, whe-
ther any licences have so far been
granted?

Shri Manubhai Shah: Which is the
particular scheme which the hon,
Member has in mind? Because, seve-
ral schemes are there in the different
stages of consideration. If the hon.
Member mentions the particular
scheme in his mind, I will certainly
furnish the information.
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every six months It 13 our policy to
g0 rather cautiously I1n regard to
opening of cement factories in view of
the surplus capacity already existing,
though some schemes were already
approved two years ago

Security Press at Koratti (Kerala)
+
( Shri Nmmnkuur

*168, is

Will the Minister of Works, Housing
and Supply be pleased to state

(a) whether the construction of the
Secunty Press at Koratti in Kerala
has begun, and

{(b) if not the
delay”?

The Deputy Minister of Works,
Housing and Supply (Shri Anll K
Chanda) (a) and (b) There 1s no
proposal under consideration of the
Government to set up a Security Press
at Koratty But a decision has been
taken to set up a General Press at
Koratty The establishment of the
Press has been delayed owing to non-
availability of foreign exchange
although land has been acqured for
the location of the Press

Shri Narayanankutty Menon: The
other day the hon Mimister stated
that the main difficulty was in getting
the land acquired by the Kerala Gov-
ernment Now that the land has been
acquired, may I know when the Gov-
ernment propose to start the press?

Shri Anil K Chanda: I do not think
the hon Member 1s correctly inform-
ed We never said that the difficulty
was non-acquistton of land by the
Kerala Government The land is

144 LSD—2
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already in our pomession. But we
bave not got the necessary foreign
exchange for the machines and appli-
ances for the press

Shri Punngose: May I know the
estimated cost of this plant and the
labour potentialities”

Shri Anil K. Chanda: Roughly
speaking, the total cost 18 a little over
Rs 71 Jakhs The machines will cost
about Rs 26 lakhs

Shri Punnoose What about labour®

Shri Anil K, Chanda: I am comung
to that The equipments will cost
about Rs 26 lJakhs The labour poten-
tiality will be 400 at the beginning.
It may go to a thousand when the
press 1s fully working

Shri Narayanankutty Menon: May I
know whether the Government is
taking any concrete steps to get the
foreign exchange for this press?

Shri Anil K. Chanda: Yes sir We
are continuously approachung the Fin-
ance Ministry to give us the necessary
foreign exchange

‘The Minister of Works, Housing and
Supply (Shri K C. Reddy): I would
Like to inform the House that apart
from the Koratty Press a decision has
been taken to establish another press
at Coimbatore That 1s also pending
because of the same difficulty So,
both Koratty and Coimbatore are n
the same boat

Blrhr'l'rm'lﬂlﬂﬂ.h

‘108 f Shet ‘Panigrant-
" | Shri Morarka:

Will the Minister of Commerce and
Indastry be pleased to refer to the
reply given to Starred Question
No 1974 on the 22nd April, 1959 and
state the quantity of commodities ex-
ported to and imported from the
USA. s0 far under the barter deal
with that country?
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The Ministor of Commerce (Bhri
Nityssand Nasungo): Deliveries have
not yet started as the prices are still
under negotiations

Bhri Panigrahi: According to this
barter deal Government agreed to
export 15 lakh tons manganese ore
of 42 per cent grade, 25,000 tons of
manganese ore of 46 per cent grade
and 73,000 tong of ferro-manganese by
November 1950 May I know whether
Government is m a position to stick
to that date or whether they propose
to extend the date of this barter deal”

Shri Eanungo: There 1s no binding
ubout the dates The question is whe-
ther we are prepared to take wheat
and supply manganese We are not m
a hurry to do 1t because we expect the
prices to be more favourable m times
%o come

8kl Panigrahl: When thig barter
deal was agreed to, were the prices
alsp no* agreed to?

Shri Kanungo: No air

Shri Morarka: May I know why
after the negotiations for this barter
agreement were first started it took
such a long time for the execution of
the barter ggreement?

Shrl Kanango: As I said, the barter
agreement was between the United
States Government and the Govern-
ment of India According to the law
in force in the Umted States, the
Government there is not competent to
enter into any trade They have got
to function through several agencies
Therefore, the time taken for the
agreement was a little longer When
the agreement was entered into by
the Governments of the two count-
nes, the question of price fixation
eame n between our agencies and
that of the USA As I have said, we
are waiting for a time when we will
get a more favourable price

Shei Morarka: Is it not a fact that
Yhese negotiations have taken an
unduly long time and in the meantime
the price of ferro-manganése has gone
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Shri Kanungo: It is true. As the
hon Member says, the price of wheat
has gone up But the pnce of
mangsnese dropped long before the
negotiations started

Shri Morarka: May I request the
hon Mimister to tell the House when
the negotiations started and why tll
now not a single ounce of goods has
been imported into, or exported out
of India?

Shri Kanungo: As I have sad, the
agreement was concluded some time
m November But when, we are not
anxious to supply our goods because
we are expecting a better price after
a while

Shri Morarka: May I know when
the negotiations started?

Mr Bpeaker: He has said “long
ago” He has explained the difficulty.
UBA Government cannot buy itself
The Government there cannot enter
trade They have to look up to other
agencies They have done so and it
took some time

8hri Panigrahi: May I know whe-
ther the Government 1s aware that
within this period the private ex-
porters of manganese ore have export-
ed on barter basis to the extent of
78,000 tons whereas the Government
of India, or the State Trading Corpo-
ration, having a stock of 2 lakhs tons
of manganese ore, has not exported
anything during the last 1§ years with
the result that a large number of
mines have been closed down?

Shri Kanungo: The hon Member's
information is not correct The fact
is that manganese has been exported
both by the S8TC and the exporters
aganst contracts which are long pend-
mg.

Bhr{ Panigraki: What is the amount
;!m:nnmue ore exported by the



operate through its business associates,

Shri Damani: May I know on what
‘Dasis the hon Minister thinks that the
prices of manganese ore in the USA
will improve?

market view is that,
Migration of Refugees from East
Pakistan

+
fﬁhﬂmﬂlﬂnﬂh&nw:
' -\_ms.n.m:

Will the Prime Minister be pleased
to state:

e Y1 2

(a) whether it 15 a fact that recent-
1y many families have crossed over
from East Pakistan and are seeking
refuge 1n West Bengal;

(b) whether scheduleq caste fami-
Yes have also recently come from
Salkheria, District Khulna in East
Pakistan;

(c) if so, whether they have alleged
atrocities under the military rule; and

(d) what arrangements have been
made by Government to rehabilitate
them?

The Deputy Minister of External
Affalrs (Bhrimati Laksmi Menom): (a)
The number of families who have
eropsed over to West Bengal from
Xast Pakistan has been on the increase
in the past few months.

(b) They include scheduled caske
families also.
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{c) They have alleged harassment
by the Pakistan police and East Pakis.
tan Rifles.

(d) A report on measures the Btate
Government have taken to rehabili-
tate tamulies who have arrived recent-
ly is awaited.

Shrimat! Renu Chakravarity: May
I know whether, 1n view of the fact
that now rehabilitation is not offered
to those who are coming over here
and and 1n view of the fact that these
people have had to come over here
after the Ayub rule, any relaxation is
going to be made in the case of those
particular refugees as well as the
refugees who are coming over here
after the proposed transfer of Beru
Bari?

The Prime Minister and Minister of
External Affairs (Shri Jawsharial
Nehru): 1 imagine that such cases
lhmldbeconﬁdmdhmnbb..

Shrl 8. M. Banerjee: May 1 know
the actual number of families who
have crossed over to India and who
are in Calcutta?

Shri Jawaharial Nehra: About 200
or 300 families.

Shri S. M. Banerjee: Have instrue-
tions been issued to rehabilitate them
or have they been given some doles
for immediate relief?

Mr. Speaker: When are they likely
to be rehabilitated?

Shri Jawaharial Nehrn: How can I
give the date?

Shri Hem Barua: May I know
whether it is a fact that the Indo-
Pak Baggage Rules of 1955 were uni-
laterally abrogated by the Pakistan
Government? If so, what steps Gov-
ernment propose to take o ensure
that these migrants from Pakistan are
not unduly harassed by the military
and police personnel in Pakistan due
%o this?
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Shrimatli Rens Chakravarity: In
view 0f the fact that the answer

An ¥on Member: No _reply has
hlenmmtothntquutﬁn.str

Mr. Speaker: What 18 the question?

Shri Hem Barua: I want to know
whether 1t 15 a fact that the Indo-Pak
Baggage Rules of 1955 are unilaterally
abrogated by the Pakistan Govern-
ment and if so, what steps Govern-
ment have so far taken to ensure that
the mugrants from Pakistan are not

unduly harassed due to this abroga-
tion.

Mr. Speaker: It does not arise out
of this question The Question Hour
15 over

Shri Hem Barua. It anses because
there 1s harassment I know that
ladies who cross over to this country
are denied the right to carry their
ornaments with them and people are
demed to carry thewr wrist watches
and their fountamn-pens with them
Thigs means unilateral abrogation of
the Indo-Pak Baggage Rules of 1055

Mr Speaker: In any case the
Question Hour 1s over

WRITTEN ANSWERS TO
QUESTIONS

Antibiotics

*15%. Shri D. C. Sharma Will the
Minister of Commerce and Indastry be
pleased to state

(a) how far the target for the pro
duction of antibiotics has so far been
achieved,

(b) whether any attempts have been
made to manufacture equipment for
antibiotics plants m the country, and

(c) o so, the result thereof?

The Minister of Industry (Shri
Manubhal Bhah): (a) to (c) A state-
ment 15 laid on the Table of the
House [See Appendix I, annexure
No 50]
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Export of Jute Sackings

*171. Shri Tridih KEumar Chandhari:
Will the Minigter of Commerce and
Indusiry be pleased to state. 5

(a) whether lus attention has beem
drawn to the comments made 1n the
Jute Bulletin of the Indian Central
Jute Committee pubhished in Calcutta
on the 2nd June, 1959 about the
reasons for decline in the export of
jute sackings and accumulation of un-
sold stocks with jute mmills in the 10
months preceding May, 19569,

(b) whether Government have
undertaken any investigations in Tre-
cent times to find out the causes of
the present shrinkage in jute sackings
exports,

(c) to what extent India has lost
her export of jute sackings to Pakistan
and other countries;

(d) the measures that are under the
consideration of Government to step
up the exports, and

(e) whether the views of the Indian
Jute Mills Assocmation mn this regard
have been obtained by Government®

The Minister of Commerce (Shri
Nityanand Kanungo): (a) Yes, Sir

(b) Yes, Sir

(c) and (d) The export of sackings
from India has declined while there is
some Increase 1n the export of sackings
from Pakistan The availability of
cheap jute cuttings to the Pakistan In-
dustrmes and Pakistan's currency reten-
tion scheme appear to have been part-
ly responsible for this situation The
question of augmenting the mmport of
jute cuttings for manufacture of sack-
ings is receiving consideration

(e) Yes, Sir
Motor Transport Industry

¢172. Shri Mubammed Elias: Will
the Minister of Labour and Empley-
ment be pleased to state

(a) whether it 15 a fact that the
Committes constituted to
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finglize the draft of motor transpost
Jabour legislation has also suggested to
Government to constitute a tripartite
eommittee to go into the industrial and
Sabour problems of the Motor Trans-
port Industry;

(b) i? so, whether Government pro-
pose to constitute a tripartite commit-
fee; and

(c) if not, the remasons therefor?

Yhe Deputy Minister of Labour
(Bhri Abid All): (a) A suggestion was
made that the Government may com-
sider the appointment of a Commission
%o enquire into the working conditions,
pay-scales, health and work-load of
fransport workers.

(b) and (¢) It is not comsidered
meceasary to appoint a Commission of
enquiry as a Bill to regulate the work-
ing conditions of motor transport
workers 15 proposed to be introduced
shortly.

Export of Films

*178. Shri Damani: Will the Mins-
ter of Information and Broadcasting
be pleased to state:

(a) whether Government officials
have met the film exporters and pro-
ducers from time to time with a view
e promote the exports of films, and

(b) what are the chief difficulties
that prevent our exporters to increase
exports of feature films?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b) An Export Promotion Committee
has been set up and has already had
two meetings The exporters and pro-
ducers of films are also represented on
the Committee and parhcipate in its
deliberations.

The problems connected with an n-
qrease in the export of films are many
and compheated It is diffieult to
mention them 1n a brief answer How-

AM to Municipalition of West Beagal

{ Shri Sublman Ghose:
*17¢. Blll'l Tridib Kumar
Chavdhuri:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

{a) whether 1t 15 a fact that Govern-
ment propose to provide financial as-
sistance to different Municipalities of
West Bengal for development works
pertaining to refugees;

(b) if so, the nature of development
works to be undertaken; and

(c) the amount of assistance sanc-
tioned, Municipality-wise?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a) and (c).
A statement is laid on the Table of the
Sabha [See Appendix I, annexure
No 51]

(b) The development works for
which financial assistance is  given
are* construction of roads, arrange=
ments for water-supply, samtation and
conservancy, construction of drains
and culverts and street highting
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Purchase of Studio at Poona
*176. Shrd Assar: Will the Minster of

(a) whether it 18 a fact that Govern-
ment have taken a decision to purchase
a studio at Poona,

(b) 1f so, the reasons therefor;

(c) whether Government have com-
pleted the transaction, and

(d) i so, what 1s the price and
name of the studio?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) to (d)
Government had received an offer
from a Poona studio which will be
considered taking all factors into ac-
count. It 1s premature to state
whether the offer will be accepted or

not.

Methanol Plant, Sindri
Shrimati Mafida Ahmed:
1717, Sbri Ram Krishan Gupta:
Shri Vajpayee:

Will the Mimister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No
1967 on the 22nd April, 1959 and state:

(a) the progress made so far i re-
gard to the utilsation of Methanol

Plant lying at Sindn,

(b) whether 1t 13 a fact that some
crates of the unutilised Methanol Plant
at Sindri caught fire on the 3rd May,
1959; and

(e) if so, the extent of loss sustain-
ed thereby?

The Deputy Minister of Commerce
and Indusiry (Shri Satish Chandra):
(a) to (c). A ststement i3 placed on the
Table of the House. [Ses Appendix I,
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Nailemal Tribmmal for Cantomsment
Beard Employess

Shri Kunhan:
*178, :::T.I.Vlﬂllm:
Ram Krishan Gupia:
Shri Bhakt Darshan:

Will the Minuster of Labour and
Employment be pleased to refer to the
@ven to Unstarred Question No. 2561
on the 31st March, 1059 and state:

(a) whether the National Tribumal
get up to consmder the demands of the
Cantonment Board employses has
since given 1ts award; and

(b) if not, when 1s it likely to be
received®

The Deputy Minister: of Labour
(Shri Abid AH): (a) No

(b) By the end of October 1859,

Prime Minister’s Visit to Nepal

Shri Nath Pal:
Shri Vajpayee:

®]179. { Shri 8. M. Banerjee:
Shri N. BR. Munizsam} :
Shri Hem Raj:

Will the Prime Minister be pleased
to state:

(a) whether as a result of his recent
State Visit to Nepal and the talks
with the Nepal Government, any
agreement of a pohitical nature or for
cultural and economic oo-operation
has been reached, and

(b) 1if so, the broad nature of these
agreements?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) and (b). No, Sir.

Loan to Punjab Government
*180. Shri Hem Raj: Will the Minls-

(a) whether it js a fact that the
Central Government have received a
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(b) if so, the reactions of the Central
Government to this proposal?

The Deputy Minister of Rehabilita-
tion (8Shri P. 8. Naskar): (a) A pro-
posal was received from the Punjab
Government for conversion mnto grant
of food loans amounting to Rs B2 86
lakhs granted by them to certain dis-
placed persons from West Pakistan
This amount was spent by the State
Government out of their own funds
and not out of ‘any loan granted by the
Centre

(b) It has been decided to give the
amount as a grant
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Economic Survey of Displaced Persons
Settied in Tripura

*182. Shri Dasaratha Deb: Will the
Minister of Rehablilitation and Mino-
rity Affairs be pleased to state

(a) whether any economuic survey
has been made by the Tripura Ad-
ministration regarding the condition of
the displaced persons settled in the
Government sponsored colonies of
Tripura,

(b) if so, when the report of the
economic survey will be published,
and

{¢) whether the Tripura Administra-
tion have accepted the conclusions
drawn by the economic survey?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a) to (c).
An econommc survey on family-umt
basis was conducted departmentally m
the various Government sponsored
colonies by the Tripura Administra-
tion during the year 1857, to enabla
them to formulate schemes for grant-
ing additional assistance to partially
rehabilitated families 1t 15 not intend-
ed to publish this report, but a num-
ber of schemes have since been sanc-
tioned on the basis of conclusion drawa
from it

Cycls Tyres and Tubea

(Bhri A. K. Gopalan:
*183. { Shri Tangamasi:
| Shri Frakash Vir Shastri:

Will the Minister of Camumarcs sad
Endusiry be plensed 1o sieio;
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{(8) whether Government have
rectived complaints about black-mar-
keting of cycle tyres and tubes;

{b) if so, what are the reasons for
this state of affairs; and

(¢) what remedial action Govern-
ment have taken in the matter?®

The Minister of Industry (Shri
Manubhat Shah): (a) to (¢) A state-
ment 15 lmd on the Table of the
House. [See Appendix I, annexure
No. 83).

' Trade Centre at Belrut

o184, Shri Pahadia: Will the Mims-
%er of Commerce and Industry be
pleased {0 state:

(e) whether It 15 a fact that the
Indian Ambassador to U AR. has ask-
od the Government 10 open a trade
sentre at Beirut; and

(b) if so, the steps taken in  this
sonnection?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b) Our Ambassador 1n Caire
had recommended 1n August 1957 the
setting up of a Show-room at Berrut
The proposal could not be properly
considered due to difficulues in find-
ing suitable accomodation on reason-
able terms

Third Five Year Plan

[ Shri Ram Krishan Gupta:
Shri D C. Sharma:
‘ Shri Pangarkar:

Shri 8. M. Banerjee:
Shri Jagdish Awasthi:
Shri Bibhotli Mishra:
Shri Damani:
" Shri Raghunath Singh:
188. 1 Shri Tangamani:

Btarred Question No, 30¢ on the
February, 1089 and siate the
progross made 50 far in regard to
formulation of the Third Five
Plan,

The Deputy Ministry of Planning
(Shri 8. N, Mishra): A statement 1
laid on the Table of the House. (See
Appendix 1, annexure No. 54]

Ladakhi Students in Tibel

*186. Shri A. M. Tarlg: Wil the
Prime Minister be pleased to state:

(a) whether the Government of
India have recelved any informaton
ubout the Ladakh: students in Tibet,

(b) if so, the nature thereof, and

(c) whether Government are taking
any steps for the safe return of those
students to India?

The Deputy Minister of Extermal
Affairs (Shrimatl Lakshmi Menon):
(a) and (b) We have recerved reports
from our Consulate General in Lhasa
that there sre ® number of Ladakh
Lama students 1n Tibet Thewr exact
number 1s not known since few have
registered their names with the Con-
sulate General We have not been able
to ascertain further details

(c) We have taken up with the
Chinese Government the question of
treating persons of Ladakh: origin as
Indian nationals and allowing them
1o register their names with the Indian
Consulate General, if they so wish
We do not know how many of them
may wish to return to India 1mme-
diately, but there should be no diffi-
culty for those who are accepted as
Indien nationals to doing so

EEES

Amendment of Industrial Disputes Act

e, {mn.c.shm
Shri Ram Krishan Gupia:

Will the Minister of Labewr aad
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amendment of Industrial Disputes
Act?

The Depuiy Minisier of Labour
(Shri Abid All): Proposals concerning
further amendments of the Act were
discussed at the Indmn Labour Com-
ference held in Madras from 27th to
29th July, 1959. Further action is
being taken in the lght of the deci-
slons armived at the Conference

Manufacture of Radial Drilis

Shrl Subodh Hansda:
. {sm 8. C. Samanta:

Will the Minister of Commerce ani
Industry be pleased to state:

(a) whether the manufacture of
eadial drills m Hindustan Machine
Tools Ltd has started;

(a) whether it has been marketed
wp till now,

{c) whether cheaper type of lathes
are also manufactured in this factory,
and

(d) if so, how they compare with
the imported wvariety in quality and
price?

The Minister of Indusiry (Shri
Manubhal Shah): (a) Yes, Sir

(b) 50 Radial drilbng machines
assembled 1n 1958-59 have been sold

(c) Yes, Sir

(d) The price and quality of french
type of lathes now being manufac-
tured in Hindustan Machine Tools
Company compare very favourably
with those of simlar imported
vanety

Refugee Markets in Delhi

100 { St Aar:

Will the Minister of Rehabiliiation
and Minority Affairs be pleased to
state’

(a) whether Government propose to
transfer the civic services in respect

of markets and shopping centres con-
structad in Delln by the Central Gov-
ernment for displaced persons to the
Delh: Muncipal Corporstion; and

(b) it so, the progress made in this
regard?

The Deputy Minister of Rehabilits-
tion (Shri P. 8. Naskar): (a) Yes

(b) Two statements showing (1)
the names of the Markets/Shopping
Centres, the services regarding which
have been transferred; and (2) the
names of the Markets/Shopping Cen-
tres, some services of which are still
t0 be transfered, are laid on the
Table of the Sabha. [See Appendix L.
annexure No, 531].

Toxtile Mills in Bombay

*150. Shri Pangarkar: Will the
Minister of Commerce and Indusiry
be pleased to state

(a) whether 1t 18 a fact that. the
textile mulls i1n Bombay have not been
working to their full capacity recent-
ly, and

(b) if so, the steps taken in the
matter?

The Minister of Commerce (Shri
Nityanand Kanungo): (a) No, Sir

(b) Does not arise
Youth Plan Clubs

*191. Shri Radhy Raman: Will the

Minister of Plannig be pleased to
state

(a) whether the Planning Commis.
sion have approved any scheme of
Youth Plan Clubhs for rousing enthu-
s1asm among the youth of the coun-
try, make them plan-minded and to
create 1n them a sense of discipline;

(b) 1f so, what are principal features-
of the scheme and how 1t is prepared
to be implemented 1n urban and rural
areas separately; and

(c) what 1s the total outlay of tha

scheme and the agencies that would
handle it*
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The Deputy Minister of Planming
(Shel 8. N. Mishrs): (2) to (c). A
statement is laid om the Table of the
House, [Ses Appendix ], annexure
No. 58].

Raw Jute

*198. Shri Tridib Kumar Chaudhuri:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have re-
ceived any representation from Jute
growers' and traders’ bodies praying
for the imposition of an immediate
ban on the import of raw jute cut-
tings of some vareties for which
abundant supplies or good substitutes
are available in the country;

(b) 1f so, whether 1t 15 u fact that
the Bharat Jute Sellers’ Association
has asked for permission to export
8 portion of the large stock of Daisee
Jute now lymg 1n up-country
godowns;

(c) the reasons for the accumula-
tion of such large stocks of Daisee
Jute, and

(d) the decision taken by Govern-
ment 1n regard to the above matters®

The Minister of Commerce (Shri
Nityanand Kanungo): (a) 8Sugges-
tions have been received from certain
quarters for banning imports of jute
cuttings

{b) Yes, Sir.

(¢) Government are not aware of
any large accumulation of Daisee jute

(d) Import of cuttings are restrict-
-ed to quantities absolutely necessary
1n the interests of exports Exports
of raw jute including Daisee variety
are at present canalised through the
State Trading Corporation.

(a) whether it is a fact that the
Bombay State Government have spent
itz allotment from the Central Gov-

(e) if so, what action has been
taken by Governmaent in the matter?

Tne Deputy Minister of Works,
Housing and Supply (Shrl Axnil K.
Chanda): (a) No The Bombay Gov-
ernment have utilized funds released
to them under Subsidised Industrial
Housing Scheme for construction of
houges, not only in Bombay City
(including suburbs), but also in 44
other cities 1n the State,

(b) No.
() Does not arise, -
Unattached Displaced Women, Tripura

*195, Shri Dasaratha Deb: Wili the
Minster of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) the number of unattached dis-
placed women living in Government
sponsored colomies of Tripura;

(b) whether they receive any
rehabilitation benefits, and
(c) 1f not, how does Government

propose to complete their rehabilita.
tion®

The Deputy Minister of Rehabilita-
thon (Shri P. 8. Naskar): (a) 630.

(b) Like other displaced settlers,
unattached women 1 the colonies are
also entitled to the usual rehabilita-
tion benefits for the reclamation and
terracing of land ete on fulfilling the
requisite conditions,

(c) Does not arse

Trade Agreement with Afghanistan

Shri Hem Raj:
*198, { Shri P. G. Deh:
Shrimati Ila Palchoundhuri:

Will the Minister of Cemmerce and
Industry be pleased to state:

(a) whether it is 4 fact that tha
old Trade Agreement with Afghanis~
tan has expired;

(B) it oo, whether a2 new Wrede
agresment has been signed; and
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{e) i so, the main features thereot
and whether a copy of it will be lid
on the Table?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Bir. The current Trade
Agreement expired on 21st July, 1959,

(b) and (c) An Afghan Trade
Delegation 15 at present in New Delln
and negotiations for a new ArTange-
ment &re in progress.

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No 1960 on the 22nd April,
1850 and state:

(a) whether Government has since
received any reply from the Chinese
and Russian Governments regarding
the publication of Maps in China and
Russia showing large chunks of our
terntory as part of thewr territores;

(b) if s0, the nature of the reply
received, and

(c) what further steps Government
propose to take in the matter?

The Deputy Minister of Extermal
Affairs (Shrimati Lakshml Menon):
(a) to (¢) No further communica-
tion has been received from either
Government

Vieiation of Alr Bpace on Goa Border

*198. Bhri D. C, Bharma: Will the
Prime Minister be pleased to state:

(s) the number of aircrafts which
violated the zir spuce on Goa Border
during 1059 so far; and

(b) the action taken in the matier?

The Deputy Misister of Extersal
Affairs (Shrimati Lakshmi Memon):
(a) Twelve.

(b) We are still conmdering what
suitable action can be taken to pre-
vent these violations

Imprisonment of Mr. Tamba In Goa

. Shri Vajpayee:
1. J}_ Shri Achar:

Will the Prime Minister ba pleased
to state:

(a) whether 1t is a fact that the
Portuguese Military Tribunal in Goa
sentenced Mr Shridhar Poroh Tamba,
Advocate for three years' nigorous
imprisonment for his defence of free-
dom fighters before the Tribunal; and

(b) 1f so, Government's reaction
thereof?

The Deputy Mhister of External
Affairs (Shrimati Lakshmi Menon):
(a) and (b) We have been informed
that Shri Shridhar Poroh Tamba was
sentenced to three years' mgorous
umprisonment The precise nature of
the charge and the statements made
by Shr1 Tamba to the police in Goa
are not known to us. We are, there-
fore, unable to express any views on
this case

Manufacture of Newsprint

*200. Shrl Assar: Will the Mimster
of Commerce and Industry be pleased
to state:

(a) whether it 13 a fact that Gev-
ernment have supphied twenty tons of
bagasse to Japanese paper experts for
experimental purposes; and

(b) if so, what 15 the result of the
experiment®

The Minister of Industry (Bhri
Manubkal Shah): () and (b). To
examine the feambility of manufso-
fure on newsprint from bagasge
srrangements have been made
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The results of the experiment
would be available only after neces-
sary tests are completed on the
sampleg,

Manufucture of Printing Machinery

238. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
miven to Starred Question No 409 on
the 18th February, 1950 and state:

(a) whether the firm has finalised
negotiations with the foreign col-
Jaborator for setting up a factory for
the manufacture of Printing Machin-
ery at Titagarh; and

(b) if so, the nature of the negotim-
%wons concluded?

" The Minister of Industry (Shri
Manubhaj Shah): (a) Yes, Sir

(b) Under the agreement entered
into between the parties, the foreiga
firm will grant the Indian firm the
patent rights and also supply techni-
eal data, for the manufacture, assem-
bly, test and seling in India of flat
bed presses and components and spare
parts against payment of royalty for
a period of seven years The foreign
firm will also make available to the
Indian Company, the services of one
or more technical personnel for guid-
ance in the manufacture of the
articles

Export of Fruils

259. 8hrl Ram Krishan Gupta: Wil
the Mimster of Commerce and Indus-
try be pleased to state:

(a) the names of forelgn countries
which import fruits from India, and

(b) whether there 1s any proposal
before Government to increase the
export of fruits to foreign countnes?

The Deputy Minister of Cemmerce
and Industry (Shri Satish Chandra):
(a) UK, Aden, Bahrein Is, Muscat,
Kuwait, Trucial Oman, Singapore,
Malaya, Saudi Arabia, Pakistan,
Mc-nm. Fijl Islands, Ttaly,

Tangunyiks, Kenya,
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Ma West
Geushius, Burms, Eevpt, Sy,

(b) Yes, Sir

Zirconium Plant

"m-{mmmmm.
* Shri D, C. Sharma:

Will the Prime Minister be Dleased
to refer to the reply given to Starred
Question No 410 on the 18th Feb-
ruary, 1059 and state:

(a) whether and decision has since
been taken by Government to set up
the proposed Zircommum Plant at
Trombay; and

(b} i so, nature of the decision
n"

The Prime Minister and Minister of
External Affairs (Shrl Jawaharial
Nehru): (a) and (b) The proposal to
set up a Zirconium plant has been
deferred for the present, as there 1s
not yet an adequate demand for
Zirconium 1n the country to justify
the setting up of a plant The Com-
mission has, however, developed the
necegsary technology and could set
up the plant when necded

Slum Clearance in Delhi

261. Shri D. C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
gven to Unstarred Question No 775
on the 24th February, 1989, and state
the further progress made in 1egard
to the clearance of the slums around
Jama Masyjd, Delhi, and the location
of fish market at Dujana House,
Dell?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The
Scheme for remodelling of Dujana
House has not made much headway
due io the reluctance of the present
occupants to vacate the premises The
Municipal Corporation of Delhi, who
are now responsible for execution of
the alum clearance operations In
Dell: are to take necestary steps to
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persuade the occupsnts to vacate the
premises. In the meanwhile, schemes
are under consideration for the clear-
ance of junk shops and cycle shops
around Jama Mas;jd to Jhandewala

Compensation and Rebabilitation
Grants

262. Shri D, C. Sharma: Will the
Minister of Rehabilitation and
Minority Affairs be pleased to state

(a) the number of persons who
have been paid compensation during
1859 (upto the end of July, 1959), and

(b) the amount of rehabilitation

grants so far paid”?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) Figures
for the month of July 1959 are not
yet avallable The number of persons
who have been paid compensation
during the period 1st January, 1959
to 30th June, 1959 is 83,606 (This
includes 12,517 claimants who have
been 1ssued Statements of Accounts,
12,944, who were paid interm com-
pensation and have now received
final instalment and 2,085 who were
paid Rehabilitation Grant under rules
85 and 98)

(b) Compensation 1ncludes an
element of rehabilitation grant, as
mentioned in rule 94 of Displaced
Persons Compensation and Rehabilita-
tion Rules, 1955 Upto 30th June,
1959 the total compensation paid
amountied to Rs 114 08 crores, of this
amount, a sum of Rs 60,32,500 was
paid as Rehabihitation Grant under
Tules 95 and 98

Educated Unemployed in Bombay
State

263. Shri Pangarkar: Will the
Minister of Labour and Employment
be pleased to state*

(a) whether the number of educat-
ed unemployed 1n Bombay State has
inereased,

(b) what has been the effect of
schemes undertaken by Government
to reduce unemployment;

(c) whether any further schemes
are under consideration; and

(d) if so, what are they?

The Deputy Misister of Laboar
(Shrl Abid All): (a) This 18 not
known, but the number of educated
applicants on the Live Registers of
Employment Exchanges in Bombay
State has increased

(b) Additional employment oppor-
tumties have been created

(c) and (d) All schemes under the
Plan are designed to increase employ-
ment either directly or indirectly
Three Work and Orentation Centres
for the Educated Unemployed are
proposed to be established m Bombay
State during the remamming period of
the present Plan

Accidents in Collieries

264. Shri Pangarkar: Will the
Minister of Labour and Employment
be pleased to state. =

(a) the number of accidents which
occurred in the collieries of India
during the last six months, and

(b) the number of casualties as a
result thereof?

The Deputy Minister of Labour
(Shri Abid Al), (a) end (b) Dunng
January to June 1959, 1,508 accidents
occurred in collieries as a result of
which 93 persons were killed and
1,455 were injured

Employees' State Insurance Scheme

265. Shri Pangarkar: Will the
Minister of Labour and Employment
be pleased to state the number of
cittes where Employees' State Insur-
ance Scheme has been introduced so
far and the number of those where
it 13 to be introduced during the
second half of 19587

The Deputy Minister of Labour
(Shrl Abid All): The Employees’
State Insurance Scheme has so far
been introduced at 82 centres and is
likely to be introduced at 37 more
centres durmng the second half of
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1859. Al these centres are cities or
towns including in some cases adjoin-
ing villages or talugas which have
coverable factories.

Textile Mills in Bombay State

288 Shri Pangarkar: Will the Minis.
ter of Commerce and Industry be
pleased to state

(a) the total number of applications
received for the grant of licences for
starting Textile Mills m Bombay
State during 1058-59,

(b) the number of co-operatives
which have applied for such licences;

(c) the number of licences grantaed,
and

(d) the names of those to whom
these have been granted?

The Minister of Commerce (Shri
Eanungo): (a) and (b) During 1958-
50 only one application was received
for starting a Cotton Textile Spinnung
Mill in Bombay State This was from
a Co-operative Society

(¢) No lcence was granted during
1958-59

(d) Does not arse

Development of Handloom Industry in
Bombay

287 Shri Pangarkar: Will the Minis-
ter of Commerce and Industry be
pleased to state

(n) the number of small-scale hand-
Joom industries started in Bombay
State on co-operative basis during
1958-59, district wnse, and

(b) the total amount sanctioned by
way of loans and grants for the deve-
lopment of the industries?

The Minister of Commerce (Shri
Kanango): (a) and (b) No new
handloom co-operative societies are re-
ported to have been started in the
Bombay State during the year 1058-50
for which asaistance has been given
from the Cess Fund

Induutrial Estate at Kewdrapara
(Orlem)

388 Shri B C. Mellick: Wil the
mnhurotﬂmmudhhﬂ'yh
pleased to refer to the reply giwven to
Unstarred Question No 3782 on the
30th Aprnl, 1050 and state

(a) the progress made so far re-
garding the setting up of an Indus-
trial Estate at Kendrapara (Orissa),

(b) the money expended on this
Estate so far, and

(¢) when the whole project will be
completed?

The Minister of Industry (Shel
Manubhai S8hah): (a) to (¢c) A state-
ment 15 laid on the Table [See Ap-
pendix I, annexure No 57]

Assamese Language in NEFA.

269 Bhrimati Mafida Ahmed: Wil
the Prime Minister be pleased to stats:

(a) whether the Central Govern.
ment have received any memorandum
from the Government gnd public of
Assam demanding restoration of the
Assamese language in NEFA, and

(b) it so, Government’s reaction
thereto?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nebru): (a) No official memorandum
to this effect has been recerved, but
varlous other approaches have been
made m favour of the use of the
Assamese language :n NEF A

(b) Government recognise the im-
portance of teaching of Assamese
language n these areas and are
exanuning the question of encouraging
this as a medium of instruction

Kynite Ore

JShri 8§ C Samanta:
#19 3 shri Subodh Hansda;

Will the Minister of Commerce and
Industry be pleased to lay a state-
ment on the Table gshowing

(a) the production of Kymbte ore

duning 1958-59,
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{b) how much of it was exported,

(¢) whether there was any Export
Cantrel,

(d) 1if so, how the quota was distr:-
buted; and

(e) what 1s the policy of export
quota to be maintained this year?

The Mimster of Commerce (Shri
Kanungo): (a) to (e) A statement
@iving the required information 1s
attached

BTATEMENT

(a) 24,177 tons in 1958 Figures for
1858-59 aere not available

(b) 17,400 tons during 1058.59
(c) Yes, Sir

(d) During 1858 quotas were grant-
od to shippers and mme-owners equal
$0 their best year's exports in any of
the years 1954, 1955, 1956 and 1957
Quotas to State Trading Corporation
are granted on ad hoc bams egainsi
contracts concluded by 1t

(e) During the year 1959 the same
policy as 1n force during 1958 1s being
continued During the current year
provision also exists for the grant of
supplementary quota against firm
comnutments after an 1ndividual’s
quota has been exhausted

State Ald to Indusiries Act

271. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No 3380
on the 22nd April, 1959 and state

(a) whether the working group, set
up to study the rules and procedure
existing 1n various States for advane-
ing loans under State Aixd to Indus-
tries Act and to suggest to the State
Governments simplification and 1m-
provement, has submitted its report,
and

{b) if 50, the nature of the recom-
mendations made?

The Minisier of Industry (Shrl
Manubbai Shah): (a) and (b) A
statement 1s laid bn the Table [See
Appendix I, annexure No 58]

Employees’ Provident Funds Act

272 Shri Ram Krishan Gupia: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No 1984 on
the 22nd Aprl, 1959 and state

(a) whether Government have sincer
considered the request of textile mull
owners for exemption from the opera-
tion of the Employees’ Provident
Funds Act for some time, and

(b) 1f so, the decision taken in the
matter?

The Deputy Minister of Labour
(Shri Abid AH): (a) and (b) The
matter 18 under conmideration

Indian High Commission Office,
London

(Shri Ram Krishan Gupta:
Shri Osman Ali Ehan:
m Shri Supakar:
Shri Raghunath Singh:
Shri Damani:
Shri P C. Borooah:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No 385 on the 18th Febru-
ary, 1959 and -tate

(a) whether the work study team,
appointed to examine the staff pro.
blem of the Indian High Commussion
in London, has submitted its final re-
ture there?

(b) 1f so, the nature of measures
suggested to cut down the expendi-
there?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) and (b) The attention
of the Hon'ble Members 1s invited to
the answer given by the Finance
Minuster m this House on August 3,
1939, to Unstarred Question No 182
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Materinly for Utilization of Atemlc
Eneryy

4. Ghri Ram Krishan Gupta: Will
the Prime Minister be pleased to state
4he nature of steps to be taken durlng
she remaiming period of the Second
Five Year Plan for the production of
all the base materials required for
the utilisation of atomic energy for
power?

The Prime Minister and Minister
of External Affairs (Shri Jawabarlal
Nehru): 1 A plant for treating
monazite and producing therefrom
rare earth salts and a cake contain
g thorium has been in operation for
some years A plant to treat this
thorium-uramum cake and produce
commercially pure thorium nitrate
has also been m successful operation
for some years The technology of
producing nuclear grade thorium
oxide or metal has been developed
and the Establishment will be able to
set up a plant for the purpose when.
ever the need for nuclear grade
thorium oxide or metal arises

2 A plant to produce nuclear grad~
uranium metal was designed and con
structed bv the staff of the Atomuc
Energy Establishment, Trombay with-
mn a period of about a yea1 and went
into operation on January 29, 1959
It has successfully produced nuclear
grade uranium metal, which will b
used in producing the fuel elements
for the reaclors now under construc
tion ‘This plant could also be expand
ed to produce enough uranium metal
for the first nuclear power station
‘The Chemical Engineering Division 1
now n a position to design any
larger nuclear grade uranium metal
plant which may be required for 12
substantial nuclear power programme

3 A Fuel Element Facility for con-
verting the uramium metal into fuel
elements has just been completed, and
regular production of fuel elements
for the Canada-India Reactor will
commence shortly A prototype fuel
element was successfully produced on
June 13, this year

&, A sufficiently large deposit of low
grade uranium ore has been located
in Bihar to justify the setting up of
a uramum mill to produce uranium
concentrate in sufficlent guantities for
a medium sized nuclear power station
The process for the plant, with the
necessary data, 1s being developed in
the Trombay Establishment, and will
be ready shortly It will enable a
uranjum plant to be set up in Bahar,
without any external aid

5 Promusing deposits of uramum
have been located in Rajasthan, but
their extent has not yet been proved
to justify the setting up of plants m
thus area The proving of these de-
posits 15 being pursued energetically
Should expectations regarding theae
deposits be fulfilled, India will be-
come entirely self sufficient in  ura-
nium, even for a substantial nuclear
power Pprogramme

6 A plant to treat the wused fuel
eluments of the Canada-India Reactor
and other reactors and extract pluto-
nwum therefrom 1s being designed by
the Chcmical Engineering Division of
the Trombay Establishment and 1s
expected to be complete within about
two years  Facilities for handling
plutonium and making plutonium fuel
¢lemcnts are being designed, and their
construction will be undertaken
shortly

7 The production of heavy water in
ihe fertilizer heavy water plant at
Nangal 15 expected to commence be-
forc the end of the second Five Year
Plan Additional production of heavy
water by other methods 1s being con-
sidered m the proposed fertilizer
plant at Trombay

8 Processes for producing nuclear
grade zirconium metal from zircon
have been developed, and a plant
could be constructed by the staff of
the Trombay Establishment as soon as
there 13 sufficient demand for zreo-
mum metal in the country to justify
such a step

9 It will be seen that, by the end
of the second Five Year Plan, the
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eountry will be technologically en-
tirely self-sufficient, as far as the pro-
duction of basic matenals required
for the utihzation of atomic energy i~
concerned

Mannfacture of Heavy Machinery

2715 Shri Ram Krishan Gupta Will
the Minister of Commerce and Indus
try be pleased to refer to the reph
given to Starred Question No 718 on
the 26th February, 1859 and state the
progress made in setng up a plant
1o manufacture ccment machinery
mining machinery, watel tube boilers
and pressure vessels at Durgapui”

The Minister of Industry (Shn
Manubhai Shah). A majo: poxtion of
ihe requirements of land for cons-
iruction of the factory and for the
housing colony, has been acquired by
the Company Assistance has becn
given to the Company for the pro
curement of structural steel for the
construction of the factory Arrange
ments are being made by the Com-
pany to impor* the necessary capital
equipment a- wtll av for getung
technical personnel for the manufac-
taring scheme

Wet Mica Grinding Plant

ﬂ’.f Shri Ram Krishan Gupta
LSItri Vidya Charan Shukla

Will the Minmister of Commerce and
Industry be pleased to refer to the
reply gven 1o Unstarred Question
No 961 on the 26th Februar) 1859 and
state

(a) whether the final 1eply from the
Amernican Company for setting up 4
Wet Mica Grinding Plant 1n Rajasthan
has since been received

{b) if so, the nature of the reply
recelved, and

(c) the further action taken for
setting up thus plant?

The Minister of Industry (Shn
Manubhai Shah): (a) to (c) The
American Company had been request-
ed by the Government of Rajasthan

144 LSD—3

to forward a draft of the proposed
agreement, which 1s still wuted
Further action for setting up the plant
will be taken by the State Govern-
ment after the agreement 1s signed

Manganese Ore Trade

277 Skri Ram Krishan Gupta: Will
tne Minister of Commerce and Indus-
try be pleased to refcr to the reply
piven to Starred Question No 1100 on
the 11th March, 1858 and state the
nature of decision taken for sending
a trade delegation abroad to recapture
India’s traditional market for Manga-
nese Ore?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
In view of unusual slackness in buying
activity 1t was decided to postpone
the departure of the delegation till
uch time as the market for manganese
ore showed signs of revival

Indian Goods Show Rooms Abroad

278, Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indus-
trv be pleased lo state

(a) whether the scheme to organise
Show Rooms 1n foreign countiries
during 1959-60 with a view to promote
exports has been finahsed

(b) if so the details of the scheme
with names of the countries where
these Show Rooms will be organised,
and

(¢) the nature of the goods expect-
ed to be exported (country-wise)?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) The proposal to organise a show-
room at Baghdad during 1959-60 has
been finalised

(b) The showroom 1s intended to
give visual commercial publicity 1o
exportable goods which aie likely to
find a market m Irag The publicity
will be arranged by means of a series
of commodity-wise displays Trade
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enquiries will be handled with a view

to bringing together importers 1n
Iraq and exporters in India

(c) A statement 1s laid on the Table
[See Appendix I, annexure No 58]

Works Committees in Cement
Factories

279 Bhri Ram Krishan Gupta: Will
the Mimster of Labour and Employ-
ment be pleased to state

(a) whether the Works Commuittees
are functioning 1n all the cement fac
tories in the country,

(b) if not, the names of the factories
which have not set up these commut-
tees so far and

(¢) the nature of steps to be taken
to form Works Committees 1n these
factories”

The Deputy Minister of Labour
(Shri Abia Ali): (a) to (¢) The sub-
ject falls within the jurisdiction of
the State Governments The informa
tion 15 not available and the time and
labour nvolved in collecting 1t wall
not be commensurate with ithe object
to be achieved

Industrial Disputes

280. Shri Ram Krishan Gupta. Will
the Minister of Labour and Emplioy-
ment be pleased to state

(a) whether 1t 15 a fact that Gov
ernment have prepared a draft of
Model Principles to regulate 1eference
of industrial disputes to adjudication,
for the guidance of the States, and

(b) i s0, whether a copy of the
same would be laid on the Table?

The Deputy Minister of Labour
(Bhri Abld All): (a) Yes The draft
principles were discussed at the
Indian Labour Conference held m
Madras on the 27th—-29th July, 1859

(b) A copy of the Model Principles
will be placed on the Table of the
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House as soon as it 1s finalised 1n the
light of the observations made in the
Conference

Contribution to Employees’ Provideat
Fund

Shri Ram Krishan Gapta:
Shri D C Bharma:
Shri 8§ M Banerjes:
28L Shr Jagdish Awasthi
Shri Kunhan:
Shri T. B Vittal Rao
| Shri N R Munisamy,

| Shri Vajpayee-

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Starred Question
No 1641 on the 3rd April, 1959 and
state

(a) whether the proposal to en-
hance the rate of contmbution to the
Employees’ Provident Fund from &4
per cent to 8} per cent has since
been finalised

(b) if so the industries that would
be covered and

(c) the total number of employees
to whom the scheme would be extend-
ed and fiom which date?

The Deputy Minister of Labowr
(Shri Ald All) (a) No

(b) and (¢) Do not arise

Migrants from Pakistan

282 Shri D C Sharma. Will the
Prime Minister be pleased (o state
the number of Hindus who have mig-
rated to India from East Pakistan and
West Pakistan, separately, during
1959 so far?

The Prime Minisier and Minister of
External Affairs (Shri Jawaharial
Nehru): 2466 and *1,927 Hindus
migrated to India from East Pakistan
and West Pakistan respectively dur-
ing the period from 1st January to
30th June, 1859

*This figure does not include mig-
rants into Bombay for the second
fortmght of June, 1959
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Indian Trainees in Atemic Energy
in DK

283 Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 823 on the 3rd December, 1958 and
state the number of Indian students
who are being trained at present in
peaceful uses of Atormuc Energy in the
United Kingdom?®

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): No Indian student 1s at pre-
sent receiving financial assistance
from the Department of Atomie
Energy for traimung in the peaceful
uges of atomic energy in the United
Kingdom

N.S.S. Recruitment Raules

284, Shri D. C. Sharma: Will the
Prime Minisier be pleased to refer to
the reply given to Unstarred Question
No. 2332 on the 26th March, 1959 and
state the latest position with regard to
the framung of Recruitment Rules for
Class III posts in the Directorate of
National Sample Survey?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Recruitment Rules for Class
II1 posts in the Directorate of National
Sample Survey have been framed, and
are being notified 1n the Gazette of
India.

Naga Hills Tuensang Unit

Shri D. C. Sharma:

Shri Shree Narayan Das:
285. / Shri Radha Raman:

Shri Ram Krishan Gupta:

Shri P. C. Borooah:

Will the Prime Minister be pleased
to gtate:

(a) the present law and order posi-
tion in the Naga Hills Tuensang Unit;

(b) the number of raids made by
the Naga hostiles since the 1st May,
1059;

(c) the extent of loss in life and
property suffered; and

(d) the nature of help given to
affected people for rehabilitation?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) There has been a steady
improvement 1n the Jlaw and order
situation 1n the Naga Hills-Tuensang
area. A very large number of sur-
renders of underground hostiles has
taken place. Many of them have
surrendered with arms, during recent
months The Village Guards have
played a commendable part in dealing
with hostiles

Commuttees of Nagas are considering
drafts for a political settlement It is
proposed to place these drafts before
a Naga Peoples Convention which is
hkely to be held in August

(b) There were three raids and
eight skirmishes and ambushes by the
Naga hostiles during the period from
May to July, 1059,

(c) As a result of these raids and
skirmishes, fourteen persons, twelve
belonging to our Security Forces and
two Civilians were killed and eleven
rifles, one D.B B.L. gun, some ammuni-
tion, one vehicle, some lvestock and
Rs. 500 in cash as well as some per-
sonal belongings of our men were lost.
The casualties suffered by the hostiles
were very much heavier,

(d) Help 1s given in the form of
relief rice, monetary assistance, build-
ing materials and award of stipends
for the education of children.

Hydel Projects in NEFA.

286, Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 3748 on the 30th April, 1950 and
state the progress made so far in
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implementing the three Hydel Electric
Schemes in NEF.A. in respect of
which the nvestigations have been
completed?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Out of five Hydel Schemes for
N.EFA, Investigation Reports of
reconnaissance party in respect of two
schemes have been forwarded by the
Superintending Engineer, Assam In-
vestigation Circle, to the Central
Water and Power Commission Reports
in respect of two other schemes are
under submussion It has not been
possible to progress the fifth one near
ZERO In Subansir1 Frontier Division
due to difficulties of communication to
the dam site Thus, 1t 15 hoped, will be
expedited

Detailed investigation of the
schemes will be taken up on the advice
of the Central Water and Power Com-
mussion

Study on the Impact of Broadcasting

287. Shri D. C. Sharma: Will the
Minster of Informalion and Broad-
oasting be pleased to refer to the 1eply
gven to Unstarred Question No 27 on
the 10th February, 1959 and state thc
progres. nade so far in regard to Gov-
ernment’s proposal to conduct a
nation-wide study on the impact of
broadcasting on the cultural pattern
of the country”

The Minisier of Information and
Broadcasting (Dr, Keskar): It has not
yet been possible to organise this
study

Second Atomic Reactor

288, Shri D, C. S8harma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No 1574 on the 31st March, 1959 and
state

(a) the latest position with regard
to the setting up of the second atomic
reactor 1n India; and
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(b) the total amount spent thereon
so far?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) The fabrication of all the
components for the Zerlina reactor is
complete. The bullding to house the
reactor 1s scheduled for completion by
October 31, 1959 and erection of the
reactor will start immediately the
building 1s ready

(b) An expenditure of approxi-
mately Rs 11 lakhs has been incurred
on the project up to the end of June,
1959

Raw Film Factory

Shri D. C. Sharma:

r Shri Ram Krishan Gupta:
Shri Vajpayee:

289, £ Shri Jaipal Singh

Shri Bhanja Deo:
Shrl Subblah Ambalam:
Shri M. B. Thakore:

)\ Shri Achar:

Will the Minister of Cemmeroe and
Industry be pleased to refer to the
reply given to Starred Question No
1803 on the 18th Apml, 1959 and state
the progress made so far 1n setting up
a raw film factory m India”

The Minister of Industry (8hn
Manubhal Shah): Negotiations are i
progress with several promunent raw
film manufacturing firms m the
world for setting up a raw film pro-
ject and firm proposals are expectsd
from some of them at an early date

Study Team of Institute of Chariered
Accouniants

Shri D. C. Sharma:
Shri Ram Krishan Gupta:

Will the Minister of Commeree and
Industry be pleased to refer to fthe
reply given to Unstarred Question No.
2839 on the Bth April, 1959 and state’

(a) whether the Govermmeni of
India have examined the report of
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three-man team sponsored by the
Institute of Chartered Accountants,
which studied methods of manage-
ment accounting 1n the United States,
and

(b) if so, the nature of decisions
taken thereon?®

The Minister of Commerce (Shri
Kanango): (a) Yes, Sir

(b) (1) Copies of the repoit have
been forwarded to the concerned
Ministries and Departments and some
big-sized Government companies and
corporations for study and such action
as they can take on the recommenda-
tions made 1n the report,

(1) A study team, including one of
the authors of the report, has been
asked to examine the accounting and
reporting system m three Government
Companies with reference to the
recommendations made in the report
and to suggest what improvement
should be tried out therein,

(1) The National Productivity
Council has also set up a Committee
on Management Accounting under the
Chairmanship of the leader of the
team that wvisited the USA, with a
wview to exploring the possibility of
imtroducing modern accounting me-
thods m industry, commerce and
trade in the country, and

(1v) Government are also conside:
mg what further steps could be taken
to give effect to the suggestions con-
tained m the report

Use of Polythyleme in Building
Comsiruection

201. Shei D. C. Sharma: Will the
Minister of Werks, Heusing and Sup-
ply be pleared to refer to the reply

given to Unstarred Question No 3542
on the 27th April, 1959 and state:

(a) whether Government have
finally approved the use of Polythylene
mn the construction of buildings, and

(b) 1f 50, 1n what form and how 1t 18
tn be ased?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) and
(b) Not yet, since, 1n a matter hike
this, observations will have to be
carried out over a considerable period
of time before any definite conclusions
regarding the long-term usefulness of
this material can be drawn

Employment Exchanges

292. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state

(a) whether 1t is a fact that the
numbe: of persons registered with the
various Employment Exchanges in the
country has increased during the
second quarter of 1950 as compared
to the corresponding period in 1888;
and

(b) 1f so, to what extent”

The Depuly Minister of Labowr
(Shri Abid Al): (a) Yes

(b) By 89,313

Second Five Year Plam

293. Shri D C, Sharma: Will the
Minister of Planning be pleased to
<tate

(a) whether pruning of the Second
Five Year Plan has affected Jammu
and Kashmir State, and

(b) 1if so. the particular projects
which are likely to be affected?

The Deputy Minister of Planaisg
(Shri 8. N. Mishra): (a) No

(b) Does not arise
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Import of Raw Bilk

24 Shri Subodh Hansda:
Bhri S. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state

(a) total quantity of raw silk
imported from outside during the year
1859 up-to-date,

(b) whether the import ;s made
through the State Trading Corporation
or any other agency, and

(c) what 1s the present procedure
of Goverrrment to import raw silk
from outside?

The Minisier of Industry (Shri
Manubhai Shah): (a) 165,322 pounds
upto the 30th June, 1959

(b) State Trading Corporation

(c) The quantity to be mmported in
each licensing period 1s determined
by Government, whereafter the State
Trading Corporation enter into con-
tract with foreign supplier after
ascertaming their competitive rates for
raw silk

Central Workshop for Atomic Energy
Programme

295. Bhri Ram Krishan Gupta: Wil
the Prime Minister be pleased 1o
state the nature of progress made 0
far towards the construction of a
Central Workshop to meet require-
ments of equipment for atomic energy
programmc”®

The Prime Minsier and Minister of
External Affairs (Shri Jawaharlal
Nshra): The Lst of equipment needed
for the Central Workshop of the
Atomic Energy Establisnment Tium-
bay has been finalised The layout of
the equipment and the special service
requirements of the bulding have
been worked out, the building 1s being
designed by a Consulting Architect
and the comstruction will commence
soon after the rains
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Disposal of Labour Appeals

g9¢, [ Shrl Ram Krishan Gupta:
7\ Shri Shivananjappa:

Will the Minuster of Labour and
Employment be pleased to refer to
the reply given to Unstarred Question
No 2828 on the 8th Apml, 1859 and
state

(a) whether Government have since
considered the plan to speed up dis-
posal of labour appeals, and

(b} if so, the result thereof?

The Deputy Minister of Labour (Shri
Abld Ali): (a) and (b) The question
of reviving the Labour Appellate
Tribunal was discussed at the recent
Indian Labour Conference and further
action 18 being taken in the Light of
recommendations made by 1t

Export of Bicycles

£97. Shri Ram Krishan Gupta: Will
the Minister of Commerce and In-
dustry be pleased to refer to the
reply given to Unstarred Question
No 2339 on the 26th March, 1959 and
state

(a) at what stage stands the Model
Scheme to promote export of bicycles,

(b) whether the question of draw-
ing up similar schemes in respect of
other commodities has been examin-
ed, and

(¢) 1if so with what results?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(8) The scheme in respect of Cycles
has been finalised and put into effect
jetrospectively from the 1=t January,
1959

(b)y and () The possibility of
drawing up similar schemes for cer-
tamn 1itemns 13 being studied by two
Export Promotion Counecil=

Industrial Development of Madhya
Pradesh

298. Shn Pangarkar: Will the Mims-
ter of Commercos and Indusiry be
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pleased to state the total amount
spent by the Central Government on
the industrial development of Madhya
Pradesh during the Second Five Year
Plan so far?

The Minister of Industry (Shri
Manobhal Shah): After excluding the
expenditure incurred on industrial
undertakings of an all-India character
established by the Central Govern-
ment, like Bhilai Steel Plant, Heavy
Electrical Equipment Plant, Bhopal
and National Newsprint and Paper
Mills, Nepa Nagar which also have
contributed to the industrial deve-
lopment of the State and on which a
total expenditure of Rs 12,755 lakhs
has been incurred, the amount actu-
ally incurred by the Central Govern-
ment on schemes of industrial deve-
lopment in the State of Madhya Pra-
desh 15 about Rs 127 76 lakhs

Pending Labour Cases

299. Bhri Raghunath Singh Will
the Minister of Labour and Employ-
ment be pleased to state how many
cares under labour law legislation
are stll pending without any final
decimion since last five four, three
and two years either al trial or ap-
pellate stage”

The Deputy Minister of Labour
(Shri Abid All) Labour laws are ad-
nnnictered by the various offices under
the administrative control of the
Ministry of Labour and Employment
as well as by the State Governments
and Umion Territories A< such the
timg and labour that may be spent in
collecting the data from all of them
will not be commensurat¢ with the
object to be achieved

Demands of Kbadi Gramedyog
Bhavii Fmplovees

Shr: Vidya Charan Shukla
300 Bhr: Vajpayee

Will the Minister of Commerce and
Iundustry be pleased to refer to the
1eply given to Unstarred Question No
1841 on the 6th March 1959 and
state

(a) whether the Khady and Village
Industries Commussion has since com-
pleted 1its consideration of the de-
mands of the employees of the Khada
Gramodyog Bhavan, New Delh,

tb) if so, with what results, and

(e) if the reply to part (a) above
be in the negative, the reasons for the
drlay?

The Mmister of Industry (Shri
Manubhai Sbhah) (a) Yes, Sir

{b) The management of the Bhavan
has however been asked to assure the
workers that they will be given as
much of work as they can do within
8 hours and that 1t would take pre-
cautions to see that their time 13 not
wasted in getting work As regards
the other demands, 1t has not been
possible for the Commission to accept
them

(¢) Does not arse
Indians Repatriated from Ceylon

301 I shh: ::':nymmtty Menon
\ nunoose

Will the Prime Minister be pleased
lo state

(a) whether Government i1s aware
of any orgamsation which collects
donations and distributes rehef to
Indian nationals repatriated from
Cevlon and

{b) if so, whether Government have
made anv contribution to that orga-
nisation?

the Prime Minister and Minister
of Extermal Affairs (a) and (b)
The Government 1s not aware of the
evistence of any such organisation

Industrial Relatwons

Shri Naravanankutts
Menon
342 ./ Shri Punnoose
| Shri R C Majiu
|_Shri Bubodh Hansda

Will the Minister of Labour and
Feupleyment be pleased {o refer to
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the reply given to Starred Question
Ne. 219 on the 13th February, 1059
and state:

(a) whether Prof J Henry Rich-
ardson of the LLO has since made
any recommendations regarding the
policy on industrial relations;

(b) 1if g0, what are the recommenda-
tions, and

(c) the action taken by Govern-
ment thereon”

The Deputy Minister of Labour
(Bhri Abid Al): (a) to (c) Profes-
sor Richardson's report on Industral
Relations in India was submutted by
him to the ILO who have not yet
sent 1t to Government The Profes-
sor submitted to Government a note
on the Principles for determuning
which disputes should be referred to
adjudication, and another note recom-
mending the establishment of a Pei-
manent Court of Industrial Arbitra-
tion and adjudication These notes
were circulated to the Indian Labou:
Conference

Export of Manganese Ore

303 Shri Panigrahi: Will the Minis-
ter of Commerce and Industry be
pleased to state

(a) whether India has made any
export of Manganese Ore to foreigr
buyers from November, 1958 to Julv
1959, and

(b) 1t so, the countries to which
India has sold Manganese Ore du:
ing this period?

The Deputy Minister of Commerce
and Industry (Shri Batish Chandra):
(a) During the period November,
1058 to May, 1850 a quantity of 55
lakh tons of manganese ore, valued
at Rs 75 crores was exported Ex-
port figures for the months of June
and July, 1959 are not yet available

(b) UK, Bweden, Norway, France,
West Germany, Netherlands, Span,
Czechoslovakia, Belgium, Ceylon,
Bingapore, Japan, USA TItaly and
Yugoslavia
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Settlement of P Ps in Tea Gardens of
Assam

305. Shri Tridib Eumar Chaudhuari:
Wil) the Minister of Rehabilitation
and Minority Affalrs be pleased to
state

(a) whether Government have for~
mulated any new scheme for the set-
tlement of displaced persons frem
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East Pakistan on tea garden lands in
Assam in collaboration with Govern-
ment of Assam and the Indian Tea
Asgociation (Assam Branch);

(b) it so, the extent of land pro-
posed to be aoquired for this purpose
and the total costs involved;

(c) what 1s district-wise break up
for the proposed land acquisition;

(d) what 1s the amount of land for
jute and paddy cultivation apart from
home-stead lands that would be given
to each family resettled under ths
scheme; and

(e) whether the persons or families
to whom such lands are allotted
would be given legal title to these
lands*

The Deputy Minister of Rehabili-
tation (Shri P S. Naskar): (a) to
(e) In May, 1850 a scheme for the
rehabilitation of 3,500 displaced fami-
lies from East Pakistan on surplus
tea garden lands m District Cachar,
Assam, wag sanctioned in collabora-
tion with the Surma Valley Branch
of the Indian Tea Association Each
family was to receive two to three
acres of land However, since ade-
quate land could not be made avail-
able to the settlers, 8 new scheme
was sanctioned in May, 1859 at the
instance of the Government of
Assam  Under this scheme 27,000
bighas of land in the same district
are proposed to be acquired and re-
claamed at a cost of Rs, 1024 lakh
Each famuly 1s expected to be given
more or less 9 bighas of land, 3 bighas
for home-stead and horticulture and
8 bighas for paddy cultivation It is
not, however, known 1f jute could be
grown in these lands, as jute culti-
vation, 13 not extenmive in Cachar
District The displaced persons will
be given good title to the land ac-
quired under this scheme
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Productivity Delegations sent Abroad

307 Shri Muhammed Elias;
Shri Aurobindo Ghosal:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether 1t 1s a fact that a num-
ber of productivity delegations have
been sent abroad this year,

{b) 1if so, the exact numbe: of
delegations; and

(c) from which industry the dele-
gations were selected and which were

the organusations of labour represent-
ed”

The Minister of Industry (Shri
Manubhal SBhah): (a) and (b) Only
two Productivity teams have gone
abroad during 1959

(e) The teams were for Plastics
Industry and Cotton Textile Industry.
One representative each of the Tex-
tile Labour Association, Ahmedabad
and the Madras Labour Union, Madras
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were mcluded n the Cotton Textile
Industry Team N

Natienal Advisory Commiitee on
Public Co-operation

Shri anpuee
. {Shn D. C Sharma.

Will the Minister of Planning be
pleased to state

(a) whether the Sub-Committee of
the National Advisory Commuttee on
Public Co-operation constituted for
formulating proposals for strengthen-
ing people’s agencies and local insti-
tfutions has since submitted 1ts report,

(b) i s0, the main recommenda-
tions thereof,

(c) Government's decision thereon,
and

(d) the steps taken to implement
them?

The Deputy Minister of Planning
48hri 8 N Mishra): (a) and (b) Yes,
Sir A copy of the report of ths
Sub-Comumttee has already been
placed on the Table of the House In
reply to Unstarred Question No 1788
on 11-3-1959%

(c) and (d) The report was cons:-
dered by the National Advisory Com-
mittece on Publbie Cooperation at its
meeting held on 18-5-1859 and the re-
commendations of the Commuittee are
being crculated to State Govern-
ments, Central Ministries and all-India
Voluntary Organisationn for such
action a5 may be necessary

Goods Handled by the State Trading
Corporation

309 Shri N B Munisamy Wil the
Minister of Commerce and Indastry
‘be pleased 1o state

(a) the vaiely of goode handled in
1957-58 and 1858-59 bv the State
Tiadmg Corporation

{b) the cost of goods exporied

(c) the cost of good« imported

(d) the percentage of gam or lost
in each varietv of goods handled and
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(e) the export and mmport duties
mcurred?

The Minister of Commerce (Bhri
Eanungo): (a) A statement showing
the variety of goods handled by the
State Trading Corpomtion 15 laid on
Nl.he Table [See Appendix I, annexure

o 60]

(b) Rs 20,88,01,96832 (1-7-1957 to
30-6-1958)

(c) Rs 7,22,83,256 2¢ (1 7-1857 to
30-8-1958)

(d) It 15 not 1n the corporation’s
business interest to give the details
of profit and loss in respect of indi-
vidual commodities

(e) Rs 2,01,71,085 02 (1-7-18957 to
30-8-1958)
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Central Statistical Organisation
311 Shri Keahava Will the Prime
Minjsier be pleased to state

(a) whether the Central Statizti-
cal Organsation has studied the state
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wmcame of the new State of Mysore,
and

(b) i so, with what result?

The Prime Minister and Minister of
Exiernal Affalrs (Shri Jawaharlal
Nehru): (a) and (b) No The Cent-
ral Statistical Orgamsation has, how-
ever, indicated to the State Statistical
Bureau of Mysore the lines along
which the State income could be
estimated

et wite wear™ W gEAH
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I fear wn 8, 39 ¥ wear, -
e wayl & WX WS a9
¥ fad wmra w foewr @
e W W X AT S gAY
A7 Feqrer it faaw v E W
¥ e

Central Publi Works Depariment

313, Shn Tangamani. Will the
Minister of Laboar and Employment
be pleased to refer to the reply
given to Unstarred Question No 3885
on the oth May 1859 and «tate

(a) whether any -teps have been
taken 1o get the figures of work
charged staff employed by various
Divisions of the Central Public Works
Department every month,

916
(b) f so, with what results, and
(c) 1f not, the reasons therefor?

The Deputy Minister of Labowr
(Shri Abid All): (a) Yes
(b) Returns are now being received

(¢) Does not arise

Cement

314 >hn Bibhuti Mishra: Will the
Minister of Commerce and Industry
be pleased to state the quantity of
cement required annually for use in
th= country at present?

The Minister of Industry (Shri
Mannbhai Shah) The actual consump-
tion of cement during the year 19358
was 6 million tons On the bams of
the demands received for the three
quarters of 1959, 1t 1s estimated that
the present annual requirements for
cement m the country may be about
7 mullion tons.
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Newlon-Chickli Colhweries

316 Shr: Kunhan
: Shri T B Vittal Rao

Will the Minister of Labowr and
Employment be pleased to 1efer to the
+eply given to Starred Question No
2237 on the 5th May, 1850 and state
whether the prosecution launched
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against the Manager, Newton-Chickli
Collieries for violation of the provi-
swons of the Mines Act, 1952 and the
Coal Mines Regulations, 1926 has been
withdrawn as he has been exonerat-
ed by the Court of Inquiry?

The Deputy Minister of Labour
(Shri Abid Ali): No

Coal Mines Provident Fund Scheme

317 Shri Kunhan;
: Shri T. B. Vittal Rao:

Will the Minister of Labour and
Employment be pleased to state

(a) the highest amount paid to an
individdual worker under the Coal
Mines Provident Fund Scheme since
its wnception,

(b) whether theie 15 any proposal
to reduce the period of service from
15 years to enable a worker to draw
the full share of Employers' contribu-
tion; and

(e¢) 1if so, when 1t will be enforced®

The Deputy Minister of Labour
(Shri Abid All): (a) Rs 6,203 18 nP

(b) Neo

(c) Does not anse

wewf Treatforet fowr
e, oft vgaTe fag : 2T famiw,
wrere wlte dwew Ao qa A
w2 fie
(%) 31 ag @+ & fr oqf o
qifepet e @ W g ¥ awmar

WSIRETH I T NG AT T (eNT
foar & ; sitr

(w) =fx zv & qvad qowif=
forrsr ®7 e sqET v wET &
AT AT AT S T ) & °

fimfw, arre owr e At
(o wo wo ) : (%) W7 (w)
e wel, 0WE A¥, W%

AUGUST 6, 1050 Written Answers 918

v ¥ qerd Grafe fewer gy
frafry st oo & fa@
THTAT ¥ & € ¥ Frriowt e
T AL M W 4@ 540
wF off 4

frrafor, srarg WIC AR AT
®1 G FT AL a6 gHL 7 AWAT G
A foret fama o 2§ I1F 118 v
FARIAYE I JT 747
AT ® T S gIAT ALT

Pakistanl Police entry into Indian
Village

Shri Assar:
s {Sh.ri Raghunath Singh:

Will the Prime Minister be pleased
to state*

(a) whether 1t ;3 a fact that the
Pakistan: Police trespassed into Nal-
juri village under Dowk: Police Station
in Jaintia Hills onn the 3rd June, 1959,

(b) whether 1t 1s a fact tlat they
claimed that the wvillage h:longs to
Pakistan,

(¢) whether 1t 15 also a fact that
they held a meeting to decide their
stay, and

(d) if so, the steps taken by Gov-
ernment to stop such incidents?

The Prime Minister and Minjster of
External Affairs (Shri Jawaharial
Nehru): (a) to (d) On 3-6-1850 seven
Pakistan nationals, some of whom
looked lhike Pakistan: sepoys, trespass-
ed into Naljur wvillage and declared
that the vitlage had fallen withun
Pakistan according to the ‘new sur-
vey” They are also reported to have
asked the villagers to hold a meeting
to decide whether they would reman
m that willage under Pakistan admu-
nistration or leave for India

Joint demarcation operations by
Assam and East Pakistan authontses
in this ares have not been completad,
but have indicated that the larger
portion of village Naljuri will fal te
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Pakistan Village Naljuri has been
utider the jurisdiction and possession
of Assam authoriies from time im-
memonal In accordance with  the
Agreement reached between the Prime
Mimsters of India and Pakistan m
September, 1058, pending the settle-
ment of unresolved disputes and the
demarcation and exchange of termtory
by mutual agieement, the status guo
14 {o be mamtained

Adequate measures have been taken
to preserve the status guo

Indian Film Fairs

320 Shn Daljit Singh Will the
Mmister of Information and Broad-
casting be pleased to state

(a) the number of Indian film fairs
held in foreign countries during 1958
and 1959 so far, country-wise, and

(b) the success achueved in  this
regard?

The Minister of Information and
Broadcasting (Dr Keskar) (a) and
{b) No Indian film fair has been held
n foreign countries during 1958 and
1959 so far, but feature and docu
mentary fillms were exhibited as part
of the trade exhibitions organised in
foreign countries Some of these films
proved quite popular

Women Workers

321 Shri Wodeyar: Will the Minis
ter of Planning be pleased to state

(a) whether 1t 1s a fact that the
study group set up by the Planning
Commssion for assessing the require
ments of women workers has submat
ted 1ts report, and

(b) 1f so, the mam features thereof’

The Deputly Minister of Planning
(Bhri §S. N Mishra)' (a) and (b) At
the request of the National Commuttee
on Women's Education 1n Mav, 1958
the Planning Commission set up a
studv group to prepare estimates of
the requirements of women workers
for Plan schemes under the Second
Pive Year Plan and likelv requre-
ments m the future The findings of

the study group have been summarised
m Chapter XVII of the Report of the
National Committee on Women's
Education

Iron Ore Mine Workers

322 J Shri Mubammed Elias.
{ Shrimati Renu Chakravartty,

Will the Minister of Labour and
Employment be pleased to state

(a) whether 1t 1s a fact that the
majority of workers employed 1n 1wron
ore raising in the Singbhum Dastrict
of Bihar and the Keonjhar District of
Orissa are kept as contractors’ labour,

(b) 1t so, their respective numbers,

(c) whether 1t 15 a fact that the
conditions of work and service are
worse than those of regular depart
mental labour,

(d) whether 1t is also a fact thal
the coal field miners domg work of a
permanent character are to be treated
as Departmental employees, when thi.
1s not being applied to iron ore wou
kers,

{e) whether the labour working on
a contract basis 19 to be permitted to
have the benefit of the Provident
Fund Rules and

(f) 1f not, the reasons therefor?

The Deputy Minister of Labour
(Shri Abid AlD: (a) Yes

(b) Approximately 103500 workmen
are employed by contractors and ap-
proximately 7500 workmen are em-
ployed departmentally

{c) Yes

(d) The question 1s being studied by
Commuttee

(e} Confractor’s labour employed
directly in connection with the work
of a covered establishment are entitled
for provident fund benefits under see-
tion 2(f) of the Employees Provident
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Fund Act and paras 2(f) (1) and 26
(1} (a) of the Employees Provident
Fund Scheme, 1952

{f) Does not arise

Closure of Iron Ore and Manganese
Mines

Shrimati Renn
Chakravartty:
| Shri Muhammed Elias

Will the Minister of Labour and
Employment be pleased to state

(a) the number of iron ore and
manganese rmunes that have been clos-
ed down during last one year in
Keonjhar District of Orissa, Singh-
bhum District of Bihar and Madhya
Pradesh,

(b) the number of men and women
rendered unemployed due to closures

(c) the number of workers retrench
ed or served with notices of retrench
ment during the last one year,

(d) whether 1t 1s a fact that i1n some
mines even retrenchment or lay-off
benefit has not been paid,

(e) whether the mechamsation of
mines 1s responsible for large scale
labour unemployment, and

(f) 1t so, the steps taken or proposed
to be taken in the matter?

The Deputy Minister of Labour (Shri
Abid Al): (a) Forty-nine mines
during the year 1858 and two munes
during the first half of year 1959

(b) 5800 (approximately) during
the period 1st January, 1958 to 30th
June, 1959

3z3.

(c) 11370 (approximately) during
the period 1st January, 1958 to 30th
June, 1959

{d) In certamn individual cases, com
plamnts regarding non-payment of
refrenchment or lay-off benefits have
been received and these are being
attended to by the Officers of the
Central Industrial Relations Machi-
Rery
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(e) Yes, in the case of workmen
employed in the Noamund: Iron Ore

(f) Efforts are being made for
absorbing the workmen who are like-
ly to be rendered surplus on mccount
of mechamsation of the Noamund:
Mines 1n some other undertakings

Water Supply to Iron Ore Mine
Workers

2 Shri Muhammed Elias-
Shrimati Renu Chakravarity:

Will the Minister of Labour aud
Employment be pleased to state

(a) whether 1t 1s a fact that in the
I5CO Gua Iron Ore Mines, no filter
ed water 15 available for labourers,

(b) whether 1t 13 a fact that the
highly muddy nver water which 1
made more muddy by the refuse from
the new crushing plant 15 being sup-
plied to labourers;

(c) whether it 1s also a fact that
water in huttings is totally inadequate
and no water 1s avalable to a large
:ectmn of workers before they go to

uty,

(d) whether there are drinking
water taps i1n many of the quarries
where labourers work under hot sun
all the day, and

(e) whether 1t 1s also a fact that
many representations have been made
to his Ministry and the Central Labour
Commissioner but have not resulted in
adequate action®

The Deputy Minister of Laboar
(8hri Abld AlD): (a) to (e). The re-
quired information is bemng collected
and will be placed on the Table of
the Sabha

National Income
225, ( Shri Kallka Singh:
\ Shri Ram Krishan Gupta:
Will the Prime Minister be pleased
to state;
(a) the national income of India
during the years 1956-37, 1057-58 and
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1958-59 and the per capita income
calculated in terms of current prices
and®on the basis of 1948-49 prices,

(b) the nzmtional income of the re-
organised States and Central Territo-
ries separately since the reorganisation
and the per capita incomes of those
States and Territories 1n terms of cur-
rant prices and on the basis of 1948-49
mml

(c) whether there has been a steady
decline m the per capita income of
many States ever since 1950-51, and

(d) if so, the causes thereof”

The Prime Minister and Minister
of External Affairs (Shrl Jawaharlal
Nehrn) (a) A statement giving  the
requsite nformation relating to the
years 10856-57 and 1957-58 1s attached
Simular information for the year 1958
58 15 not yet ready

(b) Per capita income according to
States and State-wise estimates of
National Income are not worked out
by the Central Statistical Orgamsation

(c) The Government 1s not aware of
any such trend

(d) Does not arise

STATEMENT
Statemen:  showing the nmational ueme and
per capita mcome dunng the jears
1956-57 and 1957-58

- - ——

1956 ¢~ 1957-58

{prehm
nary)
Rs Rs
1 Nstional mncome (or
net nsuonal output at
factor cost) 1n Rs
crores
11,310 11,360

@) st current prices
EB) at 1948-49 prnices 11,000 10,830

2 Per capita pational
mcome (or per capita
net output at factor
cost) "

E-;-tmmt prices 291 5 289 1
b) at1948-49prices 283 5 275 6

e e el

Damage to Trade Agency Bailding is
Tibet

326. Shri Dinesh Singh: Wil the
Prime Minlster be pleased to state

(a) whether the Trade Agency build-
ings 1n Igantse (Tibet) washed away
by floods, have been rebuilt, and

(b) 1f not, the reasons for the delay”

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru). (a) Not yet, Sir

{b) A vanety of difficultzes have
been experienced locally which have
prevented the commencement of the
construction of the Agency buildings
The present Trade Agency bulding
was washed away n floods 1n 1954 Our
engineers were of the view that for
the future safety of the Trade Agency
buildings 1t would be necessaiy to
construct protective works along the
cmbankment of the adjoiung river
Plans of protective works were drawn
up and submitted to the Chinese for
concurience After protracted nego-
tiations on 2nd June, 1959, the Chinese
authoritiegs informed our Trade Agent
that we could start construction of the
bunldings and also of protective works
provided these were within our boun-
dary and not hikely to damage their
highway or bridge further down-
stream

Accordingly preliminary construec-
tion of protective works and the
Agency site was recently started but
the Chinese authorities have since
ordered to stop the construction

We have assured the Chinese autho-
rities that our plans would not cause
any damage and we have suggested, 1f
necessary, senior engmneers from both
sides should meet on the spot and
approve agreed plans to prevent fur-
ther scouring of our property We
are awaiting Chinese concurrence tor
this suggestion

Rehabilitation of Displaced Persons im
Tripura

327. Shri Bangshi Thakur: Will the
Minister of Rehabilitation and Mino-
rity Afiairs be pleased to state the
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amount that has been gpent so far out
of the total budgeted sum provided for
the First Five Year Plan and the
Becond Five Year Plan for the re-
bhabilitation of displaced persons In
Tripura?

The Deputy Minisier of Rehabllita-
tion (Shri P. 8. Naskar): From 1951-52
1o 1958-59 a sum of Rs. 808'45 lakhs
has been spent on rehabilitation of
displaced persons in Tripura against
the total budgeted sum of Rs. 81557
lakhs provided for in the First and
8econd Five Year Plans

Report on Child Welfare

328. Shri N. R. Munisamy: Will the
Minister of Planning be pleased to
state:

(a) whether the Study Team ap-
pointed by the Planming Commission
for Child Welfare has submutted s
report;

(b) if so, what are its salient recom-
mendations; and

(c) the amount involved m imple-
menting those recommendations?

The Deputy Minister of Planning
(Bhri 8, N, Mishra): (a) The Planning
Commuission have not appointed any
Study Team for Child Welfare

{b) and (c) Do not anse

Loan to Industrial Establishments in
West Bengal

329. Shri Aurobindo Ghosal: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) whether any industry of West
Bengal has taken loan from the Re-
habilitation Minisiry for providing em-
ployment to the displaced persons;

(b) if so, what are those indusines,

(¢) what is the amount given to
them; and

(d) the number of displaced persons
employed?

The Deputy Minister of Rehabilita-
tion (fhri P, 8. Naskar): (a) to (d)
A staternent 1s laid on the Table of the
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Sabha.
No. 61].

Hindi Programmes in ALR.

330. Bhri Aurcbindo Ghesal: Will
the Minister of Information and Broad-
casting be pleased to state:

(a) whether any time has been al-
lotted for broadcast of Hindi program-
mes by All India Radio in non-Hind1
speaking areas; and

(b) if so, the time allotted per week
station-wise”

The Minister of Information and

Broadcasting (Dr. Keskar): (a) Yes,
Sir

(b) As the frequency of broadcasts
duffers for different programmes, the
quantum of broadcasts m a week will
not give a correct 1dea of the time
allotted to Hindi programmes from
non-Hindi stations However, a state-
ment giving information for the month
of May 10859 1s attached which wll give
an i1dca of the time allotted for such
broadcasts

[See Appendix I, annexure

STATEMENT

Statement giving information regarding  time®
allotted to FHindi Programmes broadcw:
from wvanous non-Hind: stations  (per

month)
Spoken
Stanons word

mmes

(xn minutes)

1 Bomfav 2,572
2 Calculita 1,473
3 Madras 340
4 Tiruchy 324
§  Vpavawada £38
6 Hvdeiabad 1,030
7. Banrgalore 376
#. Dharwar 751
9. Tnvandrum 125
10, Korhikode sy
11. Curtack 930
12. Gauhan 11
13. Il;l:ﬁpur l,gog
14. jkot 933
15. Ahmedabad . 633
16. Poona . 413

NB.-—-TheseﬁzuresdomrmIdt nude
which are largely in Hindi
thmuzhm North India,
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Siadiri Pertilisers and Chemicals Ltd.

331, SBhri Morarka: Will the Minister
of Cemameroe and Industry be pleased
to state:

(a) whether 1t 18 a fact that dunng
the year 1057-58 there were wastages
in the Sindn Fertilizers and Chemicals
Ltd. of 25558 tons and 3,320 tons in
Gypsum and Ammonium Sulphate res-
pectively;

(b) whether the company has en-
quired mnto the causes for such wast-
age; and

{c) what steps have been taken to
prevent its recurrence?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
{a) Yes. Sir

{b) and (¢) There has been an ex-
cess wastage of 419 per cent in the
case of gypsum as gainst the norma;
permissible wastage of 4 per cent and
an excess shortage of 0'88 per cent
against the normal permissibe wast-
age of 1 per cent in the case of am-
monium sulphate, which 1s explained
as follows —

Gypsum In the caese of gypsum the
variation works out to 4'19 per cent
as against 3'64 per cent in the past re-
port This is in addition to the 4 per
cent normal wastages adjusted in the
Accounts The stock verification was
rendered somewhat difficult this year
because of the huge stocks carried
with the object of having sufficient
buffer stocks to meet the requirements
of the expansion plants It was also
noticed that during some months the
consumption. of gypsum as ascertain-
ed from the existing individual
weighers on the grinding mills was
lower than what was specified and
perhaps actually consumed

Ammonium Sulphate: The stock
verification revealed a shortage of 088
per cent over and above the allowed
norpal wastage limit of 1 per cemt
During the period April 1957 to
October 1957 due to a defect m the

144 LSD—4

belt-w_eigher. a constant error had
crept in the figures of production in-
dicated by the belt-weigher. The belt
of the weigher has since been replac-
ed Nejther prior to this period nor
subsequently after the replacement of
the belt, the variation was found to
exceed 1 per cent and consequently
1his apparent excess shortage of 0-88
pel cent during the year can only be
attributed to the recording defect

A reference has been made to the
Managing Director, Sindri Fertilizers
and Chemicals Private Ltd and a re-
port 15 awaited

Development of Sericulture mm'
In Mysore and Kashmir States

332. Bhri Siddiah: Will the Minister

of Comamerce and Industry be pleased
to state

(a) what are the schemes sanctioned
for the development of serculture in-
dustry in Mysore and Kashmir States
for the year 1959-60; and

(b) the progress achieved so far?

The Minister of Industry (Shrl
Manubhal Shah): (a) and (b) Astate-
ment 1s laid on the Table [See Ap-
pendix I, annexure No 62]

Eleven schemes as per statement
attached have been sanctioned only
recently it 1s too soon to assess the
progress of the schemes. In addition
to the schemes 1n the statement, sanc-
tions will be 1ssued very shortly for 13
other schemes relating to Mysore, and
9 schemes from Jammu and Kashmar

Collection of Membership Fees from
Recognised Unions

333. Shri Ram Krishan Gnpta: Will
the Minister of Labour and Employ-
ment be pleased to state*

(a) whether 1t 15 a fact that Gov-
ernment have considered a proposal
that recogmised Unions should be al-
lowed to collect their membership dues
within the factory premises; and y

(b) if so, the nature of the decision
taken in this regard?
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The Deputy Minister of Labeur
(Bbel ADM Al): (2) Yes

{b) It was agreed by the Indian
Labour Conference that recognused
Uniong should he allpwed to coilect
membership fees within the premises,
of the undertakings. The Emplaying
Ministries and State Governments were
advised accordingly in June, 1958.

Low Income Group Housing Scheme

3. Shri P. L. Barypal: Will the
Minister of Werks, Hogsing and Sup-
ply be pleased to state the number of
Scheduled Castes in Delhi territory
who have been given loan under the
Low Income Group Housing Scheme”

The Deputy Minister of Works,
Homsing and Supply (Shri Anill K.
Chanda): Loan under the Low Income
Group Housing Scheme 1s admissible
to all persons whose income does not
exceed Rs 500 per month and who
ordinarily do not own another house
The applicantg in Delhi are, therefore,
not required to disclose their caste/
community while applying for loan
under the Scheme to Delln Adminis-
tration The number of Scheduled
Captes, who have so far been given
loan under the Scheme, 15 therefore
not available

Research on Mulberry Trees

333. Bhri Bhankaralya: Will the
Mmister of Oommeree and Indusiry
be pleased to state

’(a} whether any experiment or re-

search work 1s being carried on 1n

State as to the suitable variety

of grafts of Mulberry in differen?
parts of the State;

{h) what 13 the amount sanctioned
by the Central Sulk Board far this
purpose during the last two years; and

(e) haw much of it has been spent?

The Minister of Industry (Shri
Manubhai Shak): (a) No, Bir.

{b) and’ {(c) Do not arise.

Restrictions
o Ol Convwmption by

(a) whather it is a fact that the
Pakistan Government have recently
imposed restrictions on its oil con-
sumption;

(b) whether 1t 15 hikely to affect our
trade wnth Pakistan; and

(c) f 50, m what respact?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandes):
(a) Yes, 8ir; on the consumption of
Petroleum Products

{b) and (c) No, Sir We have not
been exporting Petroleum Producis to
Pakistan to any appreciable extent

12 hrs.

MOTION FOR ADJOURNMENT
INpiAN TrRADERS IN TIBET

Mr. Speaker: I have received natice
of an adjournment motion from Shrt
Braj Ra; Singh about “flagrantly dis-
crimunatory practices adopted by the
Chinese authorities at Lhasa against
Indian traders in Tibet such as freez-
ing of stocks of merchandise helong-
mg to Indian traders, purchasing of
stocks of Indian traders at arbitrary
prices by Chinese authorities, creating
payments difficulties and placing of
obstacles in the transport of goods...
This constitutes a clear violation of
the letter and spirit of the Sino-Indian

trade agreement on Tibet . . and
blow to Panchsheel.”

How long has this been going on?t

Shri Braj Raj Singh (Firozabad):
This has been going on since thus
trouble arose in Tibet.

My, Speaker: How 13 it a matier of
urgant public importance when it has
beey going on for some monthy?

Shri Beaj Baj Singh: It has been a
very serious thing. It has been psawd
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Panchsheel principle also because
relatiots with a friendly country,
be embittered on account
Then the economic condition
people, that is, the Bhutias,
becomre very bed due to the
shrinkage of this trade. In addition
this shrinking trade will affeet the

;
g

E;;

Shri 8. M. Bancrjee (Kanpur): May
1 submit for your information that
the Chief Minister of UP. has said in
the State Assembly that it has not
affected the trade of U.P. It is in the
papers.

Shri Braj Raj Singh: I shall read
from the statement of the Chief Minis-
ter of Uttar Pradesh where he says
that it has to a very great extent
affected the trade there.

“D.. Sampurnanand, who was
replyint to ques'ions from Shri
Prata Singh (PSP), said that
economic conditions of Bhutias
had undoubtedly bcen adversely
affected by the decline in the- trade
with Tibelt. The Chinese policy
seemed to be to discourage trade
with India across this sector.”

Mr. Speaker: It is not necessary to
read further. He has read enough.

8hri Braj Raj Singh; “The Chief
Minister said that Bhuytia trade from
Almora to Tibet had not completely
ceazod although the volume was dec-
reasing steadily. He did not offer
any comparative data to illustrate his
assessment.”

And so0 on it goes.

The Prime Minister and Minister
of External Affairs (Shrl Jawaharial
Mehiw): 1 do not think that this is a
Miiter for an adjournment motion.
Bt 1 can very well understand hon.
Mambers beifig interested in these re-
ports and in these developments. It
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is true that Indian trade within Tibet
hes suffeted very censidérsbly in te
Iust Yew Mrontha, Mmore sitves
these disturbances in Tibet. will
give some figures. In February last
our trade with Central Tibet was
s, 18 lakhs imports and Rs, 10 lakhs
exports. By Juhe the corresponding
values declined to Rs. 2 Iakhs imports
and Rs. 3 lakhs exports. So there is
a big fall,

We have reccived many reports
about the difficuilies in the way of
Indian traders. They cannot ‘ravel
about. They cannot get
They cannot send their goods. Al
these difficulties have  arisen.
About another thing 1 do not
know how far it is true, that is,
as stated in this adjournment motien
about the goods of Indian traders
having been frozen, but the fact is
that they cannot easily be moved for
lack of transport. "

Also, there has been a recent order
—s0 we are told—declaring Indian
currency as well as Tibetan currency
in Tibet as illegal. But although the
order has been passed it is not quits
clear to us whether it has been
enforced or not fully. Anyhow, such
an order would not be in keeping
with the mgreement—at any rate with
the spirit of the 1954 agreement.

There is no doubt that there are
these difficulties. In fact, we had
many other difficulties too in regard
to other matters in Tibet, for example,
regarding the functioning of our
trade agehcies. We have been cim-
municating with the Chinese Govern-
ment on this subject quite fully and
repeatedly.

Shri Hraj Raj Singh: What Ims
been the result of those communica-
tions? What is the reaction of the
Chinese Governmefit?

Shri Jawaharlal Nehrw: We have
received in regard to “sbgne minor
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matters some replies etc Of course,
there have been local references by
our Consul General n Lhasa  The
results of those local references have
not been satisfactory and some little
time ago we sent a full memorandvm
to the Chinese Government in Peking
mbout it To that we have had no
formal reply except that they are
considering 1t

Bhri Vajpayee (Balrampur) M
1 know 1if our trade agents are free
to move 1n those areas or whether
certain restrictions have been placed
on their movement®

Mr Speaker In Tibet?

Shri Vajpayee Yes, Sir

Shri Jawaharlal Nehru: 1 think
that normally there 1s some restric-
tion about the distance, that 1s, about
two or three miles or beyond some
restrictions without a permit they
cannot go Also, there 13 a difficulty
sometimes of transport not beiy
available

8hri Goray (Poona) May I know
whether ther¢ 15 any discriminating
between the Nepalese traders and the
Indian traders as 1s reported in thc
Press?

Shri Jawaharlal Nehru 1 would
not be mble to say that because there
are relatively few Nepalese traders
Maybe, occasionally they mught have
been shown somewhat different treat
ment, but I do not think there 1s any
marked difference

Shri Achar (Mangalore) Is it truc
that our Trade Agent had to change
his route on account of a direction
from the Chinese Government?
Originally he was to go by a duffer-
ent route but he had to take a longct
route which meant more delay

Shri Jawaharlal Nehru. That 1s so
Our Trade Agent in West Tibet in
Gartok had actually gone almost to
the pass through which he could enter
Tibet when he was told to go across
another pass which meant several
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weeks journey backwards and for-
wards

Shri Braj Raj Singh: What effective
steps does the hon Prime Mimster
want to take?

Mr. Speaker: We are having a
regular discussion on this matter I
only wanted to make up my mind as
to whether this matter was of such
importance, whether it arose only
recently, whether 1t has not been
going on for some time and whether
it 138 a proper method for ventilating
this gnevance or having discussion
I am not satisfied that adjournment
motion 1s the proper method of hav-
ing a discussion on this subject
Restrictions have been placed from
time to time The Government Is
also taking steps and 1s doing all that
15 possible to do Under these ar
cumstances I do not feel I am com-
petent or 1t will be proper that 1
should give consent to this motion

Shri Braj Baj Singh Aie we having
a debate on foreign affawrs ths
session” We are not

Mr Speaker That 1
muatter Let us see

another

1209} hrs
RE MOTION OF PRIVILEGE

Mr BSpeaker I have received notice
of « privilege motion from Shri V
P Nayar the substance of which
seems to be that the hon Home
Minister was asked the other day to
place the Governor's Report regard
ing the Kerala Proclamation on the
Table of the House He wants to
raise 1t that it 1s a breach of privi-
lege on the part of the Home Minister
not having placed it

It 1 give my consent, then that
matter can be rased either here or
sent to the Committee But before
that I must be satisfied that there is
a pnima facie case that the Home
Minister is bound to place such 2
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paper on the Teble of the House if
sny Member wants it or the House
wants it

V. P. Nayar (Quilon): May I
t
to it, only at five minutes to

I want. Therefore, may I seek your
ission to just move my motion
and make a statement tomorrow?

Mr. Speaker: There is no question
of moving a motion. Let him do so
tomorrow and let him in the mean-
while give me particulars, He
referred to May's Parliamentary
Pructice. Let him give in detail
those authorities on which he relies.
Then 1 will make up my mind whe-
ther there is a prima facie case and
it I do agree 1 will bring it up here.

Shri V. P. Nayar: I wanted to get
all the references. Although it was
not necessary for me in the course
of a privilege motion, this being an
extraordinary meatter I thought it
worthwhile. .. .

Mr. Speaker: Does he mean to say
it is not enough for him if it is till
tomorrow and he wants moré time?
He may have it till Monday then—
whichever he wants.

Shri V. P. Nayar: 1 shall take
your advice, Sir. Tomorrow or
Monday, whichever you say.

Mr. Speaker: The hon. Member
wanted it to be brought today. Other-
wise I would not have referred to it.

Shri V. P. Nayar: [ shall be ready
with all the authorities tomorrow.

Mr. Speaker: Very good. He may
pass it on to me. I may not bring it
up if I am not satisfied.

The Minlter of Fimance (Shri
Morsrji Desat): May I know, Sir,

Paptrs Laid

on the Table L
whether it is correct to bring a motion
without having all the facts before
one? ’

Shri Raghunath Singh (Varanasi):
That is the communist way.

1218 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS ISSUED UNDER ESBENTIAL
COMMODITIES ACT

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
I beg to lay on the Table, under sub-
section (6) of Section 3 of the Essen-
tial Commeodities Act, 1855, a copy of
each of the following Notifications
making certain further amendments to
the Cotton Textiles (Control) Order,
1948: —

(i) G.S.R. No. 780, dated the 4th
July, 1959, .

(ii) G.8.R. No. 859, dated the 25th
July, 1959. [Placed in Library,
See No. LT-1485/59.]

AmenpmenT 10 Corree Rures

The Minister of Commerce (Shri
Kanungo): I beg to lay on the Table,
under sub-section (3) of Section 48 of
the Coffee Act, 1942, a copy of Noti-
fieation No. G.S.R. 540, dated the 9th
May, 1959, making certain further
amendment to the Coffee Rules, 1955,
[Placed in Library, See No. LT-1485/
59.]

ANNUAL REPORT OF HINDUSTAN
MacHiNe TooLs Limvrren

The Minister of Indusiry (Shri
Manubhai Shah): I beg to lay on the
Table, under sub-section (I) of Sec-
tion 639 of the Companies Act, 1956,
a copy of the Annual Report of the
Hindustan Machine Tools Limited for
the year 1958-59 along with the Audit-
ed Accounts and comments of the
Comptroller and Auditor General
thereon. ([Placed in Library, See No.
LT-1487/80.1

e
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Coar Mous Haacux Ruiss

The Deputy Minister of Labour (Shri
Akid Al: I beg to lay op the Table,
under sub-aection (7) of Section 59 of
the Mines Act, 1952, a copy of the
Coal Mines Rescue Rules, 1858 pub-
lished in Nohfication No G.S.R. 873,
dated the 25th July, 1850. [Plsoed in
Library: See No LT-1488/59 ]

AMENDMENT TO Diseracep PrErsoxs
(COMPENBATION AND REHABILITATION)
Rurzs

The Depuiy Minister of Rehabilita-
tion (Shri P, 8 Naskar): I beg to
re-lay on the Table, under sub-section
(3) of Section 40 of the Displaced
Persons (Compensation and Rehabili-
tation) Act, 1964, a copy of Notfica-
tion No. G.SR 308, dated the 4th
April, 1958 making certain further
amendment to the Displaced Persons
(Compensation and Rehabilitation)
Rules, 1855 [Placed i Library See
No LT-1371/591

NOTIFICATIONS ISSUED UNDER DISPLACED
PrrsoNs (COMPENSATION AND REHARILI-
TATION) ACT

The Deputy Minister of Rehabilita-
tion (Shri P. S Naskar): I beg to
lay on the Table, under sub-section (3)
of Section 40 of the Displaced Per-
sons (Compensation and Rehabilita-
tion) Act, 1954 a copy of each of the
following Notifications making ccrtain
further amendments to the Displaced
Persons (Compensation and Rehabili-
tation) Rules, 1955 —

(1) GSR No 781, dated the ith
July, 1958

tn) GSR Nos 871 and 872, dated
the 25th July, 1959 [Placed n
Library See No LT-1489/859 ]

1215 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

INDO-PAKISTAN FINANCIAL TALKS

Shri Vajpayee (Balrampur): Sur,
under Rule 187, I beg to call the

o Magter of ot
Urgent Puhli

Imgportasce
attention of the Minister of Fingpos. 40
the following matter of urgend puilie
importance and I request that he may
make a atemont therean:—

“The outcome of the Anamcial
talks held betwean the Finance
Munsters of India and Pakistan
recently at Delhi”

The Minister of Finance (Shetl

Morarjli Pesal): Sir, with your per-
mission, 1 shall make a brief state-
ment on the discussions which I had
with the Finance Mmister of Pakistan
a few days ago on the outstanding
financial issues between the two
countres

The House will remember that I
made a statement on the floor of the
House on the 7th May, 1859, in whach
I gave a short account of the various
major items in dispute between the
two countries and the order of the
sums mnvolved in each At our meet-
ing, we broadly reviewed the various
items 1n an effort to arrive at an over-
all settlement. I believe 1t was ocom-
mon ground between us that these dis-
putes should be settled as soon as
possible in  the interest of both the
countries, that considering the magni-
tude of the sums involved in somc of
the claims, 1t would be difficult to take
individual rtems separately for settle-
ment and that our efforts should be
directed towards the simultaneous set-
tlement of all the major issues It
was really not a question of holding up
one matler because something else
was held up Ultimately, whatever
one country has to pay to another has
now to be paid m foreign exchange
and when claams are outstanding on
both sides, a simultaneous settlement
of these claims 1s more or less
inescapable

While on a number of items, the
sums 1nvolved are either easily ascer-
tainable or could be uﬁmted with a

partition debt due to India of which
seven anpual instalmpentis are alresdy
overdus while a further instalment
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will fall due on the 16th of this month.
11 is obvious that some agreed estimate,
however tentative, of this debt 1s
necegsary if an overall settlement of
the various items has 1o be made.
Honourable Members will remember
that certain figures of how the debt
should be worked out were sent to
Pakistan some years ago There was
some correspondence on these figures
but the matter was not further pur-
sued. We both realised that it was
ensentaal 1o get the dimensions of the
debt before further progress could be
made At the last meeting, officials of
the two Governments got down to the
real task of getting the figures ongi-
nally prepared, checked and agreed
Dboonusly an the shart time sxatlahls
it was not possible for them to make
more than a good beginning in this
essential process We both agreed that
both countries should proceed wvigo-
Jously with the checking and finalisa-
tion of these figures so that in the neat
few months at least a close approxi-
mation of the sum involved would b=
available on the basis of which a set-
tlement could be rcached It 1s our
miention to see that thix 1s vigorously
pursued

A number of points of detail also
arose during the discussions about
which further information had to br
obtamned by either side This will all
be collected so that when we next
meet we shall have as full a picture as
possible of the various issues

1 do not thank that this House or the
public outside should fecl any sensc of
disappointment that the meeting has
nol produced mmmediate results Con-
mdering the long period over which
the various claims have been in dis~
pute, 1 am sure the House will appre-
ciate that it 15 not easy to reach con-
<alusions without the necessary details.
The sums mnvolved are also so large
that 1t would be unfair to both the
eountnes to take snap decisions The

real Rain of the meeting is that the ice
has byen brohen snd I s Jooking $5r-
ward 3o the various matiefs requirng
furthar examination being dealt with
expedijtiousiy in both the countries so
that when the next meeting of the
Mimisters is held, it mey be possible to
reach 5 satisfactory settlement. I
would m this connection make one
appea) A settlement will be greatly
assisiyg 1n my opinion o in both the
countries exaggerated clums are not
put oYyt and 130lated 1ssues given undug
Promipence.

12 20 by,
INTERNATIONAL MONETARY
ND AND BANK (AMENDMENT)

BILL*

The pMinister of Finance (Shed
Moraryj Desal): Sir, 1 beg to move for
leave to introduce a Bill further to
amenq the International Moneiary
Fund gnd Bank Ordinance, 1945,

Mr gpeaker: The question is:

“That leave be granted to intro-
duce g Bill further to amend the
International Monetary Fund and
Bank Ordinance, 1945 "

The motwon was adopted

5 Shri Morarji Desai: I introducet the
11l

12.21 hyps,
DOWRY PROHIBITION BILL—eontd

Mr. Speaker: The House will now
proceeq with further consideration of
the fo)lowing motion moved by Shri
A Sen on the 5th August, 1059
namel, __

“Phat the Bill to prohibit the
fVihg or taking of dowry be re-
ferred to a Joint Committee of the
Houges consisting of 45 members,
30 from this Honse, namely, Shri

—— e,

*Publ:shu.i in the Gazette of Indis Extraordmary Par; ||_.s,mm 3 dated 6- s.sg

+Introduced with the recommendation of the bresident.



thet in order to constitute a sitting
of the Joint Committee, the quorum
shall be one third of the total number
of Members of the Joint Committee;

that the Committee shall make a
report to this House by the end of the
first week of the next session;

that in other respects the rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variations and modifications
as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and commu-
nicate to this House the names of
Members to be appointed by Rajya
Sabha to the Joint Committee.”

Shrimati Manjula Devi was in pos-
session of the House. She may
continue.

Shrimati Masjula Devi (Goalpara):
Mr. Spesker, Sir, there are certain
Hindu religious obligations which com.
pel our attention. The mantras uttered
at the time of the marriage describe

AUGUST 6, 1980  Prohiditien il P

the daughter ai fully decorsted and
adortned and this stridhan becomes an
integral part of the marriage custom
and marriage ceremony.

12.2% hrs,

{Surt C. R. Parranmz Ramax in the
Chair]

Manu samhita fully describes the bride
as Salankrita Kanya. Manu samhita
also tells us how the daughter should
be given in marriage fully decorated,
and how after the marriage, in the
family of the husband, she should be
treatec¢ She should be kept on
pedestal and worshipped as devi,
fully decorated. She should not be -
given cause for any anxiety and no
tear should be shed from her eyes.

What is the position today? The
woman is deprived of her natural
right to stridhan, Stridhan is con-
verted—as a perverted version—to
dowry. The dowry system is g seliish
invention of the corrupt society to
achieve their end. As I said yester-
day, women should not be deprived ot
stridhan. Under the Hindu Succession
Act, although woman seems to have a
right to part ownership of the father’s
property, in actuality, she does not get,
because the father has a partiality to
the son and the property is willed away
to the son in most of the cases. I
request the hon. Minister to consider
this aspect of the question.

1 want to make another suggestion.
Sub-clause (2) of clause 6 says:

“If any person fails to transfer
any property as required by sub-
section (1) and within the timc
lLimited therefor, he shall b
punishable with imprisenment
which may extend to six months,
or with fine which may extend to
five thousand rupees, or with both;
but such punishment shall not
absolve the person from his obliga-
tion to transfer the property as
required by sub-section (1).”



1% not necessary to give one year Sub-
clause (1) of clause 6 says *“
transfer it to the woman within one
year of the date of the marmiage” It
should be three to six months Thiee
months should actually be sufficient
You can make it from three to six
months so that the transaction of trans-
fer of property can be completed

There 1s another pamnt that I wish
the hon Minister to take into conel-
derattion There are two kinds of
dowry systems, kanya sulka and vara
sulka In Assam, 1t 1s vice versa It
1s the bridegroom's party who pays the
bride dowry and also marnage
expenses Sometimes, when there 1s
internal quarre] and misunderstanding
the father demands the daughter back
and he also demands the money and
the dowry It also creates a sort of
friction in the famuly Dowry in any
form 15 not desirable Dowry should
be entirely eradicated from our society
whether in the form of kanya sulka
or vara sulka. Kanya sulka and varq
sulka are actually perverted versions
of stridhan From time immemorial,
any money spent at the time of mar-
nage as gift to the daughter 1s con-
sidered as stridhan

Mr Chairman Clause 2 refers to
from one party to another

Shrimati Manjuls Devi It 1 not
clear [ want to make 1t clearer

o —
Mr. Chalrman. Clause 2 says, one
party to a marriage to another

SRAVANA 15, 1881 (SAKA)
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be

I
should be a sort of a legal compulsion
Not bemng a lawyer, I do not the
exact terms 1 wish the hon Minister
takes 1t into consideration

Women of India have g certamn posi-
tion of prestige as grihalakshmis.
Their self-respect and honour should
be upheld The dowry system 1s not
very becommng of the

culture and prestige of India Women
of Indwa should not be bought or sold
or bargamned for as cattle by offering
money Dowry amounts to

but seling and buying I hope that
the country will come forward and
the people will realise that this 13 a
bad practice and help the Govemn-
ment to pave the way for eradicating
this evil from society
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ary ot ot § 1 g Xer omar & fw
w TR & €7 Ay § qgr ward
mﬁmﬁomqﬁwlﬁ L4
grer & e 1 awd @@ § ) wE A R
A X E, N FR s aww
sardrer AWt 1| ZuTH grrfas oft-
feafodt WA wir gwraifa
ferdfdia & 7o ag sa &1 781 § |
garer aat AIfRE oft W s agn
T8 ®70 § | W7 gw W fF -
wTX OF § W7 a e iR o g o
T & W g WA FgA & g
AL A K 3 AT 39§71 HTHA 77 77
€ T% wgAr ALH w1 IF A FATA
& TITEAT AW( T g7 &V | WA Ay
T HAW( ATG f& F ey o1 ¥ AT HERA
€ w g Afew O T wwr wE
wradc 7 v few wifefom =%
T ¥ Aqrr Y qvdr safgd g 7T
wrfwrr awy Ay wfr v A g, e
ardt war 1 §, I " 7§ AT
® T WE IAE W7 A AORTY
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du fod wr§ fis T ot v &F ) 3wy
wwr amr wifgd v e
wrare oy ot §, AW AT WX
ff § aweht §, forw g YW &
o oy @i qr e oy et 8

agr T o w1 v fy Ferar v
weqfar wr farw ot fear mar § | Afier
& wroe waerar wigdht § v ey &
qrw gfy | IW WATT | Tg XAT FAOX
wrg gy wwt § ¥fer wrw ogw A
o T WY O afer oY q9T Tt war
Hr 7% ¥ % wreey ¥ @ §
T 97 AN TAr f o wwr
# ag v ft @t rfegw, o wawedt g
3w A § 1| T T KT F A7 e
) & 1 o & 719 97 fead &) wow
wrarg oy § foad 2w & aramdy
EAT ¥ 1 A @Y wwAdY g oAmw F
oy g w<% gW v £ §r whvafa
3 | T AAT § IR (qwar)
widt foer & wTq 97 FW Wit ax
aFN IaTET AT Y AKT |

e gy ara W § F wHA STy
z o] FEAT AY 57 o A & fer
7 7R § & I A7 WOt
fearar aifed | fomd ¥ Ao Afaser
oA 7, IA® AT XY FH G HANTAY
a1 @1 arsA L w1 AT A
g & | wg A% gy qwar oA o
faan qaqen wiaww gl d 74 e
fexaY & ofr wor fegr & oY gt Ay
¥ wrq faet ®7 54 § oy wra of) w7
78r & 1 % o orf warv fwar arar @
A1 xx wrAre 97 Jgr fwar snar fe
s arfer ¥ fam Y ag &, Afew gw ol
wgd § fir o anfa ¥ Fam e gt w9,
FATRT ( REF or greeft
warfe s o e @t § 1 ux
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wyy arar g fs ook o farwr §, &
wi & FoC P §, Aoy fipget &
e oY of & I ff vew § WO T
KT o oY T G ATy v W T
foarer §, aY sy 7 Swe! St gET AR
forerst ot sperersirr § Foreed ot areelt €,
s fggea & AT E, T @ W
& 819 3 wifigd | AR I gy W
famr Y § ot e fadw v §
o o et Femat ot § for & g X
feacg 1 g g e a
€ fredt Wi vi ampfr G R
W N N 3y fer Y f & fod
#t qewarr ferat & omt g Y T
el g fF gw qATS 7 Tg $T WTE
7 o x@ wv wifed

ar & sak v fr R
sawmie i frawa g s
fegeft afcfeaforae sy sy ae 2 A
e § wreeht g fe O wrwef & oad
3 dred €, IT B g /TG AW ST
T gaat arfy 7 gure T ana i &)
& art wre # faear o wifg@d v
fir o arfr o7 | o et g fe oad
et o @A it Wi fert a1 o
ot vh 1 & ferar gt w1 § W
A it 1 Foad it 10w Sk wTRA
& ATy § 99 J feed w1 ot § Y
g vl § 1 A § oAl T a| wy
Fa A 7 v g, AfeT 77 Fa wdaw
waeg g W g g R wma gw a@
fawrr w7 F 1

Kumari M Vedakumari (Eluru) I
am very happy that thiz Bill has been
brought forward before this House
(Interruptions) Let Shri Tyagi hear
me, because I am going to support him

SRAVANA 15, 1881 (SAKA) Prohibiton Bil g9g2
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An Hen Member: Support his view
Eumari M Vedakumari: This Bill

reminds me of a story Once upon a
time. there was a berber On a parti-
cular ramny day, he was not getting
any customer So, he was looking this
side and that side, and ultimately he
caught hold of one cat with luxurious
hair, and ultimately he demonsirated
his art on the cat

In the same way, we are here

quarrelling over this very sumple Bill

I mean simple in the sense that 1t

does not bring any good effect on the
people or the society We are asking
that dowry should be prohibited And
people are also saying that unmarried
girls should not be given any dowry;
unless the man gives his consent not
to take any money from us, we should
not give the daughters in marmage
Of course, we are not prepared to give,
we are not mn a posihon to give any
money to the people who marry us
But the people who are taking dowry
are really from the men section If
we feel that we want to umplement
this measure, let our men section, the
Parhament Members, Minsters and
others go about and preach in the
society that even their sons would not
demand any dowry from the girls they
marry Whatever we may argue, onec
thing we have to remember 1s this It
18 true that we are aganst the dowry,
we accept it But in what way are we
gomng to prohibit 1t? We have to bring
about a change in the culture and
social outlook of the people, and that
can be done only by the reformers and
not by this Bill

I am very happy that the offence

under this Bill has not been made a
cognizable one If it were to br a
cognizable offence the police wall
parade 1in our house and marrage pan-
dals, and ultimately we may have to
gwve more dowry than what we have
to give to the brnidegroom

The system of dowry 1s one of the

-loopholes or defects in society, and we
want to remove it, it 18 a very good

idea to remove these defects and

reform our society I think our youth
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|Xuman: M. Vedakuman)

are progresgive snough when they talk
sbout dowry They are progressive
enough to say that they are not goung
to take any dowry, they are against 1t,
they want to reform the society, they
want gnly cducation, good conduct and
s0 on They will say all these things,
but actually, when they take dowry,
they will say, What can we do®* We
are not talking any dowry, but our
parents are taking the dowry’ /i fa
as the youth are concerned, thev are
really for reformation. But what
about the people who are taking the
dowry® I must say that in the ulti-
mate analysis, there are two sections
of people 1n society, parents with more
sons, and parents with more daughters
Parents with more sons will certainly
go against this Biall, while parents witn
more daughters will say that dowry s
not good Even in my own home, my
brother wants dowry, but I do not
want to give any dowry So 1t all
depends wupon mndividual integritv,
individual spirit  and individual
opinion If a man wants to marry
without dowry, certainly, he will do s0
But if dowry 1s given, who will go and
compla:n that a certain party 1s giving
dowry to a certain other party? Who
will do this® Wil the giving paity or
the taking party go to the couil and
complain agawnst the dowry? Neither
of them will do 1t So, a muddleman
has to go and complamn that a certamn
party 13 giving dowry to a certain othe:
party But I think nobody from
society will go and disturb the mar-
riage function So, I feel that nohody
wnll be fined within a century to come
‘Who will be daring enough to go and
ask the party ‘Why are you giving
dowry?"

Moreover, dowry is not always given
in the shape of money or any legalised
tender; 1t will be given 1n other shapes,
1t may be given as black money, that
18, 1t may be given 1n the shape of gold,
or property or something like that

The women Members may think that
1 am opposing this Bill But what I
s actually saywng is that merely by
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25 or 30 or something like that' So,
ultimately, the parent has to obey the
word of the society

Actually, nobody i1s for the dowry
But 1t 1s only the person who takes,
who wants 1t, because he wants to go
abroad or he wants to buy a cai or
something lhike that, for, this 15 a very
easy way of getting the money

So, while supporting the Bili, I want
to ask whatever you want to do, In
which way are you going to bring any
cffect 1n society by passing this Bill*
Even the Mmister said whi'e introduc-
ing the motion, that he 13 very doubt-
ful about the effect of the Bill

Shri Tyagi Ask him how much he
took

Kemari M Vedakumar: That 1s
what I am saving Fven th ren Min.
1sters start taking dowry In our
Andhra State there 1» a vety promi-
nent member ¢ 15 1 very greal man
who started thu moiement And he
has taken Rs 25000 for h s ad-ited
son! (laughter) The son has gone
abroad But this great main <ays
‘Dowry should not be taken’ Sp who
15 giving, who are taking, and how to
reform the society® This is only for
the preaching society, not for imple-
menting society

So, while we are very happy over
that concept or that idea, can we bring
any change in society by passing this
Bill* I thunk Shn Tyagi is not ageinst
the Bill, he = doubtful about the
affect of it
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There is another thing also. Even
among the daughters, the fair
dayghters are marrigd wpaily, and the
black girls are not married easily, and
ultimately people like myself bave to
become either Members of Parliament
or join some service. (laughter)

My. Chairman: Order, order It s a
dreadful thought that on marriage she
will leave us.

Kumari M. Vendakumari: Yes, cer-
tainly; that 1s a very easy thing also

So when we speak about society,
we have to remember that there are
lots of categories, classifications, cus-
toms and traditions. All these have
te be taken into consideration. We
can make many speeches here asking
people not to give dowry People are
not giving dowry if they are getting
their daughters married very easily
When we say a thing, we must con-
sider whether it 1s a practicable thing
We cannot gain anything by simply
making a speech Nobody 15 going to
benefit by simply reading our spee-
ches. In whatever we say, we should
be practicable and «ensible

Arguing the case will not help us
when we know that 1t 1s not at all
practicable to implement the Bill n
the existing conditions of society

This touble 1s there since a very
long time, since so many centuries
1 think even Sita’s father had given
dowry to Rama Lots of thmngs are
there. Even now people who are

to realise that we should be in a posi-
tion to do the thing.
So

while supporting the Bill (Inter-
ruption)—I am supporting the Bill; 1
am not against the Bill—I would ask
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ge to bring forward another Bill to see
that the full effect of it is brought
n society.

Shri Radha Ramam (Chandni
Chowk): After experience.
ot wmw (TrOwWe) o Ewwf

agE, Tg 3 favas T 97 2w feay
1 §, 3w w fdaw
‘ Shri Jangde (Bilaspur)' On a point
of order Those who are Members of

the Joint Committee should not speak
now.

Mr, Chairman: There 1s that cons.-
deration But I have also got to bear
in mind that there are representatives
of parties in the Opposition whose
names have been given by the party
leaders It so happens that the Socia-
list Party has given this name fromu
their side

Shri Tyagi: On the queston of
marnage and dowry, there 1s no party
consideration All are one

Mr. Chairman: Actually, the com-
plaint may also be made that only
lady Members are speaking

Shri C P Pande (Naum Tal): Men:
are more concerned because they have
to find the money.

Wamw dogeg Q@ q® A
9 ¥ fagaw ogr ov wege fear
T §, ST § e S f WA
+fy sawen g f 3 o we Y W€ Qe
=y g AN o T 7§

Afe W 7Y @ wT @I W
fw g1t st et off § Ty Wy
% f6 gaeT awaa araw & fag woraT
A, ET Ay fwqr ¢ | ¥ @
feer syt A oo &Y
Y wwdt € (% @Rw w1 1w v
wife® 1 guR W 3 Ty PRl @ I
TE 0% % ¥ §Aw gwar € fv pasy
woa W & fAg v w1 et



957 Dowry

{o arex]
% gz o o Y g § fx ww aw
@ fadaw ¥ wfy worr wrpe « §
w1y an o ¢ fadgw w1 A Fur §
wg vl U Y Y g § ) F wAwar
£ ot et it Tl ot s rT §

Ty, s, afx ag fadaw o7
¥ T WX IX T A% I Fqwg fwar
w77 At & wawar g fs o d o€ wanfa
1t grfr s ¥ ag & fr gwra A
I E g T EFaT ¥ )

gt &% ot off T ¥ g, 7
7g frd et woar wrgal § fr ag oW fawr
Y qga dT FEI §, GO TAARE
Fad § | § o v Feda won
wrgm § fe o ag fadaw age @
wiaThE A & FI TG F & e
wrar §, O few ag ¥ 32 WA g
W GATARE TR E | 7 A AR F
fordt dare g fr ag fadas w93 § qur
a1 &, wr fadaw &, ~ran fadas ¢
W g & W f aga A A wravow
g

QW ATTHIG AN IR g A W
zm ¥ §rfod

oY qrEw FE AP © Zvr AT
AgraEH R

TO AW AR ARG HET F
wTafre qee quad § % e s
XY N7 ¥ AHr F FrOr FA A
afgg § IR Nifer g ram My 1d
FaTe @ W E) firerdt T ATAAE

oft wwlt  IwET W R @
TT FT IR TR )

ftomw g edrarraaf g

Afy Y et T, A et & g R
xuwr faere @ § 1
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o 3 ey wor wgeT g fe R
a1 ¥ i o O § suet s ks
ATy wrAt w1 STrr Al T § 1 W
afrardy fw N TTE Wy W o
TEORN A e e o oy et

W R wifew faewwar
7 8 &Y ag 7e A ot wt wadt §
Tg 19T AH § AT | O A AN
N T AT T AT AN A
TR I aw O Iy g A
aTefy Y gEer Ao ag ghm fw 3g
FA O 77§ @ AW, W §
& wiam

w faw & =7 $@ go @ |
S g e W fadaw @ fawne
g arfgw 1 7 Free W wmgaT
fe g fegfa ag & f& amm
"!’ﬁ"iﬂ’l’ﬁ]*l‘fﬁ‘ﬁe Tde &7
3%, 000 BIAT, WMo TWo Tiwe WY
utéo de gHe FT 3W,000 T |
TR R T G GOAT TER, ¥Y Ay
AT S1gaT § N WA o7 & @
w gwar § 1 afxay fy way ow &
&iford, 7 oY aga sl S A ¥
oy ITFT DA A A g a§r T
&) Y war i § o W Ew g wr
o w17 § W 9T O § §A6 T
g g wifaw fawsar § 1 o feet ofF
ureAt s §) ameft §, fro o Qo
T AT § A A FYTIT KL {7 $ W
arar § 1 g o g wrge § fis sud
qeRt w7 gy X srfew & aw @
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farg ofr sl wrody €Y, o wi€o Qo
Qo Y .

Mr. Chaiyman: I think the speaker
must know that ladies are also in the
JAS,

Wromw FIdroTAT R 2
mﬂ'iﬂmfoQ'otm'oil‘Qfm
® ag swaeqr A wifee fe O @Y
off WY 987 OF &< 9T 0T q|g |
fexar & fag Forerr ®Y gl i s fied,
Awfan i fegw gfear @t fi@
arfy ¥ geet F AR w1 I WK
qg Y <A A7 FT 3T 1] A yar §, 7%
AT qT FaTT w1 ¥ w07 £ =gy,
w18 ©fr s & 31 9% FAiET &Y,
WA R ¥ W IN AN IS &,
TRWIRINU I 1 g
aRa g fr e A d e Ak
wreY Frfed | s o wifaw awar af
gir, T A At ®1, iy 1 gq
T E0 a9 A% ;| AT T AT
wwdr, ¥ifE o8 $29 &, o IO &,
oF 1At R, 3 | faarg gran & Ak
W 3% ¥ faar gar & & o 5
&N w1 @A AT ¢, AR W IT k garey
& g17 @17 uw nar AR A gE
w7 f) &1 351 57 @, ¥ MAFTE,
Yo FIe T  at Y X ¥ Frgror ¥
AT FT AAg ¥ Lo I HT WA}
TF ¥ I A qEw Y AT FTHATG |
g OF g geafoors § | FfaT Faargw
WA Y I FT & 1w W3 A e
wur gwar | & frag e fie 4 g3
oo aem § 1w E W aEw
¢ fv wfawr F ag syt § fe wogn
¥ §TT W B AT Ay § qg WA
, afie & @ &+ am & @
W g A arefafed aedy v
oy femy | dfew v dR ¥ T
144 LSD—5
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wrew ¥ fewa afxe ¥ gfom
TR & wer q¢ wr fear serer 3 ?
avrar iz ard fiear, it gfom
*Y afex & wdw v ¥ wor fisar
9 afteT A @, S W
¥ | 3gr aw fv afearie & AR
wae At T Ao fag W afe @@
T b ae § dw w9 )

18.02 hre,
[Mr Drrury-Sexaxer in the Chair.)

WA A ST S FOT A | oo IR
of # ¥ wiw o aw Tt g2 0
@ FT A v @ I 7@ g, A
WE T FTAT T A0 FA W S[q0q0
TG, AU A FEAT B G Y AT
¥ T, 9@ qF FIAT O A TR
o i g , el g § g
T Ay Y, I T T A ¥ s
R Y wH A T

o &l ag w6 aw fear
ardm ? gfew B gEw 3] w1 e
T8 & S o T W a3 § fare
™ [ ¥ fad R ) gy, der
o & fog, 7 aw & faamw @@
ot 7 gy & fawrs gy AW gAY
sferc ag w3 #F 7

st gy A @Y # A W fear
T WY TR | J9 % Wi awar
Oy T P aw aO% W AW &
i SR K
wife srd o & sy, v ag O
oo 5T @ & T A, fedr g
% an A & s, v I ey
o WX qagA @ dar @ gt
e o I% wiifaw gway W anfr
R oy P AR ¥ A § am
e T I sRE



ofi3 Dowry AUGUST 8, ipse Prohibigion RNl -

o Tea]
fod 2w g7 wfigd e BiE qomd
Wl 3 frefy o e firerg
w1 ware fd) oy o7 onfr AT oy
o WY g why e e aoft
w g ¥ fadae w7 wat 95 wwar 3,

¥ wore Qar Y Qv A Ty ST
7R TOAC R O W N A &

W v W A R man feow
w1 @ g | frge s & @ aE W
T W AW &, w9 I #7 qg "y
A @) W AR afmr ¥ B
qroe & O Ay g | 99 q @ faw
A@ A qL W7 €, A W @A g
| WA AW R O%d  afea &
feit atg ¥ iy & ol Y e
WA A€ FTAT TEAT | QF {FET AQ@T,
fam &1 avy wof wrf @ 97 F wEE A
ot 47 )

ITHW WERT . WX W S
aff faad ot offamiz & A0 w
@ o

Atanw A fada @ g e
wit Wik & W O oy & wv g

aezafy, Wi o, e AW &
Y e S

fasrs @ar & @ war FoT 4T 0

Dr Sushila Nayar (Jhansi): On a
point of order, Sir

Mr. Deputy-Speaker: Let us hear
a pomnt or order on this side.

Dr. Sushila Nayar: Sir, should peo-
ple who cannot come and give a reply
here be brought in? I can understand
about the Ministers of the Govern-
ment of India; but Ministers of other
States are bemng brought m

Shri Braj Raj Singh (Firozabad):
No Minister of any other State has
been brought m

Shri P N. Singh (Chandauli): Hafiz
Mohammad Ibrahim 1s a Minister here
and not of any State.

TN HgWd : ag S §, A
g & fafeec §, fom Y qaae )
6 agr o7 T oA R w% I & AW
snfmafig 1A Igigw
e g, waR &
T @ | wfew ag @ sfew Tt
ww gar 1 gEe gy werfew W
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v § 1 o aw e amgw ¥ o
Tk e o gy forw & fis ag v et
W o o Tyt ot v sy e
wit s g 1 wTw e § e e
¥ o Wt v ¥ fAd e ax
a6 ¥ 1 T 3y AT amgw ol
wT @ § vafud afer wf s g
o g% Wy agy WA I9 * ard ghr
# yarx g wafed & dsa< e ¥
wpm fs ag oy s & W H

ot qw ;& Y o agr & wh
at § = v A § A S g

I WEAT . WX aY WY T
o & @ W)

Wt e ow i sk fdge
Wy I Wiw IR A g w
# wgr mar ¢ fr ¢ 7 A o Wk
goootuw‘qﬁﬂ‘lﬁ'ﬁﬂfﬁfﬁa‘
fardw s g e o7 7 e @
grm i w7 ¥ &7 o g, oW & aww
# 99 ©1 WR A W, §F 99 a9 WA
e 42 ¥ a<@ &1 FH 7 5L | dfw
Wﬂl’&%’iﬁﬂlﬁm Yyooe Fo
T W § W A qo A T HA
anfed | & g 5 g o¢ v far
ATq WY @ § wrE T g7 Y aqareqr
B e #1 3@ Ao o fre )

T TR & WY § AMAE w &
75 o frdza = m fF o 3 ag oy
& & xa ag 91 o ad @y Y &%,
& qX 9 4% G, O 99 7% gaar
W\ wifa wur & vy & fad A€ @
af fear 9T, aw aF g A @
qHIAT 1

L

o guw e fedt wiwx
a1gx, & W ¥ FER g ff o
R @ i far e F v faww
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Wt @ Wi e agr w e A
w fadas w1 ger ¥ v v § o
o smawwer o & fr ww w ¥
gEE & MR IT AW w0 owwf
¥ o A IR A T v W X
gt ar€ § wic oY 3 & oz wmm
ol anfer oX WX a1 amfor T w@
WA g FTr A & 1w
Tty s sy sfedt & wver g
N, Tv aa & 5 wAet wmw fen
w1 fearer fe Ty Wik gw oy ¢ fe
fieed s fer xw w0 & I o,
W g ¥ fr w3 o 7 I
T O a1 qed aeT A T W *T
I @ fear

qw At wed gur, ¥ e
TArdt 3 Y T wY I gT W}
T F1 g FgAT 5 wrer FEwr O qrly
¥ fad w3 & 39 way faw g,
WE RATH W H@gl 4T & | T Ry
f fo @ifaeas § s wr ag wgn
T T GFAT | AU TH G A AATH
# Y oy d e SFaA Al & 1 U
W 2 # g ferat wik geat & qwrr
AR § 1 AW AR R AN 7 ag
g1 T § f ot w1 wmw et ¥ 5y
FAT &, =T 7Y 1 A e 7 vy Qoo
R 91 war 79 7% @ N, ¥ frwrw
A L AT CF TG § W9 anw &
fs ot oafm §9 & W, =W
T & THT T T I UF AES
o fegr @ mmar faar & 1 oW W
MaE AR G o o g@dor o frs
ureT @ o S8l s Ay faar
RATAT & | HFAT T HT WYT WYT ST
¥ g aefaom ¥ yar a8 TN W
W A gew & 5 o A o e
SuTT AT Iq et e €,
quAT wfer, A awew Qe el
sifir afr & afer o gl et
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(wre qerar avare]
&Y 1% ¥1 o feqr, W W& wam
fewr, I o< oftor w7 29 e, 4 H
wet W o frm od w0 oW\
wiigsre § faay ) fis firen woefht sl
1 T ¥ WYX fipc 9@ & 9 a& i
Wt a?

s @ whEmr ol gt gee
& & w1 frelt 729 & 90 oy v
& su % ¥ g o W Ay @ ?
# wfr wwdh s T @z & W o
A g2 GEr gFm afE wd @
T ¥ QR BT FWUT FT AT F3W |
gt g ¥ & @ iy wr S & am-
fowr g wom agy sfew A &
ST B 9L ARk | g/ 9T wEETn
¢ ¥ wifaw aarw & e @wr WY
gaTe wh O gH 9w dA w0

3, R a-
3
A
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3¢ ¥an faad ot & ™ g
T TR AT &7, TAX KT 6
wO e wrfy giw aved wife & ot
W ¢ | v Iu A & ag anniys
QAT &1 wrre wfl wo o § W
W Tz F ofiw Jwe wowr W
wE guT Fw T3 § 1 ¥y o ey
|16 AR & wawt W7 wigh § e gl
yriwarde & baw & 3 3T H ggww
U 1 areT adY § | WTaewwaT
o ¥ § fis qifergrae & wrqw o g
W § W I9 WIT ¥ 7 AT
AT F g XW g A q9rq
arfe swar & gw i F grvar @
AEErzad I AR I N
T AT wifew o

aew 37 1 aw At ¥wr § 1 fow
anrt 7 i & #1F g wfiwre
ALY AT, FATWLTE F, FE  GREAGA F,
wifran aivg o fedi =t Y 2%
adr far 91 1 99 T WA o 0
& F1E 9Yer agT Y@ Bt Frm
afer wrar a7 g0l ¥ F w8 2w
g & T I o0 qew & fed
aat aw &< fag § A qar afefeafy
# T @A FT qq7 FY FAT @R w7
g ft afefehgr aff faaa o
7g 2w oF fererfiws o @ o
wedfd #1 s W fran §,
af & Nfod | o ¥ @ F @ v
& nt aw w1 sy ot s off
¢ 1 7 @ fadsw w1 | wl §
o uraT & g v ow ¥ @1 §9g
g YR TRIY W T ¥ A
ot wive & a9 @ ofr o adaw
¥ faq oY gar @t wifgg o foe
Bt w1figy sERY dx1 WA & ford g
g wrfowr w3
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AT, § YT W TH 1A T
o g fe ot o fadaw #
gvfeas far § « & Wl

2344
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FEwa A §, s 3w Il w e
£ | ¥ xg fadaw +r o% gy At Ay

wwy oY 97 ofe & ag wwad § e 2w
o e ¥ vy N @ R
wrifore gert w1 yow g i §
A 5§ I s g g e & o Tew
xR § 1 ourr awedfy W oaw
g At g T § S wrondy ¥ TN
a1 W% waifa v 3y g fer o
feor we arert § 1 o e @ AT
drar & frw forw oot w1 ol fis
R gt ¥ Iwfa et § 1wl
T § ¥ faduw £ @ N @
wrrar | @ fados o agw @
W 7T g 1 S 9 of s e
X fadyw & warT oy % g ag
A waw F Aff w1 7 ¥ 51
T I WA § WR F Amar g
XY fasigw & WETT ®T7 OO OF
wfon wra oft 9oy @t & ww
T fadtef 7€ T 0 3T AT areran
g fe dfam ® ar g wwra
! waq quw 9 & 2 whres T
T T § ¢ X9 T & favgs oF
Y AT B IAW FAE IR IWA
wvw ¥ Jufe ¥ aw A WA
™ *A ¥ agfegs @ ardt § 1 o
w ug fadoe or fafw 4 ofihm

SRAVANA 15, 1881 (SAKA)

Prohibition Bill o968

€ aram Wi SR NET W W
T oW g e R W fardow ¥
WL ¥0 §@ § W sl
arft § @ B gz gAY Wk 37w
et & fawr F g7 MaE wAw W
9T gIR & ®7 3 frdaw o sofeqr
T 9T |

a9 ¥ 17 9C ff @ A5 §
fadast w1 fady frr wrar § 1 afk
™ W YR ¥ fagawt w1 g
A g W AT T § e vl &
AR qC §&T IwT QW 97 |
faw owg g 9T @t war wafod
fr v sF Ay Srofw A oW
WET w7 7 IwgAar ¥ fadw
wrRya wreey fear 9w @ N Wi
¥ 1 ) st fadw fsar o
fae ana ww W F fawar faarg
e e & g A «r
W . wrreiy Sercaw framamnre
F faear famg # wrgm s wo
& ferd’ sn=2vemt firar 3w oy ot Tawt
fate fear 1ot ok ag fardw fem
TiET F IR T AT A T F
W i Oy 7 g1 1 7 ww .
Wos 9 X waT areAT T ar
s AT £ )

q qrrar g fE Wk & A e @
PR ¥ Fury gaT ¥ fadawt W
fraw & @ wifgd 1« g T
A AT R T AT J|E W F N
&N 91 | ¥ & v 9T 39 waw, fore
oy At § awy §F w wwew
q1, ¥4 ATy aeplr & A £
4, a3 9% 7 figy Twe & ofeiw
g 1 egfaai o e shifag | g =y
oF Bffa 7 O ava wgar § qua iy
T sy &, o wffe ot oo §
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(@5 e zrd)
faqlier arg g &, 3t 94 ® A
9T 1 g awpla et S g,
g ed T O & 1 IR WA ®
AW T TR NER F AW IR &
fadgel & fadqa soar Ifwa aa

L A

XA W 94T 7 fra Ay fee
gzt w1, fead zafwdl w0 Freme
wqqr §, 979 fem wv wfomé &
AT § | ® W w7 g v fadgs
& qrfea €14 1< 8 o wT qfcfeafo
QA G foradr gw @ amaw #
LR LR LD

FT F ATH! HT §G T ¥ 4
R N AER AT T3 T awar §
9T, AT SFIAAT Gt §, TR Ag AT
I F¥ W F §Y T A QT FY G Y
& o ag wfaam s flar € 1w A
AICAEY GAISH & WA | g7 AV WAF
&t oT & fasq W 1A & 1 5
TC R AT ¥ ®9T & oW #Y
AT &1 I F47 ¥ W F v w7
A E AT § | P UF gF A
sgaadl g1t &, wd gEe gww A
sgad €T § 1 g sgTTeAr a2 Qar
wtfew | #1€ fAt %1 54 2 57 wfa
g &t fgd 1 & s w7 g fE
w3 afafa 9 €8 fa=r oz faare w23
& fad faqaa o, 28 waww g9 ara
20 fr A€ R an A gy
¥ owR, A AIF w1 Fg U g A
Fad Y arer gafeaa 78 i anfgw
ETAdt T v wfgF | N farare
¥ @R foww Wk sguadr g §
wad gardi v9d } fed 9l &1 ag A=
O wfigd 1 w1qw o gfer @ wed
urer vt wifgd o

AUGUST 6, 1080  Prohibition Bil} 970

% xa fagas ®1 wnin o
g '

sfvelt powr agar  (ws aWr
welit) . IS AR, &
awere & WX fafy #aaw w1 age
AR g v SR 3w & oF
T® w6 %1 09 & fag @ O k-
W& 8% 7 SR frar § o va axsm
T A AATART & FW AT, I,
IRIA TF FAF W TG w7 7% T
aafet € | @ ¥ g T | arew
w T, WX g Wy arew ¢, fawd
gt wafedi At A MY § 1 7 g
FgIr s woft ot 2w & a9 & TAgES
Gy & T 1A I ¥ e wed § A
gaq ad &y 7 IAwr frey agf @
FTaTE |

§aq g A9 Afgerwi &1 4 §
# ITH! &¥ mE AW A waw A
FCAT ATgAl FITF W T 7 wfgemg
T 9T WFANAT FET W 14 faams
Jraft a1 gT $3 1 A%aT 97 ) A
&4 2w & W e g fore et
& 9% gra € SR gher af
g @t & & guwr faang el
g9 WRHT ¥ Fgr g1 arfw 9
qT # aga & A w7 ) wc ey
0T 9T & «8H 9§ v wraw & o
Ia¥ qF AGA AT AT g AN §
Wt A WG § 6 ST
oY et a8 wT Y av e o walr
g ardr g | afg S AW IE
aga sifem w wige f | 7 wF
T W § T@ A KT WX i @y
iy faar v

waa ag AT wr § f e aw-
frar <@ A% gaTw g awlt §
TTHY Q1A ¥ T & $TCT qF FT AW
T O ST f § 1 g8 ST
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anw & fod W wAw & aw
1 % wx i A wgy o A
gt ot 3 wamE s A
¥ ot W) W Wt § owifs
v & gw a B o § 0 foed
gt Ao wxfear it i G
¥ §ar 7 § T @ w7l AW
el § W TEgR w9 R 1 T
T fedly ara ox T Ay WA
WORTT &t aY Jaf qITE W TEC
W LA § | FAT ATHTC A T
9T ST 7 ¥ A7 9% g7 q§ WA &
age A T Freer wwd § 1 FORT
3 4z aga & w8y waw 54w §
WA W ¥ UF aga @ 6w
Y g v ar Y §, foa awg @
&t mranframel € wa w1 A ady o,
g WYg § s g T wedr ey
& oo w7 @, fely & TEw
w7 g, feedr & odt fdty w0 A
R, T W I T EgA @ g av
JeRT A AT AT E 1 W3 ¥R W
wrgaa g

W W faduw § $g aw oE
feardt 2at § forarat W1 o g Afufa
w1 wr femrmr Tt | ag o a1 s
2 arfe 9 qfear wov oY § & X
A% | TR FATH I A I QTE @) (waw
war & fs et e |arE o fraifa
THA 0T §) AT qT W7 W0 | HHRR
e v § e 2w & € fgewt & ok
¥ o ag oy ¥ Fenor feg o
o g, soaT @y far omar §
g A s QA wfgd fe vk &
a%T A wyr e s @ feen €
iz o 7§ N Feifer @ wely wh
€ 9a¥ FawT wmw gemar @y o
wweT aEt gAY | @ war € e 5y
wg forw s e oy v v

SRAVANA 15, 1881 (SAKA) Prohibition Bill  gs

o€ ¥ o, e wff ayge il Tew
ok & e ot aeft § wrg Fag are
#T A W T v I g QY
a1 ot o qur g § fe Al ®
™ W | @ Wk fax fom gz
arar § 1Y & vt g fe xg e Arafie
faar amg 1

X & wama A agy A O
e & | § ww OF 9t wew |
O qerdt g+ fedr & 5y faang
97 | FE4Y WG W A 4 S Fwr
foor aga WRT @9 A FT EHO
97 | aT #Y a0 ¥ qg w7 %7 0 f§
QuAY ol fawelt o1 aga tfaowr @
witfE s 3 A gor @Y I ooy
§ B WY e | I W 7 gy
Y ANE G | GAAT AF MTEAT AN ¥
TG FHATGT | T FTEHT 7 Tg GAT O
? e favama feare g o ag W
& T AT IR 9T 7 ardr &Y wng
wrw A & oY 1 G agw § i g o
wATH 7 AT § | IET % &) wE gAw
X BT w7 v g fed | oge
grrT ATy & SA 7 & fear s
T, 3% @ g e e A @)
Wiz ag Y Wy ey 7 | odr Ny
¢ 1 T 9 g T W A A
fed |

FTOA ¥ F WU TTH FATT AT
o e e A 7ar g1 A fawe w7
Tg FTH WY & | 9N o W
az & 9T | xqq AR A W §
ufafem ag Wi e foar ag fe
faag & fruife e & R womar
famr omgm SAwr TaAAT aEr ®X
Y | xud TgT Hryar e o

wo o W 5§ vy A wrwn
m § fs Teamar e s | wed
¥ fosdwre siic @y &Y g w3 wft
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witfe @ @ gz frewe g ot
& TA 9 wWw ®Y om0/ dpe
wfafe & s wedt fs o va 9%
s A wifge Wik tuw fad ok
YW WHEAT T AX R G 7 fgy
oY i TgT ATHT HIOT /I 67 7YY AT
w1 JT e F qg wegr g )

JITOUW WEA : WA WA WG
! WY |

sfrmlt oo g : S A &
gaTT T § Sud weTar St vAvar gy
o & A | T FW et we q el
™ s A W § Wik ag A
X F waret & wrar § 9 v .t
fer daer fF F oy ¢ ofees g%
ge%T waT T o §, o W
areht § fr sasr afome s gur
vafeg &% foe gz & xa faowr w1 s
st § 1 #F vsT W ot qareeae
ft § 5 e wear esTergee W
oI gaTo ® anqa W e favaw
gt fafw warem & dw fear &0

it g el (wsarar): ear-
oW R, € F sk v exet &
¥ faer & a F arella #% ) @nfr o
F M X wff, T & O e a7 fiw
§ Iwr A 3, AfwT w7 w7 ¥
amge arwT ey off 7 waw wy swh
o

ITEW WHRAW : AT AT ATET
oIq" { g, I B qgF FEX K qEIA
g

ot mmft : W T e W
oA rasAa | agi foreefr e
Yo §, SR ww @ ange S far
site ¥ Frwera gfower @ om0 @R

AUGUST 6, 1950  Prohibition Bl

L

T & oy fear fe qf W% wd, W
& & o€ amer adff wear

IITAW AR : WA AT W
%1 qg BT guT AT IYR Ayt AR
wit #ft AR v 37 N fegwy v &,
&Y o AR a0 W T gy g ? I
Y QY aos # ane v |4 wfpg
wg 9% qg< Wy § O a7 g f
ama g

ot ereft : Az W N T
wifge |

TN WA ¢ W AT WA
T & awdt §, SfeT Jac TE g
qrq T ArqAY ?

ofrelt gawr el IR avaar
fear g1 fF a¢ 78 fawr fadwe SR X
qTTa WA, A A @ BT AT 4 |

mu@w : 5w Ja &1 fas
 fawr armd

frereft gt Wl : wrew oy G
¢ ¥ 7z oot wTwr § Sifcra af 90
frrda s aiAgg 7 £ I
ST WEAIE )

JUTCAN WEWAW : WX ¥AT AfaQT
Tara ¥ ERAFY AT ST AEAE 7

ofyweft gurr et ;g8 fea w A
¥ @A A Fg 0§ 1 I8 W vE wedy
g o 7A€ v Wik 94w wE w-
feat ®1 ofr fars faer mar | qoy QR
ar & § fis o aga & awr € st
# va Mifede ¥—au miar &
—1a fawg o faarx wff fear, foradr
fis A6 wTr wfge qr | I
WEYST, W TV 6 A, AT A 18
fiesr T¢ w9 fawT AW 0 ¥ e
T I W) 7§ & g wgt g, i e
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OF weeY § wad afy Y fararr | TE C@
wered ;Y R oY s, e A @Y
&Y ou g gwr N A AR H Bk
weT g %1 | W3 faw qge A9 A A
forar a1, 7g T ¥ wwfedt & w10
foar qr + AT Txam, AT W AT W
TET § WX CIAT 7997 "y wy A
AT | & 7 IF GG FAT 5 A
AwNr | qF wwaw & e wroet fas
Qe #r ywa oY, F{ g | Fegrarr gy
WY K QU qg wni gt o, adl
oAt ardy w3 | & wre #7 g § fog
woAT faaedY ®1 arx aar W g | O%
T F WA @ F ww g AN we
! € v FL, F7ET 97F AW FW
&, mfw §& axg @ 9740 F¥ A A
A T 7 A OF | Haw, @ 7 e
T HTAFAE T A4 9T AT fa@d, agy
T | I TR T FTH §IC A9 B
fere wver ®Y wgr | TR woq At &
# WA & B o g 1 F WA ¥ oA
Q% T WTTRY A1 1t Y, 79 01
sfeararaq ga 4 | FO A F arg W
W T AT IE, ) T FTH W 0T
o § | W 915 FE S WG &
wvar faar & aré sww) #Y 4 agmar
9 wmAA W @ "

I8 §TFT A 797 AraT foar € A
% & frar, s 5 a Tw  §—"'50
Y1 S0t ot 7 WY Y, sy e |
Y 7L 7R o faega wwara T w3
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FE w61 @A @A G fydfy
TR LB | .
gravfm e afi g e Y
g Syl agetwfaar g fe
Raam vt & 5t e e wra A

SRAVANA 15, 1081 (SAKA) Prohibition Bill 976
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ARSARNEE AR (EE LR Rt B
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FEIT AT I Fwd § W T Sw W
T F IR @ g 1 O faer wr gan-
fawawl, @ 39 %o weaa aff
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o WY wware T 1 T el
wfea qaear wr , O f fgeaw oY
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ot wrandy & arepw Y §, A
AT I, ag A8 @aq F T Wav
o forg # vaa & wk sei) fis g
0 G refreargds e vl )

weft ofr 3 wgv & fo fosh Qo )
agl 2w avay, e ddt vy §, faa
Refr arat & 1 wat 2 Y & 7 Frw
IATR T T FAE ? g Wyt afewat
®t @R &, wifaw @ § o go aTw
T E, Qe Qo AT FT & | 74 IAH
enfirma dar grar § 1 § Fvfear W
W19 Y T JWd At g | F R
& fgear Adr §, gavw et §, we Wy
g G¥rwrfi g1 W aw fegoa 3w
sfdam A ST oaddfr g a
a1 s 4 7 ogd wew A o w7 W@
woft wfre et ® w7 2@T F WA
& 19 e @ Fe S wegr AT §, W
we & 5 {3 wegr 7@ €, orf srar @
fe e wsgafi s asimamafs
gix w53 7 § 1 F71 o § FF wgd
I Frr " v A=A 9, F 4v€) -
sk sya m v @firigd )
sl F T qEn-aA gt ) qw
2 97, 7¥ §7, 79 37 91 397 § AR
ot wfgare & 73 & fF gw 4 7
wxd ¥ fad qwqgfae s, &
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fral wt dwar ol avem AT 1wl
ot q@R oA A et £ fs
o fear i e anfr QN g
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T & , W 3T ® Dy we Iy Iord &,
& I WA gArA w Y 7 1 W
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FT AAEHT g AT § | qEAr w9l
7t ¥ aiwe 0 Y W, e
A%l ¥ w2 1 3w Y g9 A B

AUGUET 6, 1608  Prohibislon St o%

Y § 1 Wi g W T Al W, dfew
it wre woun & g f fir wreT g e
T v awd ) g8 fagd wridy
fs go# fagrfgafrang

ugi o faer o1 gare §, 4 Q¥
wars & arw g §, ooy feo o &
s fr g Awee § Wik IR 99 O
A qaeurg 4F orw, oY ag W oeEr
fasmr g1 a N s fafmee
T 1T B §TH T ) F0F 3 9 forar §—

“before or after the marriage, as con-
sideration for the betrothal or mar-

“ug wafartea N o g, DT WY
¥ efaar ) wrgw e raaa TRl
f& ag arfaa won g2 f wae fedy
& &1, T a1 ¥ g e KT, §
3 Fafaesem s dfra g §, of
T fag i ¥ A &% 95w ?
34t 5 ag arfaq 7 qhwa gmra
e gET v § 5 g g
s g gt e e e agifr ag
A FFai g g, gz ardy 4 &-
fastam & adf faan, v 9 w1 azerr
fasr sy ? A fafeer g9 @@
& ar% 71 7 TR o gl
&t srart i Pt g sAfAedem wI
#fier gt o)< fonerar 9 # s e

@O A F g sgm argh g 5
T8 9 S &Y EATT §7F 7 g Wk
% sgSgrard 1 qdY W vErordY
Frteg 1 % Srar § savar v s
¥ 2 g% ol o fadgw & sy o0
T AU R Eq WS ST gh
£ fs are &Y & 56w 9g wa Hifr gy,
" ¥ wivs 7

wgt a% mRfew & arew §, &
g g fis wifow ag St org fe &
srfriaa €1 | A @ AR F TR wE
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o7 fr firdy %1 gl ot 7 § |
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fard wady 47 47 T WA AR
% faars &m ot Iuer sHAdES
AT WY 1 AT g A IeATE wg A
ot § & o wedr & mdy gy onolt
&Y qF AT WITAFIAT FAT A Ig AR
¢ g2 A R qowrdw g § ) e
g § & w17 gw g €, fee aw
T 7@ § s s wiew g at 8-
fegiwr g, afeqar 97 g3 A da
# WTHT , AT § AT FT HHEAT
w¢ ot fs q@r g Afeww & 1 w7
WHR AT A TR g F T
afgi s gfen Rz 2 @8 1 &
wrdft g o aga ardymraaan g7 b s
F aFd w3 o gferw 1 qae faar
AfFT o s st g1 ad)
gFAT § W1 T &Y I FT F7§ qTH
#r adr & 1 &7 e & ArdAT FEOE
f g wv oy M7 fpar wrq )

WA F 7 g ) wgn qgh g fw
wradaa fafrees arew sanr w9 o
syl ¥ Tfe TR 9T SgRT /
IQIT TAT ET A |

o fx svg o wwiw ( fgw )
amra fedr el agw, 39 w9y st
g & o fgam &4 arefy awdic gr g
T & g o g aga YA wEar
Fgida € v fem ag ¥
watwal w1 dv feqr ot §, fm a®
¥ Tuf egTe O 38 # araw A&
frutreF i fraag T sefea

SRAVANA 10, 1881 (SAKA) Prohibition Bill  g8¢

wad F7T frzdY w1 = fgew w3 urew-
T w AT E | T o e fwwan §
fir W9 & I 7 T8 A AT A R
¥ ox Qv g few 9 st Fro
¢ agag & fe s ot fvad €Y e
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R & Iawr mizwr A ST @
wifs 37 % 98 7 & ford dar 7 § 1
AR AR AT T B §, W RE
dffr TRT AT ST R E ) @ A
ag ¥ i ¥R s o ¥ oy gy
tm Qa AT Fawaarg A
4@ & 1 2g A e w1 a3 ¥
®T TP GAN, § avWAT g o mve
% fer 1 Afrad) 48 w7 asar &)

gaTt o fafee arge 7 wrea o
& fara et § 1« A= 2 B fraely
fgwe & arg g7 Ia waT w1 qm@ feqt
AT | TAF TR T & FTAAL 5 77T Ry
B 41 W wwifaargr w31 & A
TS TNE 75 § o Tadde 59 avw
7@f 3T &, TadqE T o 1 Qe Ay
ATRAT ¥ | AR 4§ TG W A%al § %
Ay feardl ez € g 1 IaaT qwg X
W AT 97 (A W aga sqr
FAIT ISE E | I ® qHTAT § G
IHET afear Par e wAg af §o
T Hoew 7 7 § e ww g Y,
5T e AT TR A W W
T EY TE & | WY A WA W X A
ISAT EA & B E

@ faw & ot & wwwen g s dvmar
SITEAT THiT FH ¥ w2 A e
|1 & F=T I Wy av v v g
zgw w1 Extortion ﬁm‘l‘w
e g d A oy v ¥ wmer veEn
R, AT | g fAEW ¥ F Tawr
TR FTO E | T awwar g s wee e
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[ofewr Zrge arw ]
WA Y ATH IS W AT TR
wforey Y e arrer wifigd W vaw g%
# 7y oohrw 271 fe 78 oot & faars
grrr, wfrer i FRav )

qg AT P T N A % 1@ TN
Fawr v avepw @, €@ e o wrfivar
& fomr  avw & s agsog fewren
g § W Fnwar g e o fenGrga
aQ gaar & fag  fasia §, @
T A gt wa qw, AW T AL XH-
frzx aft §rmr, S e frfreecage
sT @iy it & wer & Wi ag drardy
aga €7 § o7 JawT T T g -
=qF § | Ja R v ¥ fag foeet
gL AT g, TWICEA ¥R § 7%
&1

A ag & gt Ny qg § fr v 2
e oy v 0w € fora & e @
fagz o IR €, form WY &=
T E | g o1 fafreragR A
arQrs € @, Ty %Y, Ja% 9] IFA
WHI-XA-THT WIS § TR B A §1
foltgga st fem &, o fe faegar
woa & | F gadT Ta g At qrerar afew
T wgar wigew § 6 Tl A 7
adw aff & fs @ f& gad
v gl T T AR |
« odfa R § oF fagr Wk
wh ) gt frdggsg el
#AIW ® AT T 9T %H WIT Ja%
AR WAL ¥ 6 0T a3 W a6
AR AR NPT E ) Fammarg
qrffe 2 Atw T ) R Ay
wIET qar wam fie § X affa firar
iy, et 2t 1 xus fana
o B gat A At § 1 T A
e oY iy o oW gat W A
&, o wg Ty §, vy ¥ \
s o —

“Said parties” can only mean those
two persons and nobody else. "Om
behalf of such other party” means on
behalf of either the bridegroom or the
bride. (Interriptions). Even i a
father gives it to the bride, it does not
come under this. Even if it is given
by the father of the girl to the bride-
&oom,ltilnotdowrymﬂinl to

JTTeqW WERY : AT §T e ¥
& =@ o wfgd

qfen sy T weiw dv qdfa
#Y RIX §, WTEEYH § TR AT T8
ELA Wit AT § HET O T8
fosraram Y 3 adf geit § 1) oY Y
frrdz §, A AT anfas Y a1 wfa
T w1, T T I A AOE H
warfa®

# u¥ o gar § fs aweE W
AR 7 A AT ¥ wg v qw aw
T Y QYT O AT K qIK AT AT,
g T § A " 7 7g A< fam

fird e fig fomr
foret syre fof o
wiwaen arar wat
w A g )
Ia &g % w7 W W & AW ot s
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[ <fwT srgT @ wwie |
fr oo aw ST e smar @ 9w
T e W )

Mr. Deputy-Speaker: The time that
we had allowed for this Bill has al-
ready been exceeded. What is the
wish of the House now? 1 ought to
have called the hon. Minister for a
reply, but still there are so many hon.
Members that even if I extend it by
one hour, which is the maximum that
I can do, 1 shall not be able to accom-
modate all those hon. Members, unless
hon. Members agree to take five min-
utes each.

Some hon. Members: Yes.

Mr. Depuly-Speaker: All right, if it
is agreed then certainly 1 will extend
it by one hour. 1 will call Shri
Bijaya Chandra Prodhan now. The
new limit imposed begins from him.

Shri B. C. Prodhan (Kalahandi—
Reserved——Sch. Tribes): Mr. Deputy-
Speaker, Sir, I do not think that thi:
Bill is a good one because in  some
cases it will so happen that some rich
gentleman, who may have an ugly
daughter and there being nobady 1o
take her, will be rcady to pay a lot of
money and give her in marriage. At
that time if some such case will cone
to the court then it will become the
Nehru-Noon Pact. The case will be-
come complicated. Anyhow we have
to solve this problem as the Com-
munists are trying to solve in Kerala.

This ix not a new thing, that is, this
restriction about dowry. Some hon.
lady Members and some other hon.
Members sometimes say that if this
restriction remains their daughters
will be of no avail (bekar ho jayegn).
But I do not think so. If a particular
girl has some good quality she may go
and marry anybody. It is not a new
thing for India. You =ee the old case
of Shakuntala, who was staying
in the jungle. cating fruits and nufs,
yet she was married to Raja Dush-
yanta. :

AUGUST 6, 1969 - Prohibition Bill 994

The Minister of Law (Shri A, K.
Ben): But no dowry.

An hon. Member: The Raja be-
came mad,

Shri B. C. Prodhan: So, if the girl
has gome good quality she can go and
marry anybody. But if ghe is ugly
and is like Surpnakha then who will
take her? In their cases to solve the
problem their fathers will always try
10 offer a lot of money. If the Gov-
ernment will put restrictions  bout
this then they will become bekar.
Then where will they go? Anyhow
we have to solve the problem  So,
if Government are only saying it in
writing then it is a different thing but
if Government actually wants to do
this then it cannot be controllea by
them because how many officers Gov-
ernment is ready to appoint to - atch
all the cases. How many police offi-
cers will Government be ready to
appoint? While we are already in
want of money an-i is another thing
will come for the Government of India,
If for that Government will spend a
lot of money then again a time may
comy: for our hon. Finance Minister to
£0 to the World Bank and to some
other banks horrowing money,

So our Law Minister should think
about this matter seriously and bring
thiz Bill again after finding out which
portions should be dropped and which
should remain here Without doing
that if he would just bring this Bill,
because the majority. is there they can
pass it. That is all I have nothing
more {o say about this.

st ®o Wo WANY : JUTSAN AP,
? tu fam W mwd SR ¥ Frit e
T E 1w S & wva Few oy Sy
RE fr WE B w1 o ) s faed
i gt wEfeal f—F egar—
iR g as:
LAR I R R ORE R L
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Dr M S5 Aney (Nagpur) I am
thankful to you for giving me an op-
portunity of making a few observa-
tions on thus small but mmportant Bill

My hon friend Shn Tyagn asked
this House not to get involved 1n deal-
ing with mmwugnifieant matters of this
kind, thereforc I have deliberately
stated that though the Bill 15 small,
the matter 1s important and significant

. anough to claim the attention not onlv
* ! other Members but even of Mem.-
g~s like Shr Tyag: himself

It deals with an nstitution which 1s
the- root, and the first root, of what
is known 1n the world as civilised life,
that is the family, the formation of
the family or the creation of the
family from which the entire human
civilization as we understand it today,
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and not asg it is ynderstood by some
Members on the other mde of this
House, has grown, and therefors,
having attained the status of an inde-
pendent Btate 1t 1s the duty of Induans
to see whether the institutions which
they have been honouring and respect-
mng for so many generations are being
kept clean or not, so that we should
be able to get out of those institutions
citizens worthy of playing their part
in future in the effort to promote the
interests of this country

Marriage, as 1 have said, 1s one of
the most sacred institutions, and it
was regarded as a sacred Institution
t1ll the time of my childhood which
I remember even now The word
“dowry" was known in English, but
mn Marathi language we did not hear
of the word “Hunda"” which 1s repre-
sented by the word “dowry” here We
did not hear anything of the woid
“hunda” in those days Marrage was
contracted only on ceriain considera-
tions, the ehgibility of the boy, the
ehgibility of the girl, the respecta.
bility of the two families and such
other common considerations like
social manners and hfe etc These
were the primary considarations
which thove persons who were
engaged in bringing about a martiage
had before them There was no sor-
did consideration of bringing any pro-
fit out of this fo1 one party from the
other This 1dea of a sordid considera-
tion which ultimately materiahses in
the form of what is known as dowry
in this Bill, 1s an evil that 1s of recent
creation I do not want to attribute
it to a particular Government which
ruled over us, but 1n my childhood
this sordid consideration never came
in to bring about a marriage at all
This point I am making for this rea-
son that you are dealing with an evil
which 1s not very old You are deal-
ing with an evil which Is recent and
which has cropped up because of too
much emphasis on material considera-
tions rather than spiritual and moral
considerations which were at the bot-
tom of the marriage institution.
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Therefore, when we aie starting on
an experiment in this country, because
our State has become a welfare State,
we have to see that those institutions,
which were at the bottom of society,
which were the 1eal cause of making
society, promoting the development of
the society in a particular way, are
kept clean and are fit to carry on the
great work which we expect of them
It 15 necessary to see what »teps we
should take in keepng them clean

I have already mentioned that mar-
riage 1s one of those mstitutions and
that marriage were generally con-
tracted on certain considerations
which were more related to ths pro-
motion and welfare of society as a
whole than the individual interests of
the parties concerned, particularly of
a sordid nature If they have grown
of late, 1t 1s our first duty to make a
supreme effort to rid those institu
tions of that evil If this aspect of the
question 1s taken inio consideration I
believe my hon friend Shr: Ihag:
who 1s one of the most acute *hinkers
in this House —I have been secing
him—wi1ll see that it 1= important en
ough even for him to engage himself
in the matter and give his as-ictance
to the Government which has come
out with a Bill of this kind and is ask-
ing the House for its co-operation in
this matter

I agree with the second pomnt which
was referred to by the hon Minister
who moved the motion for reference
to Joint Committee He said that by
legislation alone you cannot expect to
bring about big social changes Legis-
lation should mark a certain stage m
the reform movement so that when
the time 15 ripe it may be given a
further push and translated into
actuality So far as intelligent
opinion in this country, or even so far
as the opmion of the other classes of
persons 1s concerned, there 18 no man
or no woman who can ever speak mn
favour of the institution of dowry as
it exists today They submit to it
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and I know they do it in a state of
helplessness, feeling themselves help-
less, they do it But nobody thinks
that even doing 1t is a good thing
Everybody feels within himself that
there 1s something wrong which he 15
domng, but he does not know how to
get out of it, and, therefore, he does
it Now, there 18 that sense of
helplessness in the man which com-
pels himh to submit to an evil of this
type How 1s he to get out of thus
state of helplessness?

There are two ways of doing it One
1> by general expression of opinion by
those whose opimons generally count
n the world, those who call themselves
the heads of the religions or great
social reformers or prophets, pious men
hike Sanyass and Sankaracharyac They
should create public opinion against
dowry Secondly, the country has sent
us here as their wisest men, looking at
things and taking a discreet and sens:-
ble view of all matters from the point
of view of the general good of the
public to represent them in this House
So this Parhament 1s another big inst;~
tution 1n the whole country, which can
E1ve to atself the right of expressing an
opinion with a wview to 1nstil and
t1eatt an atmosphere suitable for the
proper working of an Act of this
kind

By passing this Bill, we shall not
annthilate the evil but we <hall be
creating a suitable atmosphere m
which the social reformerg will find
it easy to work, and a new genera-
tion of young boys and girle will be
created who will know what the
marriage mstitution 1s and who, with-
out caring for the opmions of their
greedy parents, will come out of them-
selves as bold bridegrooms and brides
and contract marriage before the fire
without asking for any dowry A re-
cent marriage lhke that has taken
place in our country, and it was re-
ported only the other day mm the
papers

This law itself should be passed,
but it is important that people should
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alsc be pressed not to give anything

in dowry and not to accept anything

If there be a strong body

men like that, in this House and

outside, this law will certainly be of
great help to them.

There 1s one more point, and I shall
finigh The law should be made for
every Indian citizen. I really do not
see the reason for making an excep-
tion 1n the case of Mehrs 1 do not
want to dilate on this point for want
of time 1f 1t 15 really of the same
nature as dowry we should have the
boldness to make a law for the benefit
of our Mochammedan friends also Ex-
cept for this, I give my wholehearted
support for the Bill which has been
moved by the hon Mimster, leaving
untouched a few other points for want
of time
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Mr. Deputy-Speaker: Now, the hon
Minister.
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Shri Nam ysnankuity Menen
(Muksndapuram): I only want o
paint out one position.

Mr. Deputy-Speskoer: I am sorry;
there 18 no time for it now,

Shri Narayanankuity Menomn: I
Qquite appreciate that; I do not want te
mak a speech, but I want to point out,
before the hon Minister replies, that
if this Bill 1s passed into an Act, and
it comes into force, 1t will create some
difficulty, as far as the Kerala State
1s concerned, because along with this,
there are certain consequential Buills
which will have to be introduced

Mr. Deputy-Speaker: Some Mem-
bers belonging to the hon Member's
Party are there on the Joint Com-
mittee, and he can instruct them to
put these things before the Joint Com.-
mittee

Shri Narayanankutty Menon: The
trouble 1s that it may not be poss.ble
to biing them later, now that IParlia-
ment has got jurisdiction over this
matter

Mr. Deputy-Speaker: Quit¢ right,
but this Bill 1» going to the Joimnt
Commitiee, and these points can be
put before them, and they will consi-
der them

Shri Narayanankutty Menon' If
Government could consider the ques-
tion of amending the Christian Succes-
sion Act, 1t will be better, once this
Bill goes before the Joint Committee,
1t will come back only in the finahsed
form

Shri A. K. Sen: I can only say
thal we can never undertake any
legislation affecting a mmority com-
munity without first consulting that
community If it concerns the Chris-
tian community, we have to consult
them

Mr. Deputy-Speaker: He might
reply to the debate.
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Shrl A. K. Sen: The debate has dis-
ejosdd almost a unanimity of opinion
3 regards the necessity for abohshing
this practice of dowry Difculties
Mave been expressed only as regards
the practical problem of enforcing a
legislation of this type, but the neccs.
sity for such a legislation has not becn
doubted by any one Even ShriTyagi
has not doubted the necessity >f hun-
ing such a legislation, he has only
questioned the wisdom of passing 1t in
the form 1t has taken—simply because
he thinks that 1t will not be v 'ry casy
or facile to enfoice it in the compl -
xity of social forces in which we hive

I had said in the opening of the
debate that I am quite conscous of
the difficuities which lie 1n the wav of
enforcement of such a measure Thewe
difficulties are not inherent rn  this
legslation only, they are mherent n
all forms of social legislation which
seek to remove soclal cvils which have
taken root 1n our society for g re1y
long time Thesc evils can only be
cut as under (ompletely—root and
branch—if theie 1s a vigorous public
epinion  agamnst them Law  alone
cannot perform the task On that we
are all agreed Nevertheless it s
absolutely essential that the “aw (X
presses the conscience of the people,
their opinion as regards such matlers
so that at least public odium attaches
te these evils and to these prachices,
and people know that those who ton-
travene them contravene the law of
the land

Today, those who resort to these
practices may only incur social odium,
but they do not suffer from The fceling
that they are contravemng the law of
the land It 15 a great progress in the
march of our society to see that our
Parliament enacts in the form of 'egal
imperatives injunctions which every-
one knows to be the law and that it
18 not mere platitudes which wer ex-
press here voicing public opinion out-
ade

T must say that some of the points
riiised by Shrimati Parvathi Krishnan
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deserve serious consideration when
the matter goes before the Joint Com-
mittee I, however, cannot agree with
her accusation that the ruling Party—
1 take 1t she means the Congress
Party-——has been slow in ymplementing
progressive legislation of the type we
have before us now 1 do not think
the record of the past ten years shows
any want of vigorous soclal measures
including prohibition of bigamy, giv-
mg equalhty to our women in the
matter of succession giving the nght
to our women to get divorce under
certain circumstances and, above ail,
giving them the right to vote and the
11ght to bhecome Members of Parha-
ment and State Legislatures So I do
not think we have done very badly
and we need not be ashamed of avr
1ecord as regards our attitude towards
the fair sex

With 1egard to her powni concermng
making the offence congnisable, there
ar¢ tremendous difficultics 1n trying to
do 1t 1 apprecrate the feelings of
tho~e who «(onuder that the police
must catch the man when he contra-
venes the law or the women when
shc contravencs the law But she
stems to forget that theré are hun-
dreds and  thousands of marnages
celebrated ceverv day min this  wide
country consisting of a population of
40 crores How 1s the police to tackle
these  hundreds and fRousands of
marriages” 1 think our police have a
bagful at the moment

Shri M, C. Jain (Kaithal), There are
hundieds and thousands of police
stations all over the country

Shri Tyagi: Lel them catch thieves

Shri A, K, Sen: If the hon Member
thinks that the police are plentiful and
that they can divert their attention
from their normal duties for detecting
marnages performed in contravention
of this law, he 1« very much mistaken
or he will be mstaken 1n no time.
What 1= needed 15 b make the
machinery available to those whor
want to have the offenders punished
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At the present moment, we have no
machinery That machunery must also
provide sufficient safeguards against
fiimsy complaints We know how 1n
wour society party feuds and personal
feuds may play thewr part in such
matters Simply because I do not hike
the face of a man I lay my complant
before the police so that just at the
time of the marriage the police must
come and kick up a row at the wed

ding These are possibilities which we
cannot totally rule out In fact our
experience has been that 1n regard to
such matters personal feuds and
rivairies do form incentives in  the
matter of filng complaints before
the police Thetefore If a man thinks
that another person contravenes the
law let him have the courage to go
to a Magistrate and lay the complaint
It 1~ not that the bride must go or tht
bridegroom must go to the Magistiats

Any man can put the machinerv of
criminal law 1n operafion prot dud
he hag th¢ courage of his conv (1 on
and he 1s completely cirtain of his
information and 1s reads to go to *hr
Magistrate and lay the complaint be-
Tore him

Now, with regard to the amount uf
R« 2000, 1t has been said that 1t 15 fa
too much It 1~ far too little in the
view of some and far too much in the
view of others It i1 true that cven
Rs 2000 may be too much fo1 a parti-
cular person But we have to ut al
a figure which repre-ents on the one
side a practical view of the expenses
necessal for a normal wedding
amongst the classes within whic' this
practice prevails Thig practice of
dowry in its crude form haidly pre
vails amongst the peasantry, it 1s the
other way about By and large, 1t 1s
only amongst the lower middle class
the higher middle class and the top
class that this system really shows its
ugly form Therefore, we have taken
into account the reasonable expenses,
having regard to the prices which
obtain today

AUGUST 6, 19%
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Shri Kalika Bingh (Azamgarh):
May I seek a clarification? Can
parents give any amount, say Rs 1
lakh, to their daugter? Is there any
himit prescribed?

Shri A K. S8en: No, provided it 1s
not in consideration of marriage I
can gwve all my property to my
daughter to the exclusion of my sons
Many have done that

Shrl Kalika Singh: But the Bill re-
fers to one party giving to the other
paity, it does not speak about one
party giving to the same party

Shri A K Sen That 1s only a part
of the definition The governing part
19 ‘as constderation The whole
th g ~ quahficd

Shn Tyagl It 1n the occa~iin that

1~ specified

Shr: Kallka Singh At the time of
the mairiage of his daughter a father
gnes Rs 1 lakh or gifts the whole
properts to her Is that prohibited?

Shri A K Sen Ceitainlv if he
tun  the 1isk of bemg accused of
having paid that amount a« conm-
deratwon for marriagc But if 14 18
proved that it 15 not as consideration
for marnage 1t 15 not hit How can
a father be pravented from paying
d4any  amount to hix daughter® I
am perfectly at lberty to exclude
my sons totally from inheritance and
give the entire property as much as
I have to my daughtera There 1» no
prohibition Do not think we are
laying down a line of succession or a
right ‘of inheritance We are only
prohibiting a particular type of pay-
ment either in cash or in kind which
15 conditioned by the payment being
made as consideration for the mar-
Tiage

15 hrs.

And the expresmion ‘as considera-
tion for marriage' is well settled ia
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law because that expresston occurs in
English law regarding marriage set-
tlements So the expression, ‘as
consideration for marriage’ 15 well
understood in the legal world It 1<
not the occasion that will make the
consideration In fact, you will find
that in the old draft Hindu Code the
word ‘occasion’ also found & place 1n
the definitions The word ‘occasion’
does not find a place m our definition

That answers largely the point
made by Pandit Thakur Das Bhargava
that we have prohibited strndhan
Strudhan 15 not 1n consideration of
marriage The very concept of stni-
dhan 1s that 1t 15 a voluntarv gft
made to the biide by relations and
by tho parent- And a gift cannot be
m consideiration of something A gift
1s without consideration

Shn Kalika Singh Specific men-
tion must be made (Interrup’iuns)

Shri A K Sen If the Joint Com
mittee thinks that specific mention
should be made they can do it  The
Government have no fixed 1deas on
this thev ar¢ not committed to fixed
things They are anxious to ban an
evil The Government shall be pre
parcd to acccpt such suggestions as
arc conductv¢e to that ¢nd without
hiting at  other hcalthy practices
which have never been  condemned
bv anyone For instance if a father
gives some property to the daughter
as stridhan 1t has never been con
demned as falling within the practice

of dowry

Shri M, C Jain* 1If that 1s the
view which the Law Mni~fer 1s
accepting then the wholc  Bill wll
become redundant

Shri A. K Semn: Well, I do not see
why it should be so (Interruptiont)

Mr Deputy-Speaker The Joint
Committee will take into considera-
tlon all the objections that have been
raised here

Shri M C. Jain: That should be
the opinion of the Law Mimster also
at this stage (Interruptions)
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Shri A. K, Sen: That answers all
the poinits raised I therefore ask

the House again to vote for the
motion as it 1s
Mr. Deputy-Speaker: There 18

the amendment of Shr1 Vajpayee

Shri Vajpayee (Balrampur) Sir, I
am not pressing the amendment

Mr Deputy-Speaker: 1 think the
hon Member has the permussion of
the House to withdraw his amend-
ment

The amendment was by leave, with-
drawn
Mr Deputy-Speaker The guestion
bEY

“That the Bill to prohibit the
gnng or taking of dowry, be
refcrred to a Joint Commattee of
the Houses consisting of 45 mem-
bere 30 fiom this House, namely,
Shrs J M Mohamtd Imam Dr
K Atchamamba Shri Nibaran
Chand1 i1 La-kar Shri Onkar Lal,
Shiimaty Javabun Vajubhay Shah,
Shi1  Balkiishna  Wasnik, Shrn
Ram Kiishan Gupta Shri
Mahendra Nath Singh Shrimaty,
Satyabhama Devi Shri Smhasan
Singh Shrimati Uma Nehru Shn
J B S Bist Shri Hifzur Rahman,
Shrimati Renuka Rav, Shri Tekur
Subiahmanyan Dr M v
Gangadhaia Siva Shi: V Eacha-
ran Shrimat; Sahod:a B: Rai,
Pandit Bahu Lal Thwari Shn S
R Arumugham  Shri  Radha
Charan Sharma, Shm R M
Hajarnavis Shiimati Renu Chak
ravarits Shm P T Punnoose,
Shi1 Subiman Ghose Shr Uttam-
rao L. Patil Shr Brajy Raj Singh,
Shri Ignace Beck Shr Khushwagqt
Ra: and Shr1 Asoke K Sen, and
15 members from Rajva Sabha,

that i order to constitute a
sitting of the Joint Commuittee,
the quorum shall be one-third of
the total number of Members of
the Joint Commuttee,

that the Committee shall make

a report to this House by the end
of the first week of the next

BEES10N,
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that in other respects the Rules
of Procedure of this House relating
to Parisamentary Committees will
apply with such vanations and
modifications as the Speaker mmy
make; and

that this House recommends to
Ra)ya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of Members to be appoint-
ed by Rajya Sabha to the Joint
Commitiee "

The motion was adopted

1565 brs.

MOTION RE REPORT OF THE LIFE
INSURANCE CORPORATION OF

INDIA

My Deputy-Speaker: We shall now
Shri Ram

take up the next item
Knishan Gupta

Shri Ram Krishan Gupta (Mahen-

dragarh) Sur, I beg to move

*That this House takes note of
the Report of the Life Insurance
Corporation of India for the period
from 1st September, 1956 to 31st
December, 1957, 1aid on the Table
of the House on the 18th March,
1959"

e froZ & ot 7 91 13 W
™ yc B g A e a1 T
nf wa A 97 4 a7 g g g o
g foild aga R ¥ aw @ o
W v A e I for e g
ww  qo af a1 fraw &
M a7 g o & e | e,
W 2ERE § A% 3 femmr, g
XY A% & AMN e ¥ 8,

AUGUST ¢, y9 Prohidition Bt To3%

Mer w o gew W e T Ny
1§ Wy ttns o o ok o o
yeftwr o od & e W 9T
W Qo e wwatw
O qed qreht oty ;¥ e arar
g wftw & I fs W e @
e FeE ol & ot Ay ot o
e St RT geT @ I AT
A TR AR Y fewre v &%
Fhameg a¥ & & wy wer
[rgar ¢ fe fedtd &) ¥ & qar =y
tfs vt Frmar, a7 teve ¥ oo
urfe WMo ¥ wW B ANATTY fra
Tar ¢ wAR e aoe gt ¥
fosme & A g A s & ¥ A
TERE  faadw tse €8 ¥NT FT 97
v fr ¢ ey, A feus T FWY
1y fAmT, tixs AR AT Qe
BT to AW AE TGH AT | AfwA
FET A% WA THEIA F AE ¢
% W g W e ogs o # o
wfaa & gty wf i § T R
97 st gFm fF AT AT QT
6 qa ¥ wAvT A I =
frae & mxv 1 fre & Sy TR
¥ qr W ¢ o T W gR A
T AT g & 1 wRETw
® AT 97 A9 2eNY A THET A
Yo ®ITE 33 W@ o A fF AT Q24K
& 33 ¥rT v A g 7€ oY W
fas W w718 o T & FHw @ At
¥ wufad o v v g oY A
& qrawEw &

T A% Sfram sHeR w1 wae
? vuf oft st vorew gor & 4 W
lexy §  Sifeam v7ws Ks wOw XY
A Wt W AW g G cs
w1 ww § o D vew @



1023 Motion re:

o ot a0 ¥ ey v g o
wgt W WS O W qAw § I
W sY w0F Lo WTW %Y THH W
Rk Wy o v g e
oW & Qo Wrfe dfe ¥ ®T ¥ AwA-
W fear mT & agE wTET A0R
gt

T Y% QT § ag Y s g
g fe we @ e I IS ww
dR < s fear amar @ W) A
wqTeT Ao gyt 1| e & @R
ey & s foar
, WTC g fedeE W gE e
A gy Wik N aE e
AT T ¥ AT AW OE-
114 wfeqt TVl Ty
FTH WL I AW T FH X
wrar

i, & THY Wi A} IqrET ATHC

PTEYY
a’%aig

7471319
a
|
3

%4
|
:
2
E
%

®Y AT { AT AR F | HgE qAw
graedz ® |@vw § 1 faam
a] A% W PN TAede vs
Ay Y= W qr W 3L ferA
ey N EE AAE =t AT
o wW@ wF W wE w@H
§ W FAT %L W K A
144 LSD—1.

. SRAVANA 15, 1881 (SAKA) Report of the Life 1024
Insurance Corporation

of India

“It was observed that number
of these loans had been granted
on madequate security or on the
vecurity of property the title to
which was unsatisfactory with the
result that on a number of loans
defaults had occurred and the
corporation has been constrained
to take legal or other measures to
enforce 1ls securitv.”
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“Mr. Herbert N. Casson in his
book “Selling more life Insurance”
states that the American com-
panmes sold as much of life ingur-
ance in nine years by modern
methods as they did in the preced-
ing eighty years by old fashioned
methods. ‘This was achieved be-
cause the agents were properly
trained in salesmanship”

|
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“That this House takes ndte of
the Report of the Life Insurance
Corporation of India for the period
from 1st September, 1036 to 3lst
December, 1957, 1laid on the Table
of the House on the 13th March,
1059 "

Now, the Mover has taken about
25 minutes May I know if haif an
hour would be enough for tlie hon
Miruster”

The Minister of Finance (Shri
Morarji Desai): That should be en-
ough, because in a two-hour debate I
can't ask for more

Mr. Deputy-Speaker: Perhaps, the
hon. Mover might hke to have five
minutes 1n the end That means only
one hour 15 left I have ten names al-
ready with me, and I find certain hon
Members rising in their seats who
have not given their names; they are
also to be considered Therefore, there
must be a time-imit. If I give ten
minutes to each hon. Members six
hon. Members can be accommodated
There are mx names in the notice
of the motion itself. If T reduce the
time further that would not be good.
I do not think it would be proper that
even ten minutes should not be given
to an hon. Member. Therefore, if I
disappoint many I would be excused, I
suppose
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Shri Tangamani (Madurai): Mr.
Deputy-Bpeaker, Bir, in view of your
observations 1 will be as brief as
possible, We are very grateful that
we are called upon to discuss the first
statutory report under section 27 of
the Act although it is a belated re-
port. This report covers a period of
sixteen months, from Ist September
1956 to 31st December, 1957

Sir, 1n June 1959 an evaluation re-
port of the Corporation was published,
and according to this LIC makes a
profit of Rs 33-04 crores during these
sgixteen months 95 per cent of the
net profit according to the report
that was published in the Press,
namely, Rs 27 56 crores, has been
regserved for bonus to the policy-
holders So, that shows that the
business has been expanding and the
LIC has been making considerable
profit

I shall only deal with three or
four aspects which have been referred
to 1in this report My first point will
be on the guestion of investment policy
The House had occasion to discuss
the investment policy on the state-
ment that was made on 25th August,
1858 In paragraph 8 of that state-
ment it is stated:

“The attitude regarding stock
markets is as follows There 1s
not the shghtest intention that
the LIC should indulge in spe-
culation and thus take advantage
of the temporary fluctuations in
market prices It must neces-
sarily invest on a long term basis
But this should not preclude 1t
from certain buymng and selling
operations when circumstances so
warrant”

What we have taken objection to is
the last gentence That will also lead
to speculation in the stock market
We have made it clear on the pre-

SRAVANA 18, 1881 (SAKA) Report of the Life ro3a
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investment has been made in the pub-
lic sector and how much has been
made 1n the private sector.

tm- and Rs 74 6171 crores in the pri-
vate sector Therefore, our submis-
sion 15 that the entire amount, even
this amount of nearly Rs 75 crores
which has been invested in the pri-
vate sector should go into the publie
sector

Having said this, I shall come to the
next point, namely, the points which
have been mentioned in paragraphs
75 and 76 of this report. In para-
graphs 75 and 76 dealing with cate-
gorisation of officers it is said:

“A reference was made mn the
Interim Report to the difficulties
that confronted the Corporation
in integrating the officers drawn
from the different insurers into a
well-knut cadre This task has
now been completed The case
of each officer was gone into care-
fully on the basis of rank assigned
to him in the hsts annexed to
the repoit of the ‘Lall Commttee’
as well as the quality of work
of the officer as ascertained from
the confidential reports obtained
for the purpose As desired by
Government, these decisions were
submitted to them and their ap-
proval obtained before they were
gwen effect to”

“It can confidently be claimed
that appraisal of the relative
claams of the officers, drawn
from the 245 old imnsurers, has

been done dispassionately and
with utmost consideration for the

ernment, the ‘Lall Committee’
and finally the Corporation had
striven their utmost to ensure
this. The procedure adopied
should leave little room for
opprehension that the claims

a8
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any officer or group of officers mentioned earlier He 13 now a
were overlooked™ Divimional Man drawing Rs. 1,011

Here we have been receiving re-
ports that even the categorisation
according to the Lall Committee's Re-
port has not been followed Reports
have also reached us that even m the
‘Lall Commuittee' certain preference
haz been given to a number of em-
ployees We have been repeatedly
demanding that the report of the ‘Lall
Commuttee’ should be made available
to us I have got certain figures and
I do not propose to case aspersion on
any of the officers if I happen to men-
tion some of them

I only want to 1llustrate my points
I will illustrate only the cases of
some five officers whose names are
probably mentioned in the Lall Com-
muttee’s report also But they have
been preferred to others who had
been high up m the list There 1s
the case of one Mr T S Swamnathan
who was formerly the manager of the
Pnthvi  Insurance Company His
salary and emoluments during the
pre-nationalisation period were
Rs 1,560 At present he 153 a Zonal
Manager in the selection grade and
he 15 now drawing Rs 3,035

There 1s then the case of one M
Hangarajan who was an actuary 1in
the Prithvi Insurance Company and
who was drawing Rs 884 Today he
18 drawing Rs 1911 About this
Rangarajan, I am informed—of course
I have not got the report of the Lall
Committee here—that it may be seen
from the list which was appended to
that report that many of those who
were lugh up have been overlooked
Thig matter may be looked into

The next case 15 that of Mr C S
Kalyanasundaram who 13 now the
Divisional Manager drawing Rs 1,690
and whose salary during the pre-
natwonalisation period was Rs 867
Another is the case of one Mr T S

urthy, most probably the
beother of Mr T 8  Swaminathan

ager

His salary during the pre-nationali-
sation period in the United India Insu-
rance Company was Rs 957 The
last caseis that of one Mr P 8, Sunda-
raraman who is now a Divisional
Manager drawing Rs 1,238, while his
previous salary was Rs 650

There are two purposes for my
mentioning thit I have already made
it clear that I have nothung against
these officers and I do not know any
of them But we find that the salaries
have almost been doubled and so the
matter must be looked into, gand 1t
must also be investigated as to whe-
ther the allegations that have been
made namely that these officers have
been preferred to those who have been
senior to them even accordung to the
Lall Commuttee's report, are true or
not That is briefly my point

My next point 15 this Another re-
presentation has been made to us that
officers and assistants who were
working in the office of the Controller
of Insurance have now joined the
Lafe Insurance Corporation I have
got a lhist of these 20 persons or so
The intention or the purpose‘of the
person who has iepresented all these
cases t0 me appears to be that be-
cause this Controller of Insurance has
become a very important man in the
Life Insurance Corporation, he was
able to switch on the entire staff—
at least 20 of them—to a very much
preferred position That is also a
matter which may be looked mmto I
have got with me the names of all
those 20 persons

The next point which 1s more or
less akin to this 1s in relation to the
Chiet Public Relations Officer, P ¥
Oza 1 think I ean giwve the name of
that person also because of this fact
There 13 a journal called Insurance

been there for the past 20 years and
it is a very important journal in the
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insurance world. I was surprised to
read an article in that journal—the
issue for December, 1958. That article
refers to a matter, namely, about
800,000 pamphlets to be distributed at
the LIC stall at the India 1858
Exhibition had to be printed. This
could have been printed at Delhi, but
it was printed in Bombay although
the transport charges and other things
were there. The article says that
instead of paying Rs. 10,000,
Rs. 16,000 has been paid—Rs. 6,000
more than what would have been
paid to any other press. It is learnt
that this Public Relations Officer was
a gentleman who was twice rejected
by the UPSC and if the Corporation
had not come into being we do not
know where he would have been.
This is the information from the
article published in that jourhsdl and
¥ am bringing it to the notice of the
hon, Minister so that if what has
been alleged here is not true suitatle
action may be taken against these
newspapers. If what has been alleged
is true, then it is a very serious mat-
ter, and it has to be carefully looked
into. Because of this Public Relations
Officer there has been this kind of
waste of money which should mor-
mally go to the LIC and the publie
at large.

The last point would be about the
conditions of service of the employees
themselves. There has been demand
from the employees, more partl-
cularly from the All-India Insurance
Employees' Association, that nationa-
lisation should not be delayed, be-
cause, as the House will remember,
there was an attempt at mutualisa-
tion by the then Oriental Insurance
Company which was resisted by
the employees who said that mutuali-
sation was not going to help in the
matter at all and it would only profit
certain big concerns. Ultimately,
nationalisation came. This assocla-
tion has been helping the process.
As my hon. friend pointed out, we
see how the business has considerably
increased, and this report also makes
that point clear. I believe that the
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new business in 10556 was 108 and
the new business now is 281. It f»
more than double. We were also
informed in this House that business
has considerably increased. The em-
ployees have been co-operating and
their demand has been that they must
get bonus. Their demand was a
continuous demand, and ultimately a
provisional agreement was reached
on the 4th May, 1959. But there was
much delay before a final settlement
was reached. I would like to know
why there was so much delay. The
final settlement was reached only on'
the 2nd July, 1959, granting bonus to
the employees at the rate of one and
a half month’s pay for the period
from 1957 to 1961. I am very happy
that the bonus for the years 1857 and
1958 has been disbursed.

About the field officers, I think the
revised scale is doing some justice to
them. It is necessary that the beneflt
of the bonus should be extended to
them also. About the agents, enough
has been said by the previous speaker.

Shri Keshava (Bangalore City): I
have nothing else but wholehearted
appreciation for this report. I am net
prepared to accept the allegation
made by the hon. Member for
Madurai that this is a belated report.
We have teken a very right step in
the right direction, and we have got
together 245 companies and sgeveral
State insurance companies as well. It
is a huge task, and that task has had
teething troubles. Therefore there
cannot be any inexcusable delay in
this matter.

One other matter that the hon.
Member for Madurai wag pleased te
mention was that the entire amount
ought to have been invested in the
public sector. Ours is a mixed eeu-
nomy, and we have got to give some
sort of encouragement to the private
sector as well, I do not think
Heavens will fall or there is anything
wrong in having diverted a msmall
portion—about 20 per cent. of the
investment—towards the private
sector, -



tion, and sdmittedly mn the
itself, we might see that quite a large
number of appeals have been pre-
ferred by the officers and qute &
large number of appeals have been
filed That 1tself 15 a clear indication
that what we have been doing 1s not
quite satisfactory and proper

1 also have brought to the notice of
the Chairman of the LIC the cases of
pome of the officers from Mysore, who
have been holding very responsible
positions 1n the State Insurance De
partment of the Mysore Government
Of course, they were not being given
happy salaries, but the quantum of
responsibility entrusted to them was
very considerable This aspect has
not been taken into consideration and
they are posted as junior officers 1
brought to the notice of the authorn
ties the cases of Shm M N Srim-
vasan and B N Ramaswamy 1 am
surprised that the Chairman of the
LIC has not been pleased to tackle
thus matter quickly In fact, I called
on him personally twice on my way
back to my constituency, but nothing
has been done Once !n a way, In 1n-
tervals of si1x months or more, I get a
communication that this matter 1s
being attended to This state of
affairs 1s not satisfactory We cannot
keep the employees 1n an unsatisfied
condition We want to have a con-
tented staff, which 1s a great asset

One other matter 1 would bike to
refer to is the way in which we are
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yees are only sbout 21,000 but the
agents, who are the real workers in
the fie

way In fact, 1 learn that there has
been a stipulation that the fleld officer
has got to appoint within a specified
time a few hundred agents So, he
appointing anybody and
everybody as agents, with  the
result that the real workers, who are
are suffering on

Representations have been made to
the authorities concerned several
times without any effect I feel here
that we are getting the solemn rule
“First things first” You must first
take care of the agents and then the
LIC will take care of itself We have
got & very vast programme of expan-
sion and we must keep the agents
absolutely satisfied On the other
hand, we have even curtailed some
of the amemities they were enjoying
in the previous Insurance companies
1 am told they used to be given ad-
vance payments on prospective
business, but 1t 1s not done now
The commission on first year's pre-
mimum 15 reduced from 40 per cent to
25 per cent The agents do not come
under the category or employees and
so they do not have the other ameni-
ties given to the employees They
have no free insurance, ete I qute
agree with Shr1 Ram Krishna Gupta
that we have absolutely forgotten the
crucial question of tramming of agents
They are lakhs in number and I feel
there must be an all-India 1nstitu
tion for training them in all parts of
the country It 1s very necessary
and it must be started forthwath In
the interest of the country, all
attempts must be made to train our
agents and to organise them proper-

.

If I may throw out a suggestion at
this juncture, I would even suggest
that the hon Minister may be pleas-
ed to enlist one of the elected Tepre-
sentatives of the agents in the Board
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of Directors We are talkung of
workers' participation in Imnage-
ment and other matters As such, it
wil be worthwinle if there is an
accredited representative of the
agents on the Board of Directors

Then, 1n page 18, there has been
an unequivocal admission regarding
the quantum of business done on
group insurance and the janata policy
scheme Our country 1s economically
backward and as such, these group
schemes are very beneficial to our
countrymen, particularly in the field
of workers The only section of our
country that 15 fairly orgamused 1s the
section of our workers and to that
section we have to take this message
of insurance All efforts have got to
be made for furthering this in the
fleld of workers

Insurance Corporation
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“We have verified Investments
having a total Book Value of
Ra 345,58,18,343 but we have not
been able to verify the balance
of Investments having a total
Book Value of Ra. 1,19.08,545 s
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we are informed that Investments
acquured in respect of “Controll-
ed Business” have not yet been
fully reconciled with the Books of
Account "

g faufeer woft sy o< &% Tl
2y @wdw W miwﬁrww

A e wafgd fe o faortw forw
#AY § ag THSEE W &w 0w ¥
mmwﬁ&nmmm%m
wE® W wWE@T T QAT Oz
L

Shri Morarji Desai: May I say that
1t has been done alreadly and there
13 nothing wrong found in 1t?

i %o Ao fog afe fa 7 ag =
RATAT WET 7T qg AT A FE A
% & e w o & qg @A
wwer &) ok e R g gfwn
w1 w@r g e @ gy § -

Shri Morarji Desai: May I say that
a note has been added to this effect”
In that note 1t 1s stated

‘As desired by you we have
verified investments  totalling
Rs 1,19,08,545 referred to in the
“Auditors’ Report to the Life In-
surance Corporation of India”
dated 29th December, 1958 with
bank certificates, vouchers, re
conciliations and other documents
produced to us

it %o Ao fag WY & &9 WY §
7y e W g fe ferd % fewmar
war § fe o, 28Ny F Ru,qeR
wiarh @ oY fir feeewy, teve aW

SRAVANA 15, 1881 (SAKA) Report of the Life 1044

Insurance Corporation
of India

TPET 30,955 BT 1 | Fq W FC
# qg v ¥ fe ygraw iy
TR S IV @ R fliw Ak
= e Wfgd 6 aawamen §
aqare & winfat & w@ed {f
wifgd | @ W ¥ A wfew wg
w1 g sdwfey ¥t qg & e
I afm v, I W,
%Y gAaTed W fercs weew aift
#1 fadly w7 & warr vaT oA wifgd o
& 9% wEge @ g fF dvew @
forre & ot sy Wt gu & ar A fiew
e § 3% gy & B AW
a0 ¥ 7 forgy s wifgd o AT

Shri Khadilkar (Ahmednagar).
Adter the big storm centred round the
co-called Mundhra deal, which has
almost subsided fortunately, we are
discussing this jepoit of the LIC
for the first time—its first report It
18 no doubt an encouraging document,
and within the time at my disposal
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{Bhri Xhadidcar]
I would like to make a few obser-
vations.

We bave seen during the Mundhra
controversy that in the running of an
autonomous corporation of this nature
the queston of fixing responsibility
is extremely difficult It s the thurd

country if we leave aside the Reserve
Bank and the State Bank and so if we
do not exercise sufficient care to
remove certain suspicions harboured
in certain quarters it would be diffi-
cult to run such an autonomous cor-
poration with the desired objectives
Therefore, 1 would like to suggest that
so far as the investment part of the
Corporation work is concerned, in-
stead of leaving it to the Investment
Committee, we should hand 1t over to
the Reserve Bank. That would leave
the Corporation absolutely free from
the so-called entanglements in the
participation 1n the capital market
and 1n the stock exchange so that it
can look to the field work m a much
better way

So far as the present set up 15
concerned, as one hon Member point
ed out, I do not know what 15 the
policy regarding the pay scales of the
top officers, mjddle officers and
lower grade officers About 245 con
cerng were to be integrated and
there were difficulties I do realise
it But even after three years of
nationalisation  there 15 constant
heart-burning going on in the Cor
poration that while integrating the
officers of these companies a certain
weightage 18 gaiven to a few big com-
panmies and they have got a big pro-
portion of officers 1n the higher ranks.
1 think this must be removed as early
as posmble Particularly, thig tenden-
¢y of bureaucratisation at the top
creates a sense of frustration at the
bottom and the wvery purpose of
nationahisation is frustrated in the
effort 1 myself had occasion, along
with the hon Member, Dr Aney,
t0 represent a case where a certain
mnjustice has been done, and after
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concerns That has not been done
and rationalisation in categorisation
15 absolutely absent 1 would urge
the hon Finance Minster to look
into this matter.

16 hrs

There 1s another aspect which 1s
very important and which has been
neglected There 18 no mention of it
in the Report That 1s the medical
services which now are necessary for
mmsurance purposes Formerly the
position was that emunent doctors
were approached by companies Now
it 18 entirely at the discretion of the
agent I know some doctors are
having roaring so-called ansurance
practice and others, whose medical
judgment would be more impartial,
are totally neglected Then in the
previous days, when insurance busi-
ness was in private hands, there was
a board of referees I made enquiries
at dufferent levels and m different
regions There 1s no such board at
present I do not know, but if I am
wrong the hon Minmister will correct
me Therefore so far as medical ser.
vices are concerned I would urge
that there should be some rules spe-
cafying as to in what manner a future
nsured person is taken to a doctor and
what fees the doctor is allowed to
charge and all these things There
should not be a sort of conspiracy bet-
ween an agent and a doctor at a
particular place because 1n the long
run the Corporation 1s likely to suffer
if this comes about.

8o far as the investment poliey is
cerned, I do not insist that it should
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be entirely in the public sector but I
would certainly like to insist that
there should be diversification There
should be a certain amount of region-
ul preference while the investment
policy is decided upon The present

18 that you look to the stock
market 1n order to show a particular
yield on the funds Why should the
Corporation not take up some works
such as the water works of mumeci-
palities coming to the market for a
loan? There are many municipalities
and corporations and small local
bodies mn this country It takes a
long time to raise funds to meet the
needs of the local bodies If the Cor-
poration could service them at, say, 4
or 4-1}4 per cent, instead of depending
upon the speculative trends of the
market to make profits and show how
we have succeeded :n making 3 or
3-1}4 per cent, 1t would be better So,
I would like to have this change made
so far as the investment policy 1s con-
cerned

As regards the agents, I entirely
agree with the suggestion made by
the hon Mover of the motion This
business entirely depends on the
agents and if they are really satisfied
in the business i1t improves their
approach to possible client~ It 1s not
a simple thing  There 1~ a certain
art 1nvolved in this At the present
juncture all the agentis do not put in
their best Some of them, who hap-
pened to meet me, told me their ex-
perience When the business was in
private hands they were given greater
latitude to mobilise business but to-
day because the return is not equal
to the effort made, they do not put
in their best This 15 the experience
‘We want to mobilise savings all round
by way of insurance In fact, as one
member of the Planming Commussion
has suggested, which suggestion I fully
endorse, 1n some form or other if you
want to control the present inflationary
trend which 1s discernible in our eco-
nomy some form of compulsion,
wherever possible, should be intro-
duced to mobilise the savings scatter-
ed all the country For this purpose
if agents are gaven better conditions of
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service and a little traning 1 am
certain that this fleld work will be
better organised

I have one small suggestion too I
am afraid the Corporation today 1s
Just working 1n a rut There are new
flelds, particularly, in our country
When we are trying to increase agri-
cultural production with all the risks,
why should the Corporation not take
up crop mnsurance” There are some
other fields also where mnsurance has
not yet entered m this country I
would definitely Lke the Govern-
ment to consider 1t and 1n some place,
as a trial measure, crop nsurance
should be tried immedmtely

One last suggestion and I have
finished 1 do not know the building
policy of the Corporation Recently
I learnt that there were several
company buildings in Poona scattered
all over the place The same thing 1s
there in Bombay There 1s a rage to
have one central building with huge
investment I do not know as to what
would be the return on that invest-
ment Plans are afoot, I am told, mn
Bombay, Poona and several other
places to acquire big pieces of land
outside the city at fabulous prices and
have magnificent structures I think
this policy should be discouraged spe-
cially when building material 1s scarce
and old builldings should be utilised
for the time being wherever possible
without gomng after this giganticism

With these few obseivations I con-
clude

Shri Subbiah Ambalam (Ramana-
thapuram) Mr Deputy-Speaker, Sir,
1t 15 gratifying to note that aftcr
nationalisation msurace business n
our country has increased In fact, 1t
has doubled during the last ten years
As has been pointed out by the pre-
vious speaker, the value of insurance
in 1940 was only about Rs 100 crores
In 1954 i1t was about Rs 150 crores
and now, by the accounting period
1957, 1t has come to Rs 280 crores
But I would like to suggest that there
1s & lot of scope for improvement of
this industry
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[Shr1 Subbiah Ambalam }

As is well known from the Report
the total business in force 1g 56 86
¥akh policies of the value of about
Ra. 1474 crores Considering the
wealth of our country as also the
population this 18 very small It can
be doubled if only real efforts are
made to popularise insurance schemes
and, as has been pointed out by
several hon Members, if the cond:i-
tion and remuneration of agents are

mmproved

It has been admitted in the Report
that steps are bemng taken to tramn
agents to get more of business and to
take the message of insurance to every
corner and to every wvillage 1n our
country I would suggest regarding
the agents that while tramning 18
necessary, remuneration also should
be adequate at the same time 1t 1s
known that Dbefore nationalisation
commussions to agents have becn up to
33 to 40 per cent Now after nation-
alisation 1t has been made umiform I
understand that it 1s about 25 pe
cent This 1s a sort of discouragt-
ment and not an encouragement to
agents to get more of business Thcst
commussions should be fixed on a
graded basis as had been done by the
companies before nationalisation that
18, for a certain himit, =say, up to
Rs 1 lakhs it may be 25 per cont and
if they secure more of business the
commuission should also in propoltion
be increaged su that people may take

mnterest 1n gelling more  business
That 1s one suggestion
Then, regarding the invesiment

policy I would hke to say that the
Corporation should be very careful 1n
making nvestments and take mto
consideration the needs of different
regions The Commitiee on Esh
mates 1n Madras State have said 1n
their Sixth Report

“It 1s only fair that apart of
the large sums of money collect-
ed by the Lafe Insurance Corpora-
tion from Madras State should be
ploughed back by way of invest-
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ment in the debentures of the
Central Land Mortgage Bank at
a reasonable rate of interest to
make agricultural improvement
economical ”

This 13 a good suggestion The
object of our Plan and all our Gov-
ernment policy 1s to improve agri-
culture and to see that our country 1s
self-sufficient 1n the matter of food,
and if we only so shape the invest.
ment policy of the Life Insurance
Corporation as to give a helping hand
to further these agricultural pro-
grammes I am sure that we would
be able to make headway so fax as
our agricultural production 13 con-
cerned

One other matter that 1, faung our
country 18 shortage of houses Thert
are a lot of slums mn big wties and
towns The one way of tackhing this
problem 1s for the Life Insurance Coi-
poration to concentrate on building
houses There are (wo aspects i thic
matter one 1s gettimg moie Hus
ness, and the other 1s solving this
housing problem at the same time I
know fully well that in the Madras
State the old Prithvi Insurance Com-
pany had a policy of constiucting
houses That 1s, such of those people
who are desirous of having a house
will take up a policy for, say, ten or
twenty thousand rupees, and this life
msurance company will undertake to
construct a house for that person
Then they will collect premia, and at
the time of matunty of the polwy,
instead of paying cash to the pol.cy-
holder they will transfer the pioperty
in the name of that policyholder So
that, during the time when the policy
15 1n force the persons will be occupy-
ing the houses and continue to pav
the premua and at the end of the
period they will get the house instead
of cash It 1s a very good scheme
If 1t 15 given due publicity, the Life
Insurance Corporation will get more
business and they can invest in
houses which 1n a way will solve this

housing problem
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1 would also make another sug-
gestion, that in our country there
should be some sort of compulsory
msurance to government employees
and an unemployment insurance
scheme This 1s a big matter but one
to which our Government should pay
due attention and see how far it 1s
possible to introduce this sort of un
employment insurance and compulsory
msurance in India

I would also reiterate the point ad
vanced by one of the hon Membus
that crop insurance should also b
tried 1in this country It 1= worth
while trying it

Then in regard to nvestments we
find from the report that in respect of
the loans advanced by some of these
companies the title to the securities
was defective and unsatisfactory This
1s a matter which must have beun
considered at the time when the
nationalisation took place I undcoi-
stand from the 1cports that compensa
tion to the old insurance companies
has already been paid I would ke
to suggest that tha Government and
the Corporation should have retamnecd
some of the money that was paid by
way of compensation to these com-
panies to make good such losses If
they had onlv retained some¢ money,
all these losses would haws bien
averted

Regarding the janata policy  from
the report we find that the total
amount of business they weie able to
do during the year 1957 was Rs 1 17
crores under this scheme This 15 not
encouraging Adequate steps should
be taken to improve the 1e=ults of
thig janata scheme Theie should b
more publiecity and more tramning
gwen and better remunerat on should
be provided to the agents .o that we
may get moie busmes. under umns
Janata policy -cheme

st Wo Wo WA (#77) TAW
fedt effee wgw, & w fad & fod
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TS T FTENE ¥ aerh
T OATRAT E | VW REE AeETEN
for T W AvETETR & aw
I FomaEr & wfc & A
T@r T o AR wxww v ar fE
Wt & AwrArgdew & aw ot S
TR ¥ AW W AN GHA F AW TV
T 7t $7 W AT WY ur fe oHR
7wt | ¥feq 1w feE #1 ggd ¥ AT
# grwr awrt fqa @7 9% @ T
AR & wwwmar f f& I wea
W EW & fear 1 39 awe W
UF WYY TEAE g q%A1 ¢ A ¥y
TITIR § 1 W AR 9T I A
R st o asm & 1 I
feome 7 frd s 7 w1 o ww
grign R A S A A
™ W &1 fear &

Yo T & fr § ol 37 w9
7 & qg wgT wrge g 6 ot ot meg
FH TW FTUIT T W A5 fea
¢ wrr T dgfem @ W) ot
A T T AW SH ATT T qGHH
Fhm fe aret & 9 v o g fafome
qreazT graY 7 91, I A& gy a%T WK
T8 TFAT 9r @ AW dAA T
Tog ¥ gur ¢ fr ag fafordm smede
g ¥ fawe w3 afews Avex & W
? 1 fagra ¥ AR 93 § FFEAT Tgan
i fF WA @ wa® e
Mmmum %7 TN o9, gE¥ w9
avg Sfaaw 1, g @R & ar
Tl 7€ @ | T A< & Oy Fhor Wy
F TG FIeg W A ey o sifaw
N oAH A& qees 7 af6T 19
R ¥ ¥ GE w7, I /A W
wT HY O A8 A et

%A T ¥ wiaT A sz At
T awggr  Nigge e s@ 9,
fra orr g aF ey K wf o
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(s o %o &7]

i gifedr-fiews o sl feww
& 3 oF &, W@ e o, qw
o Nawam s gw Y
faraa ff vad § frg® & wgwe
A p 1 e 0¥ WA drar v
AW i fawfrd av @ @ W
o wt @ xa fevé ¥ foar § fo
Ry Forras o g7 Wy QA wE R
oo WTE TIT WY, AY FAOA ¥ TR
A g w7 ot o ok 7z
wrtew 7 AT W tfear ®
fowrdr wY &1 w78 9o wE W
¥ a1 * qearwd wd # avy g€
Qg A 4w F W grar ¥ ) g UK
QAT ara oy o Ay 7§ qf

A ¥ OF AT SR
¥ Atar wr g A qgwar fE Q¥ oA
e & wfrar 4, o foaq &
S TAMIW AN MY, AT
i az e am fem § 0w
W ga arT Sy gawa 24 wifw
RS 2T w5 § |

T ¥7 g onfgr g ¢ fa wreir
EHIIAT F S EIE 1 A FOAR
wA @ s ¥ fag s el oY
o & wrrar g 6 garer s e
! FroEA & W oF qwEs R
#fer oY wrad wrr g @ ¢, }
o a3 fafada srgEz et & @,
A A g a1 qawx 7 |

qAT WERY A e prrifaar €
g | I g REfRal & w
e 1 IWNA i afedt
T qaardrAr v g owgr § e A
¢ 9 forg I w1 garar far e €,
Fa% w91 37 F weely Y 7€ ¥ ) TOWEN
T & fora ara Wy garen fewr war
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§ wud it w9 sy ot
wr, Wy At wwhar sy
W Iwwr garer fear war § fr st
v gadeedee t g gdt Y
o 2R g ay ¥ s agmagi Y
Y € | ra¥ fad sreew o
fosmT syaaT $6 avw F Ay wrar
t o wow o ey wem R
qaer ¥ 97 fraiw & a8 A prea W
qES W1 (AT g N A wEm AW R
forcdfy <& aT RIGETT FQ@ a1 AT
@ w1 o adt v gavar fagr aor
t¥r LR AR FTOROT & o=
T qEe ® a9 §, A A g
2 @ 0% § AT A 0F Wi am
& pRET &Y &1 3R s
fr g " qFqE e ¢ ag aga
@ WY | TT a% § 7 rNE W agr
gawr v or, d @ qgomr g R
FIORAT AT ¥ AW WY TR
Werar aw gar § v frer w0
g & forarr e @ da 32 @ fe owree
¥ dfifcae & fora s W1 g OFTRE
£, 9a % oy gt 2e ¥ & revy
W ag 3t & 91, 3¢ WET, |F QUG
% gg 33 o 9r | o v Ay
& gore @ 1 47 ol X X ETEReA
o T AT HrE Sy Ay e
¥ Mrwgm wgw g v form ag @
FTERTT 7 YK TG Y (@9
fear, feodt-fealt e=fmr &,
feafi-firadt avE@ SO &
arsA ff, 37 ga & iy @ worr-sem
§, dv@ ¥ 9w 4, oy
N w wrfedz @ F fog ga o
wfez faegr o wfgd | O ¥ W
¥ gR N ww fear g 9w & fed
T 9w faely ards o a3 el
L
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R oaw O 7 dRfesinae
o oifelt & X 7 ga avww fed |
# o ww e W,
femz gw ¥ @@ Tt W M
Tt y@w @t vk § ) R o
¢ st T & fad dar ¥ e
§ 1w & duer e fe ag
€€¢ TAAdT ¥ ArET TOAT 9T KT |
quAqe o6 gfem 7 grafuw aedm
AT ¥ fod o Frew W g0
AT, AT YAFT S ooo0 Fo A
A ST A FATIT A AW W
§ ) AT e fear s oW Al
2aeh, agdY UH ARgE WA R
awdft 3, e qum & g7 fast &

fad w9t ¥ ae¥ § 1 Bfew 7w
wH aga O @it & o ag el
o o R A WA

qg 487 A% TARAT § 1 7 A A
fir % 9 Fa # ARAE Q) @
¥ A @it TN
w7 T & WX IT 7 N fawwd @ I
X Fon wfgg WX swrm ¥ s
T gefT I S AT v
¥ fod @z i 4 wda, 7 fad
%900 bo ¥ TYRY AW ¥ afew
WY TTRT 9T FATT & ST &1 Ay
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¥ 8§ A e §, afew foad
qfeaw IRT & Frew 7 § el
wag wrqw g § 1 g o ddfeer
TG g afeas e & wwd
(_Conecms) ¥ a? §, ar qqgw
gar 2 5 g T § Y6 7 wYE 37 Nt
H1 fedare aff frav § geafas Fux
¥ gEad ¥ 37 ¥ fad v qex
a7 der I7 Mt Sfer aft 4
¥ Nt maiie o gfear & ofers
afrm wfrga & whT S adt
g g st e mide 7 9 Fofeaw
afra sfige & ofcd §rir ¢ ofew
qMEH [N wW@RIT | a0 Fav
afsa @923 &7 #a=t ( Concerns )
T A g Wy v § A
AFTT ¢ 3T 7 wff s & fet o
g7 qudr Frar wfgy 1+ T wW
drfan BEHET T AATH AT ¥
e 7 A QAT g 1 7 fah gl
vaf ¥ fad afes gadr wad ¥ el
At @iy wr # qg fefrsfmdan o
Ty amw § awn § =t afanz
# At ¢ w Pefefasw grar g Wk
g A T R ) qg A o
gt fe fagmt @ a7 & waw
& i AR AT DA e
Rt 7 Har o1 fora F ford A AW
Arqr) WA AN e s ww
@ g adr s @7 sl
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far and also for pomnting out some
deficiencies and making <ome sug-
gestions which, I am qute sure, wll

be helpful 1in furtther bettering the

work of the L.IC.
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[Shri Morarji Desai]

Of course, it does not mecan that I
am able to accept all the suggestions
a3 being useful, and I would have
therefore, to zay something about
some of the suggestions which I may
not consider very practicable, though
I readily grant and appreciate that
they have been made with the best of
intention and with a consciousness
that they will lead to improvement

It has to be remembered that the
work of the L.I.C. in the early years
has been very difficult, 1t has been a
gigantic task considering that over 200
companies had to be mntegrated and
the work had to be co-ordinated and
put in order. So many diferent cate-
gories of staff employed by s¢ many
different companies had all to be
brought into one co-ordinated whole
and had to be satisfied and justice
done. Naturally, therefore, this pro-
cess took time and no body of the
best persons possible can ever claim
that no acts of commissions and omus-
sions would ever be made n a process
like thus. There have been, there-
fore, some faults which are being
rectified as time goes on, and there
have been some faults which werc 1n-
evitable, which may be considered
faults but which, really speaking, are
not remediable and have got to be
put up with and have got to the
suffered. In thus category will fall
complaints of some officers who may
be still feeling that they have not
been done justice. I may say that I
have paid considerable attention to
this matter because I considered 1t the
duty of Government to see that
justice was done as far as pnssible, to
the maximum extent,

If one considers that out of more
than 600 officers who were categorised
there were appeals from only 104, 1t
will be seen that the work done was
fairly good and careful. In respect of
these 104 appeals again, careful atten-
tion was paid to each case and
wherever anything had to be done
that has been done. About 20 or 24
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have been dealt with like this.
the other cases 1t wag not possible
do anything, nor was it found
ecessary to do anything, and the
complaints were not considered as
proceedung out of any injustice.

§F

In this connection I should like to
mention that whereas at this stage
Governments has paid considerable
attention to these grievances of offi-
cers, Government will not be prepared
to do so in future as regards the staff
and the new staff, because that will
be the work of the autonomous body,
and 1 do nut think 1t will be right for
us to imterfere in  the day-to-day
working of the L.1C. or to encourage
a belief in the staff that they can
appeal to the Government or lo any
body except the L IC, for ther future,
or for gettng justice done to them.
That 1s the policy which will be
followed by me and by Government
as far as 1 can see,

In this connection I may mention
that there have been a few cases
which have come to my notice, to
which reference was made by the hon.
Member Shri Tangamani, nme cases
mm which more emoluments have
been paid to them than they had been
receiving before, that is to the extent
of about double the salaries that they
were recewving before. Not in all the
cases double has been received; in a
few cases i1t has been double, in a
few cases it has been less than
double, but it 18 more as one might
see it. Regarding all these nine cases,
and one or two more cases which
have come to my notice, we have
told the LIC to examine them and to
bring their salaries in relation to
what they were receiving and in
relation to what other received, so
that there may not be any injustice
done either to them or to the others.
Therefore, that will be done by the
LIC, but I do not propose to interfere
more than that in this matter because
that would not be right.
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It wag complained that there has
been an inordinate delay in the sub-
mussion of this report According to
section 15(1) of the Insurance Act,
the report has to be submitted with-
in mine months of the date of expiry
of the period for which it 18 given.
This report 1s for the year ending
December, 1957 It had, therefore,
to be submitted by the end of
September, 1958 Government has
been given power by the Act itself
to extend this period by three months
if necessary, and looking to the fact
that this was a work of a gigantic
nature undertaken by the LIC, 1t
was necessary to extend the LULme,
and they did 1t withun that perod,
that 13, by the end of December they
submitted the report, It cannot,
therefore, be saud that it has been
mordinately delayed Government
submitted the report to the House n
the beginning of March, 1959 1
do not think that 1t can be said that
Government took any nordinately
long time in submutting 1t to the
House The House could not take it
up earlier because of many other
important pieces of work which the
House had to deal with, and therefore
the complaint may not be well
placed

I would certainly thank the hon
Mover of the motion for his deep
study, but that deep study should not
lose sight of the amount of labour
put in by other people also which
might be even greater than the
labour put in by hum, Let him also
appreciate the labour put in by those
people in submitting the report, All
the same, we shall try to see that in
future the report 1s submitted soone:
than this, if 1t 1s possible, it may be
submitted within four or five months,
but i1t 13 not a report which can be
submutted as soon as the period ends,
for, then the report will be shpshod,
and will have not much worth. It is,
therefore, that the report has got to
be carefully submitted, especially m
a case hke this where so0 many
things had to be done, and the LIC
was a new body entirely, It would
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be very uncharitable to say that the
renort has been inordinately delayed
That 13 what I would like to tell my
hon friends

My hon friend was also not very
charitable to the compostion of the
board as it 13, I do not know where
he found that many of the people
who are managing the board or
managing the LIC today are those
people who were dealing with ths
business before

course, the officers who are dealing
with 1t certainly are officers who are
experienced and who should have
dealt with it, and some of them were
there But, today, the officers are not
on the board Therefore, to say this
«» aot proper I do not know how
1t was said hke this I should Lke
to understand this much more
oecause our interest Iis common in
this matter, also because it is neces-
sary to see that new 1deas are
brought to bear on this work and
that former prejudices are not there
But if we can make use of former
experience, 1 thmk we should do so,
and 1t would be wrong for us not to
take advantage of that experience out
of any prejudice that we may have
for some people

But I may give this assurance to
my hon friend that care has been
taken to see that the board 13 com-
posed m the best manner possible, so
that the work 13 done as efficiently as
possible, and evolves as best gp it
can be evolved The proof of it lies
m the fact that the work is increasing
and becoming better and better.

I must also admit at the same time
that if the work 1s improving, it 1a
not entirely due to the good work of
all these capable people concerned
or of the staff, but it 1s alsc due to
the fact that 1t 13 & monopoly now.
There 18 no competition for getting
the work, and pecple are now gettng
more and more insurance-mmnded,
and, therefore, it makes it easier to
get more work. I may, therefore,
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say that I have even told the LIC
that even though the work 1s better,
I am 1ot quite satisfled, and I should
like to have it 1n a greater volume
still, and we should Like to reach the
figure of a thousand crores of rupees
in work as early as possitble They
have an 1dea of domg it withun five
years Well, 1t 15 a good ambition
for them, but I would say that it can
be even bettered

But f we want them to work
better and better, we should also
appreciate theirr work more and
more, while giving them suggestions
too And ! do think that they are
doing better work.

It 18 true that the foreign work has
gone down but now it 15 coming up
The chairn.an and members are pay-
ing attention to this work, and they
are trymmg to expand 1t because it
a'so helps us in the matter of foreign
exchange Therefore, this work 1s
not being aeglected

1 wish my hon friend, when he
made his suggestion about training
of agents, had not, mn his cars of
study, overlooked para 81 of the
report itself, where it 18 sad

“Plans have been finahsed to
mmpart traming to the agents
witk a view &t 1mproving thewr
professional sk.ll and efficiency
and to encourage the part-t.me
agents to take a greater interest
in their work"”

Therefore, thig 18 not a new sugges-
This 15 a thing which has been
the LIC, and they are at it
and they are going to do 1it, and I am
uite sure that they will do 1t more
and more, as time goes on More and
ttention should be paid to the

the whole staff, and not
merely the agents, but all the people,
and taat is what 18 sought to be done
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Parlament had given tnis indication®

“The Finance Ministry in parti.
cular 18 very closely associated
with all the stages of the formu-
lattion and implemcntation of the
Plan, and 1t will be possible for
them to 1ssue directives, 1f neces-
sary, for investments, 1n order to
ensure that the general invest-
ment policy of the corporation i
such as to help mn the attamnment
of the objectives of plunning In
this connection, I would also
refer to the cnticism that I
guaranteed, unfortunately, that
the same percentage of nvest-
ments would flow to the private
sector What I said and would
like to say agamn 1s this 1 would
like to tell the spokesmen of the
private sector, industrialists and
others that it 15 not Government’s
intention to divert the flow of
funds, that 1s, large dimensions
of the present funds, to the
public sector, to a greater degree
than at present. Now, it 13 my
endeavour to see that at least as
much money as 15 available today
15 made available for investments
in the private sector It is
obvious because we do not know
what the shape of future plan-
ning 13 going to be.”

Shri Braj Raj Singh (Firozabad)

Shall it always remain a dharms
with Goverament now?
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Shri Morar§l Desai: I do not know
whether my hon, friend believes in
dharma, what dharma he believes in,
I myself do not know Therefore, I
am ssymg this, not that he does not

but we do believe in it But I am
afraid the socialism we believe 1n is
not of a particular brand, perhaps,
hus 183 of a particular brand and,
therefore, they do mnot tally The
socialism that we believe in does

allow a mixed economy, and it is
going to allow a mixed economy
That 15 the policy that we have
believed 1n, and that is vitally neces-
sary 1 would say that it will be a
blunder for this country if that policy

unwise for the LIC not to give these
funds to these private companies, if
they are domng well, according to
the policy laid down, and therefore,
it will be done I am sorry that I
am not, therefore, able to satisfy
those of my hon friends who are
determined to see that no money is
given to the private sector from these
funds whatsoever The policy that
has been laxd down will be followed,
and followed properly and efficiently,
not only in the letter, but m the
spinit too

But 1t must be seen that more and
more money 13 being given to the
public sector, and that will be done,
and that 1s what we want to do But
that does not mean that all the
sectors which are helpful to the
country and which incresge the
prosperity of the country will not be
helped It would be a suicidal poliey
to have that sort of attitude That 1s
all that I would like to plead

Bome of my hon friends without
any occasion have also taken this
opportunity to plead for nationalisa-
of banks Well, T am going to

§

SRAVANA 15, 1881 (SAKA) Report of the Life 1068
Corporation

Insurance

of Indwua

speak about it when the proper time
comes , . .

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddl):
Tomorrow

Shri Morarji Desal: perhaps to-
morrow, if 1t 13 reached, or if not
reached, at some other tiume

Shri Braj Raj Singh* He should be
asked not to move the resolution
because he will have to withdraw it

Shr1 Moraryl Desai: We are not
people who prevent them from domng
what they want to do We do not
prevent them from holding wiews
whether on this side or on that side.
Therefore, that 18 not the 1dea It 1s
only the monopoly of some to pre-
vent others from holding views that
they want It 15 not our monopoly
to do so On the contrary, our mten~
tion 18 to see that there are as many
views as can be honestly held, and
when they are coordinated, the coun-
try advances as a result of the co-
ordination of all the views.

That 15 what we would Iike to do.
But I have already once before
spoken about the banks and nationa-
hsation I can only say in this occa-
sion when reference was made that
that again will not be of any advan-
tage to Government or the country.
It may satisty some Members who
want to look very forward, but it
does not do any good, and I wish my
hon friends, at any rate on thiz side,
think about it better

Shri Braj Raj Singh: They wall
have to

Shri Morarji Desal: There was also
a reference made i1n this connection
to some employees from the office of
the Controller of Insurance having
been taken 1n the LIC on higher
salaries They have been deputed to
the LIC It 13 not mnecessary that
they should always contnue there,
Therr salaries also will be examined,
and we will gee to 1t that they do not
profit by it mordinately But there
13 nothing wrong in members from
that office going to the LIC; they



1069 Motion re:

[Shri Morarji Desai]

have betiter and more experience to
give; they also get some more salary
which may be due to them for doing
work of even greater importance.
Therefore, there is nothing wrong in
20 people from that office going to
the LIC, Hence, by itself it need not
be taken as something wrong done,

Some references were made to
some moneys which were not proper-
ly used. But all that related to the
time of the old insurance companies
and not to the LIC. Of course, the
Mundhra deal has always come up,
and will probably come up for a few
years to come; every time when
somebody has to say something with-
out any arguments or reason to con-
demn something, it will perhaps
always be put up out of time, out of
tune and without regard for any
application.

Even in the matter of the Mundhra
deal, soon after the transaction was
made, the LIC had some profit accor-
ding to the rates that were there. It
was only afterwards that it turned
into a scandal, that things went
wrong and there were losses. But I
would not like to go into that deal
at this stage because it has been
dealt with at very great length, and
some people have suffered and a lot
of criticism has been heard by every-
body. Perhaps it may come up again
and if there is anything to be said
then, I shall certainly do so, It is no
use referring to matters which are
not relevant on this ocecasion.

The Investment Committee, as it is,
is composed of people who know the
market and who are fit enough to do
this work. A suggestion was thrown
out that this work should be given to
the Reserve Bank, A very fanciful
suggestion, no doubt. But the Reserve
Bank does not want to do the work.
My hon, friend does not know that.
It is not the function of the Reserve
Bank to go into these things. And if
the LIC as a responsible body is
expected to develop insurance, it
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would not be right or fair to tell it
“Your function is only to bring in the
money; it will be the function of
some other people to look after that
money'. That is not the way of crea-
ting more and meore responsibility
and more and more capacity. I do
not think it would be right to take
away this work from the LIC. The
Investment Committee is constituted
by It, it is doing well and if there is
anything wrong done, this House is
always there to pull it up as it has
the supreme authority to pull wup
everybody whom it wants to. There-
fore, that check is always there.
Government are also there. The
reports come here from time to time.
They do not do anything in private;
they do everything which is publish-
ed and is known to the public. But
this work must be done by people
who are aware of it and who are
qualified to do so.

Shri Khadllkar: I made that sug-
gestion because there are two other
institutions which have to make
similar investment. So the invest-
ment policy must be unifled among
the Reserve Bank, the State Bank
and the LIC, From that angle, 1
made that suggestion to remove any
possible suspicion or grounds for

scandal.

Shri Morarji Desal: Will a day
ever dawn in the world when there
will be no ground for any scandal for
some people at any rate? There are
some people who will always want to
delight in scandalising,  Therefore,
that can never be taken away from
them. Hence it is no use expecting
a day when there will be no such
thing. But all due care should be
taken, and all due care is taken, The
Reserve Bank has enough work of
its own; the State Bank has enough
of its own and the LIC also should
be trusted to do its own work, I do
not think that the LIC has done any-
thing whereby its capacity for doing
this work can be doubted. Mistakes
will be made by anybody, the highesi
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“Will the Minister of Finance
be pleased to state: (a) whether
any employee of the Birla's is on
the board of directors of the Life
Insurance Corporation; (b) if so,
the name of the employee; and
(c) the reasons why this particular
individual was appointed a direc-
tor?".

The answer was:

“(a) Yes, Sir. But he was not
appointed as an employee of
Birlas; (b) Shri C. C. Desai; and
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“That this House takes note of
the Report of the Life Insurance
Corporation of India for the period
from 1st Septembar, 1958, to 3ist
December, 1857, laid on the Table
of the House on the 13th Mareh,

The Lok Satha then adjourned will

Eleven of the Clock on Friday, Adgust
7, 1858|Sravana 18, 1881 (Saku).
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ORAL ANSWERS TO QUES-
TIONS . . p .

5.Q. Subject
No,
155. Indian Trade Delegation
to East European coun-
tries . . .
156." Indian pilots and Tns-
tructors for Iraq .
158. Violation of Indian terri-
tory by Pakistani air-
_ crafr. | . . .
159. Trainin_g of  Teacher
Administrators .
160. Demands of domestic
servants .

161. Film Institute .
162. National Industrial Deve-
lopment Coronation
163. Transfer of refugee colo-

nies to D.M.C. . .
164. Claims of displaced con-
tractors . . .
165. Tukergram . i
192. Construction of bunkers
by Pakistani troops in
Patharia Reserve Forest
166. Plant for caustic sodain
Andhra Pradesh .
167. Cement factory in Bom-
bay States | . .
168. Security Press at Koratti
(Kerala) : . .
169. Barter Trade with U.S.A.
170. Migration of refugees

WRITTEN ANSWERS TO
! . . 860—930

from East Pakistan

QUESTIONS

8.0.

No.

157. Anti-biotics . .

171. Export of jute sackings .

172. Motor Transport Indus-
try : .

173. Export of films

174. Aid to Municipalities of
West Bengal ) ;

175. Local Development Works
Programme . .

176. Purchase of Studio a
Poona . . y :

177. Methanol Plant, Sindri .

178. National Tribunal for

Cantonment Board Em-

ployees

CoLumns

831—69

831—36

836—38

839—41
842-43

843—46
846-48

848—s0
850—s52
852—s4
854—s8
858—61

861-62

862-63

863~64
864—67

867—69

869
870

870-71
871

t72
87273
873
373-74

874

WRITTEN ANSWERS TO
QUESTIONS—contd.

5.0. Subject
No,

179. Prime Minister’s visit to

Nepal

180. Loan to Punjab Govern-
ment i

181. Industrial development of
North Bihar | .

182. Economic survey of dis-
placed persons settled in
Tripura .

183. Cycle tyres and tubes
184. 'Trade centre at Beirut
185. Third Five Year Plan
186. Ladakhi students in Tibet

187. Amendment of Industrial
Disputes Act .

188. Manufacture of radial
drills .

189. Refugee markets in
Delhi .

190. Textile mills in Bombay |
191. Youth Plan Clubs |
193. Raw jute

194. Subsidised Industrial
Housing Scheme |,

195. Unattached displaced
women, Tripura

196. Trade Agreement with

Afghanistan | : .
197. Maps published in China

and Russia .

198. Violation of air space on
Goa Border |, .

199. Imprisonment of Mr.
Tamba in Goa R

200. Manufacture of newsprint

U.S.0Q.
No.,

258. Manufacture of Printing
Machinery

259. Export of fruits

260. Zirconium Plant .

261. Slum clearance in Delhi

262. C ompensation and rehabi-
litation grants

263. Educated unemployed in
Bombay State . :

264. Accidents in collieries

265. Employees® State In-
surance Scheme
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CoLumNs

874
874-75
875-76

876
876-77

877
877-78

878
878-79

879

879-80
880
880-81
881

881-82
882
882-83
283
883-84

884
884-85

885
885-86
856
886-87

887

887-8%
888

888-89
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WRITTEN ANSWERS TO WRITTEN ANSWERS TO
QUESTIONS—contd. QUESTIONS—contd.
U.S.Q. Subject CoLUMNS U.S.Q. Subject COLUMNS
No, No,
266. Textile Mills in Bombay 300. Demands of Khadi Gra-
State . ) 889 modyog Bhavan Em-
267. Development of handloc-m ployees . . 90700
industry in Bombay 889 301. Indians Iepamatcd from
268, Industrial  Estate  at Ceylon , . . 908
Kendrapara (Orissa) . 890 302. Industrial relations . 908-c9
269. Assan%eic language in 303. Export of Manganese ore 909
. . . 890 304. Forms used in Govern-
270. Kyanite ore . . 890-9I ment Departments . 910
271. State aid to Industries Act 89192 305 Settlement of D. Ps. in
272. %mpgayees Provident Tea Gardens of Assam .  oro-11
unds Act . . 892 306. Industrial production . 9x2
273. Indian High Com- 307. Productivity delega:ion
mission Office, London . 892 sent abroad . 912-13
274. Materials for utilization 308. National Advisory Com-
of atomic energy . . 893—95 mittee on Public Co-
275. Manufacture of heavy operation . . 913
machinery . 895 309. Goods handled by the
276. Wet Mica Gnndmg Plant 895—96 State Trading  Cor-
277. Manganese ore trade . 896 . Spcl)ra;lc:jn . : : = 9EyI4
278. Indian goods showrooms 310 Sak ‘acustry = . * 914
abroad | . . . 896-97 311 Central Statistical Orga-
. A nisation . . 914-1%
279. Works C itt
79 ce?-rrlc;t fac‘:m’li-gs et?s ”_l 897 312 Strikes in mills and fac-
285, Industrial di 3 8 tories . . . 915
. us‘na. HpEa . ) 97-9 313, Central Public Works
281. Contribution to Em- Department . 915-16
ployees’ Provident Fund 898 c ' ' 6
282. Migrants fram Pakistan , 898 314 Gement ) : i 9
Indi inees in Atomic 315 Goods purchased from
283. [?ne!?;yt{z I{IC;( n : 899 Tibet by residents of
i i . Chini . 916
284. N.S.8. recruitment rul"fs 899 316 Newton-Chickli Co]hencs 916-17
285. NagaHills-Tuensang Unit 899-900 317 Coal Mines  Provident
286. Hydel ProjectsinN.E.F.A. 900-01 Fund Scheme . i 917
287. Study on the impact of 318 Bombay Municipal
broadcasting . . : 9ol Corporation . . 917-18
288. Second AtomicReacter . 901-02 319 Pakistani Police  entry
289. Raw film factory . . 902 into Indian Village . 918-19
290. Study team of Institute 320 Indian film fairs . . 919
of Chartered Accoun- 321 Women workers . . 91920
MALSE PO o 902703 322 Iron ore mine workers .  920-2I
291. Use of Polythylenc 1n .
T : 5 323 Closure of iron ore and
building Construction . 903-04 3 manganese mines - . c21-22
292. Employment Exchanges . 904 324 Water supplyto iron ore
293. Second F've Year Plan . 904 mine workers ' - 922
294. Import of raw silk . 905 325 National Income . 922-23
295. Central Workshop for 326 Damage to Trade Agency
atomic energy programme 905 Building in Tibet : 924
296. Disposal of labour appeals 906 327 Rehabilitation of displaced
297. Export of bicycles | . 906 persons in Tripura . 92425
298. Industrial development of o 328 Report on child welfare 925
Madhya Pradesh . . 90607

329 Loan to industrial estab-
99. Pending labour cases . 907 lishments in West Bengal 925-26
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WRITTEN d'na Cinoens
QUESTIONS-—cont LAID oW THE
rse Subject CoLvamns —consd
No (3) A copy of the Annual
Repom of the Hindustaa
330 Hindi progremmes in Machine Tools Limited
ALR for the yesr 1958-59
331 Sindm Femlmn and slong with’ the red
ga7-38 Accounts and comments
of the Her and
332 . &'m‘:'s Audytor Genersl thereon,
nﬂ yeore o under sub-section (1) of
Section 639 of the Cam-
133 (bl.lec\}n mm pames Act, 1956
Unions . ga8-29 (4) A ocopy of the Coal
Mmes Rescue Ru
3 W G'“" 3 1959  published hl.ﬂ
Notficanon No G S R
335 Research of  Mulberry 873 dated the agth July,
929 1959, under sub-section
336 Restrichons on el con- 7) of Sechon 59 of the
sumptton by Pakutan 930 ines  Act, 1952
A of Notification
MOTION FOR ADJOURN- o GSR 393 dared
MENT 93— 14 the 4th April, ]
Thke Speak hheld his o ml;:ec‘ll:; !
er  wit t
eonmt to the moving of the  Displaced Per-
an adyeurnment motion sons (Compensation snd
given notice of by S~ Rehabilitation) Act,
vashn Singh and making  certamn further
Anun Singh Bhadauna ;i"ﬁm'ﬁ to thc(:cDu-
alleging CTimLnAat » reons om-
treatment t:mmﬂnd% pensation and Rehabili-
ta,dm in Tibet by tation) Rules, 1955
Cliasse autharihes o (6) A copy each of the fol-
Indin’s trade wath Tibet lowng  Nouficanons
gnder snb-sectm (3) of
ection
P. S LAID ON THE D Ia.ced?eﬂons
%LB 936-37 pruaton  and (Reh-
Litannon) Act, 1954
(1) 6 copy of each of the fol- certain  further
wing Notrfications um- amendments to the Dis-
der sub-section (8) of placed Persons (Com-
Sectian 3 of the Essential pensation and Rehabili-
mmodunlm.m s tation) Rules, 1955
[ 'um o e @) GSR No 781 dared
Cotton Textiles (Control) the 4th July 1959
Onder, 1958 - (%) G SR Nos 871 and
@) GSR. No. 760 872 dated the 25th
dated the 4th July, July, 1959
1959.
@ QSR No by aued CALLPO TTmCTION To
the 25th July, 1999 PUBLIC IMPORTANCE  937—40
(2) of Notificatson hnt Vijpayee called the
No ,ﬁf- Rimue d-l?: u;m%on of the th:em
, of inance to out-
under !MQLB rg of come of the neat
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CALLING ATTENTI(ON TO
MATTER OF URGENT
nmr.rc IMPORTANCE

The Mmuser of Binames St
Morarii Desti) made @
statement In regard thereto,

BILL INTRODUCED

The Internstional Monetary
Pund and Bank (Amend-
ment) Bill, 1939

BILL RBFBRRED TO JOINT
COMMITTE!

Further dw:umnn on the
motion to refer the
Dowry P;?nhtlblddn g{:]

(:ma.m: e
1959 ed, .pd the
mom'm was ndopt

14 LSD-—10

9401031

[(Dazy Dxomer]

MOTION RE REPORT OF
LIFE INSURANCE COR-
PORATION OF INDIA

Shri Ram Kmhm Gupta
moved that the House
take note of the Report of
the Life Insurance Cor-
noration of India, laid on
the Table on 13-3-1959
some duiscussion
Shri Ram Krishan Gupta
replied to the debate and

the motion was adopted
AGENDA FOR FRIDAY,

AUGUST Zé 19 9!SRAVA-

NA 16, 1881

o e Push '%d ¥ (Exten

e ic Wakfs

sion of Limiration) Bull,
consideration of Rajya
Sabha ts to
the Pharmacy (Amend-
ment)  Bill passed by
Lok Sabhaon 11-2-59
and slso consideration of
Private Members' Re-
solutions
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